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CONTACT DETAILS

.... Applicant

1 Go Green Foundation Trust
Office at- Flat No. 612, C-Wing, Mount Kailash Apt.,
Belasis Road, Mumbai Central, Mumbai-400008
Email ID : gogreenfoundation57@gmail.com
Phone :

2 Mr. Sayyed Mohammed Sabir Usman
R/o: Flat No. 612, C-Wing, Mount Kailash Apt.,
Belasis Road, Mumbai Central, Mumbai-400008

Email ID : Sayyedsabird55@gmail.com
Phone : 9833102777
VERSUS
.... Respondents

1 Union of India -
Ministry Of Environment, Forest and Climate Change
Paryavaran Bhawan, CGO Complex, Lodhi Road,
New Delhi - 110001

Thro' :  Secretary
Email ID :  secy-moef@nic.in
Phone : 011-24695262

2 Central Ground Water Authority
18/11, Jamnagar House, Man Singh Road
New Delhi - 110011
Thro’ :  Member Secretary
Email ID :  cgwa@nic.in
Phone : 011-23383561


mailto:secy-moef@nic.in
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3 State Level Environment Impact Assessment
Authority- Maharashtra (SEIAA)
15t Floor, New Administrative Building,
Fort, Madam Kama Road, Mumbai - 400032

Thro’ :  Member Secretary
Email ID : psec.env@maharashtra.gov.in
Phone : 02222819517

4 Maharashtra Pollution Control Board
Head Quarter, Near Chhatrapati Shivaji Terminus
Mumbai - 400001

Thro’ :  Member Secretary
Email ID :  ms@mpcb.gov.in
Phone : 022-24010437

5 Municipal Corporation of Greater Mumbai
(MCGM)
Maharashtra Forest Department,
Kalptaru Point, 3rd Floor, Near Sion Circle,
Opp. Cine Planet Cinema, Sion (E),
Mumbai - 400022

Thro’ :  Municipal Commissioner
Email ID :  mc@mcgm.gov.in
Phone : 022-22620525

6 M/s. Hilton Infrastructure
“Rubberwala House”, Dr. Nair Road,
Opp. Agripada Police Station, Mumbai-400011

Project Site Office: CTS No.207, 1/207 & 208, at 122-
138, Tardeo Division, D-Ward, 4042-46 & 4039, Shuklaji
Street, Mumbai - 400008

Thro’ : Partner / Director
Email ID : info@rubberwala.com
Phone :


mailto:ms@mpcb.gov.in
mailto:mc@mcgm.gov.in
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DAIRY OF EVENTS

Sr |Date y-m-d Particulars

1 12011/04/20 MCGM to Hilton Infrastructure Fire
Protection and Fire Fighting NOC

2 |2011/05/06 MMC to Hilton Infrastructure IOD

3 12014/08/19 MPCB to Hilton Infrastructure CTE

4 |2015/03/30 SEAC to Hilton Infrastructure EC Letter

5 [2021/08/26 MCGM to Hilton Infrastructure Fire
Protection and Fire Fighting NOC

6 1[2021/12/27 MPCB to Hilton Infrastructure CTO
Part-1

7 12021/09/22 SEIAA to Hilton Infrastructure EC
Letter

8 12024/09/06 Hilton Infrastructure to MPCB Details
for submission of BG

9 [2025/10/11 Hilton Infrastructure to MPCB
Application for CTO Renewal

10 |2025/10/13 Hilton Infrastructure to MPCB
Application for CTO Renewal

11 (2025/12/26 Hilton Infrastructure to MPCB Reply of
Scrutiny Letter

12 |2025/02/21 Submission of Half Yearly EC

Compliance Report Colly.
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ABBREVIATIONS
Short Full Form
CGWA Central Ground Water Authority
CTE Consent to Establish
CTO Consent to Operate
DoE Department of Environment
EC Environmental Clerance
EIA Environmental Impact Assessment
MCGM Municipal Corporation of Greater Mumbai
MCGM Municipal Corporation of Greater Mumbai
MMC Mumbai Municipal Corporation
MOEFCC | Ministry of Environment Forest & Climate
Change
MPCB Maharashtra Pollution Control Board
oC Occupancy Certificate
RTI Right to Information Act
SEAC State Empact Assessment Authority
SEIAA State Level Environment Impact Assessment

Authority

Uol

Union of India
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AFFIDAVIT IN REPLY OF
RESPONDENT NO. 6
M/S HILTON INFRASTRUCTURE

I, Tabrez Shafi Ahmed Shaikh, age 48, am the Partner of
company, and have the authority and knowledge to file
this affidavit for and on behalf of the Respondent No.
6 - ‘M/s. Hilton Infrastructure’ industry (hereafter
referred to as "Respondent / PP”), which I hereby do

on solemn affidavit and oath.

The Respondent states that this is MHADA
redevelopment project, where earlier tenants get the
free accommodation in the new project in rehab wings
and PP gets the additional FSI for construction for free
sale. From the sale the redevelopment is free for the

earlier tenants.

The project site is at Bilal Masjid, Sukhlalji Marg, opp.
Chota Sonpur, off Maulana Shaukat Ali Road, Grant Road
East, Siddharth Nagar, Girgaon, Mumbai, Maharashtra
400008. It is highly congested and populated area of
Mumbai. The redevelopment was done within the plot of
about 4245 m?2 with ‘total covered built-up construction
area including FSI and non-FSI’ of about 43225 m-Z.
Location https://maps.app.goo.gl/UMSSjwbyc3kwPPiU9

Approval Type Date of | Valid Up Plot Area| Total Built-up
Issue to m? Area BUA m?

Consent to Establish | 19,07014 |18/08/2019|  4,245.86 34,196.36

(Cto E)

Environmental

Clearance (EC) 30/3/2015 N/A 4,245.86 34,196.36

Revised EC 22/09/2021 N/A 4,245.86 43,225.41

Consent to Operate 7,249.69

(Cto 0) (1st Part) 27/12/2021 30/05/2022 4,245.86 (part completed)
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Construction Phase

4. The construction was done at site as per the conditions
of the ‘Environmental Clearance’ of 2015 and 2021 and
‘Consent to Establish’ of 2014.

5. MPCB has inspected the environmental amenities
provided and granted the ‘Consent to Operate’
(Part) in 2021 for the rehab portion Building Wing
B and C.

m The displaced tenants were hopefully and desperately
in need to return to the completed rehab portion from
the temporary accommodations. Hence only rehab

portion was handed over to the earlier residents and

occupants.

¢

v ' ,_:j‘f:: ». X $o ML e 4
Photo 06/10/2011 before work started at site.

LY
o | a0

6. Respondent applied to MPCB for the ‘Consent to
Establish’ as per the EC (Expansion) dated 22/09/2021.

Respondent has paid the penal fees / charges as
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per the MPCB circular and demand. If there are any
dues or penalty, due to delay or the lapsed period,

Respondent is willing to pay that.

The PP has applied for an Occupancy Certificate (OC) for
the completed portion. But due to complaints, pending
litigation in NGT and the stop work Directions issued by
MPCB 20/10/2025, with copy & specific instruction to
MCGM, the OC has not been issued so far.

MPCB Official visited site on 03/10/2025, the Visit Report
is submitted by MPCB in its Affidavit as Annexure-VI..
Out of these only Point No. 10 and 12 are related to

environment.

MPCB Affidavit - Annexure VI
Visit Report 03/10/2025
Any Specific Observation:
1. Visited to above infra-Project on 03.10.2025.

2. PP has obtained Consent to establish form Board on
19/0812014 for TPA-4254.86 sqm. & TBUA
34196.36 sqm. which is valid up to 18/08/2019
after that does not revalidate the same.

3. As per Consent to establish PP has submitted BG of
Rs. 5/-, 10/ & 21- lakhs which are valid up to
18/12/2020 after that does not revalidate the same.

4. PP has obtained EC on 30/0312015 for TBUA-
34196.36 sqm. & TPA of 4245.86 sqm.

5. PP has obtained revised EC on 22/03/2021 for TPA-
4245.86 sqm. & TBUA of 43225.41 sqm. As per
revised EC PP has not obtained C to E.

6. During visit It is observed that PP has completed
work of rehab building having two wing's as B & C
and handed over to tenants. Configuration of the B
building Is 2B+G+ 13 & C-building: 2B+G+9
however PP has completed up to 8th floor as
Informed by PP.

7. PP has obtained part consent to operate on



10.

11.

12.

13.

14.

15.

16.

17.
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27/U/2021 fort BUA of 7249.69 sqm. Valid up to
30/0912022 after that not applied for renewal of
the same.

As per part consent to operate PP has not submitted
BG of Rs. 10. 2/ lakhs & Rs. 5.956/- Lakhs.

PP has applied for consent to establish vide UAN No.
133581 on 20/08/2022 for TBUA-35957. 72 sqm.
Which was refused by Board on 28/0312023.

PP has provided STP of 60 CMD with MBBR
technology to rehab buildings & OWC for
treatment of organic waste however both are not
in operation during visit.

Generated Sewage connected to MCGM drainage
line & wet, dry garbage handed over to MCGM.

Not provided solar system, till not provided
recreational ground area at site.

Provided two underground tanks for the storage of
rain water however unable to glve details of the
same.

PP has completed construction of sale building.
Having two wings A1 & A-2. having configuration of
both wings as 2b + G+ 1 UF + 2nd to S5th podium +
6th to 32 UF. Internal work Is ongoing. STP work is
in progress.

Given possession to 14 no. of shops in sale building
area.

Unable to collect the untreated sewage sample as
It Is directly connected to MCGM drainage.

PP shall submit architect certificate for completed
construction BUA on site. Acknowledge copy of six-
monthly EC compliance report. OC of Rehab & sale
buildings. details of rainwater harvesting on
Priority.

The reasons for Closure Directions mentioned are as

follows. The reasons from 1 to 4 are non-

environmental reasons. Whereas other reasons had

no bearing to the CTE for the construction. (Explained
further in detail). [JjJj Ax. A, Page 644]
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AND WHEREAS, The Board official visited your site to
verify the compliance and reported as below -

1. After expiry of Bank Guarantee of Rs. 10.00/- Lac +
2.00/- Lac as per Consent to Establish dated
19/08/2014, you have not revalidated the same.

2. Your application for revalidation of Consent to
Establish refused by the Board on 28 /03 /2023, you
have not applied / obtained consent there after and
carried out construction activity.

3. After expiry of part Consent to Operate dated
27/12/2021, not revalidated are the same.

4. As per part Consent to Operate dated 27/12/2021
you have not submitted BG of Rs. 10.00/- Lac +
2.00/- Lac + 5.956/- Lac i.e. total BG of Rs. 17.956
Lac.

5. During visit to your site on 03/10/2025, sewage
treatment plant was not in operation and untreated
sewage being disposed in MCGM drainage line.

6. OWC provided for the treatment of organic waste was
not in operation.

7. As per environment clearance conditions you have not
provide solar system, recreational ground area,
rainwater harvesting system at site.

10. Thereafter, MPCB issued Directions u/s.33A & 31A of
the Water/Air Acts dated 20/20/2015, which stated,
“Therefore, you are hereby directed to stop your ongoing
construction activity forthwith, failing which, the Board
will initiate appropriate legal action against you, which
please note.”. As can be seen from the references in
that letter, no Show Cause Notice was issued. No
personal hearing was granted. The Closure
Directions were issued ex-parte, unilaterally
without hearing Respondent. The copies of this
directions were also send to MCGM stating “You are
requested not to issue Commencement
certificate/ Occupancy Certificate (OC) for the said

construction project and issue stop work for on going
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construction activity and submit action taken report.”.

Respondent had handed over the possession of the
rehab portion to its occupants, after obtaining the
‘Consent to Operate’. All utilities with it such as lift,
water pumping station, etc. has been handed over to
rehab occupants. However, as a handholding exercise,
when it was realised that they cannot manage them, the
expenses for the agency are still being borne and paid
by the Respondent. It shows that PP has all the

intensions to provide the STP, OWC and all amenities.

Respondent is under obligation and duty bound to
provide everything as stipulated in the EC and CTE. The
Respondent as a responsible PP will comply and
provide all environmental features, along with the
completion of the project. However, the project is not
yet complete and is under construction. The construction
activity on site is going on. The available on-site meagre
space is being used for storing the construction material
and on-going construction activity. Further, these
features if constructed now, will get damaged and/or
stolen during the construction. These features can also
obstruct the movement of the vehicle, manpower and

on-site working.

The Respondent states that everything will be provided
i.e. tree plantation, rainwater harvesting system, solar
panels, LED lighting, clear passage for vehicle
movement, without cutting corners. STP and OWC has
been already provided for the rehab building which
is occupied. There will be separate additional STP for
the sale portion of wings. The operation of these

amenities will be responsibility of the “occupants” by
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provisions of the Act. However, as stated above, till
complete handover is done, the agency is being paid by
the PP.

Sewage Treatment Plant (STP): The earlier tenants
now accommodated in the rehab buildings B & C, used
to discard everything through WC toilets. As such STP
gets clogged, jam and overburdened with unexpected
material. The “occupants” are now adopting to the new
better environment with do’s & don’ts in this new set-
up. After recommissioning of the STP now it is
performing well. The current treated wastewater report
is enclosed.[JjJ] Ax. B, Page 646]

All the remaining features that need space and
can obstruct the construction activity cannot be
done in the Ilimited space until the project
construction activity is over. When the project is
complete and Respondent approaches for the ‘Consent
to Operate’ for the entire duly completed project, it
would be ensured by the PP and MPCB that all features,
amenities and environmental safeguards are provided on
site as stipulated without any shortcut. PP is unable to

do any work at site due to MPCB’s stop-work directions.

16. The Respondent states that they have applied to MPCB

17.

and urged again and again to reinspect the site and
issue the ‘Consent to Establish’ and revoke the stop-
work order. The letters written to MPCB are

enclosed collectively. [JJ] Ax. C, Page 647]

After submitting all documents and complying with all
issues raised, the MPCB officials are saying that as the
OA 40/2025 is pending in the NGT, they are unable to

further process the CTE and revoke the stop work order.
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The Respondent urged that no stay order or status quo
order has been issued by the Hon’ble National Green
Tribunal in its any of the Daily Orders. As such keeping
the application for CTE and decision on revocation of stop
work order shall be desisting from MPCB'’s official duty
and function. This will amount to reading the embargo
from Hon’ble Tribunal which doesn’t exist. The
Respondent further urged to revisit the site and inspect
the compliance by visit to office of MPCB SRO on
17/04/2026. The MPCB officials have assured that as
soon as Field Officer resumes on Monday, the visit shall

be done soon.
18. CURRENT STATUS AT SITE:

a. Rehab Buildings: The PP has completed the Wing
B and C and handed them over to tenants. MPCB

has granted ‘Consent to Operate’ for that.

OPPO F27 Pro+ 5G
Mumbai | 17 April 2026 at 16:25
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b. Sale Buildings: Wing A1 and A2 construction is

complete, and now internal work is ongoing.

= Possession has been given to earlier tenant

shops - 14 nos. in the sale building area.

c. Based on these non-compliances, the MPCB issued
Directions dated 20/10/2025 under Section 33A of
the Water Act, 1974, and Section 31A of the Air Act,
1981, directing the PP to stop ongoing construction

activities forthwith.

m Accordingly, PP stopped the construction
work at site from 20/10/2025.

d. Copies of the direction were also sent to MCGM,
requesting them not to issue a Commencement
Certificate or Occupancy Certificate (OC) and to
issue a stop work order for the ongoing construction

activity. As such all the work at site has stopped.

e. PP has complied with all the observations of the
MPCB in the stop work Directions dated 20/20/2025.

PRELIMINERY OBJECTIONS TO OA

This OA is premature. The construction at site is not
complete. The Respondent will complete all work as
stipulated in EC and CTE. Environmental scenario at
site now, is much better than what it was before.
It will be fully improved as per EC and CTE when the

project is complete.

There is no ‘substantial question related to environment’
resulting from the allegations made, as the project is still

under construction.
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The plural issues are bundled in one application and this

is expressly prohibited as per Rule 14.

The reliefs sought are non-consequential in nature and
are not to address the alleged violations or remediate the

environment.
PERMISSIONS OBTAINED

The project is under MHADA Redevelopment Scheme of
the old buildings that were sans any environmental
amenities. The occupants were to be rehabilitated in the
same place/plot. The Respondent has obtained various
permissions from time to time as mentioned in the

Index, enclosed collectively. [[Jj Ax. D, Page 651]

Respondent has obtained ‘Consent to Establish’,
‘Environmental Clearance’, revised EC and ‘Consent to

Operate’ for the completed rehab project.

Respondent has applied for renewal of ‘Consent to
Establish’ as per revised. Respondent has paid the
penal fees as per MPCB’s Circular for the delay.
Respondent has given the BG. Respondent is ready and
willing to pay the penal fees if any as per rules. [} Ax.
E, Page 702]

PRELIMINARY SUBMISSIONS

I say that the present Original Application s
misconceived, speculative, and devoid of any
technical or scientific foundation, and deserves to be

dismissed at the threshold.

I deny each and every allegation, contention, inference,
and averment made in the Application except those

expressly admitted herein.
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28. The Applicant has failed to place on record any Joint
Commiittee Report, inspection report,
environmental sampling data, or expert
assessment, which is a mandatory prerequisite for
invoking the jurisdiction of this Hon’ble Tribunal for

Environmental Damage Compensation or demolition.

29. The Application seeks to convert planning, consent-
renewal, and regulatory issues into alleged
environmental violations, which is impermissible in

law.
PARA-WISE REPLY
Paralto3

Admitted to the extent of description only. Jurisdictional

averments are denied insofar as inconsistent with law.
Para 4 (Substantial Questions of Law & Facts)

Denied. The questions framed are hypothetical and do not

arise from any proven environmental damage.
Paras 5.1 to 5.4

Denied. The Applicants’ self-proclaimed status does not
dispense with the burden of proof. No locus exists without

demonstrable environmental harm.

Paras 5.5 to 5.10 (EC 2015 & EC 2021 alleged ex-post

facto nature)

Denied. The Environmental Clearance dated 30.03.2015 was
granted after due appraisal. Allegations of deliberate
avoidance or collusion are bald and reckless. Both these EC
have reached finality after 90 days appeal period is over.

There was no challenge filed against these ECs.
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Paras 5.11 to 5.15 (RERA construction reports)

Denied. RERA percentage completion certificates are
statutory disclosures and cannot be treated as proof of

illegal construction or environmental violation.
Paras 5.16 to 5.20 (Expansion EC & CTO-I)

Denied. CTO-I was granted for completed built-up area. No
evidence is produced to show operation of remaining
structures without CTO. The CTO (Part) is not challenged in
appeal and can’t be challenged now. The “occupants” have
occupied the building and taken over the possession of the
buildings complete in all respect, including the responsibility
of the amenities and utilities such as lift, water supply
pumphouse, overhead tanks and ground storage tanks, STP,
OWC, etc.

Even then, the Respondent is giving full financial support and

bearing the cost of the agency and the staff employed.
Paras 6.1 to 6.3 (CTE / CTO gaps)

Denied. Mere lapse of consent does not automatically
establish environmental damage. No proof of polluting

activity is placed on record.
Paras 6.4 to 6.6 (EDC & penalties)

Denied. Environmental Damage Compensation has been
mechanically calculated without any damage assessment,

baseline data, or causal nexus.

Paras 6.7 to 6.17 (RG, STP, OWC, RWH, Solar, Trees,
CGWA)
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Denied. These are either planning compliances or rectifiable
regulatory matters and cannot justify demolition or punitive

compensation.
Paras alleging collusion

Strongly denied. No officer is impleaded personally; no
proof of mala fides is produced.

REQUEST TO HON'BLE TRIBUNAL

30. In view of the above, it is prayed that this Hon'ble
Tribunal may be pleased to:

a. Dismiss the Original Application with costs;

b. Alternatively, restrict the matter to regulatory
review by statutory authorities without any
punitive directions.

The Respondent requests that the application should be
disposed of as there is no ‘substantial question related to
environment’ and the Respondent is committed to comply
with all the conditions of the ‘Environmental Clearance’ and
‘Consent to Establish’.

Date: 18 April 2026
Place: Mumbai



643

VERIFICATION AND AFFIDAVIT

I, Tabrez Shafi Ahmed Shaikh, age 48 years, hereby state
that I have verified the contents of the submissions above.
They are true and correct to be the best of my knowledge. I
have not supressed any relevant material facts. All the
documents annexed are true copies. I have filed this affidavit

after due verification and on solemn affirmation and oath.

Date: 18 April 2026 w( &N
Place: Mumbai 3

afi Ahmed Shiiich »
RESPONDENT NO.6

) kL
R e eI

Government of |ndja
Aumbai & Thane Dish

2 0 APR 2026

o

TED & REGISTERED
o 7 ‘5.

1. ND, e Taaaree Paae NO..eansmees
5 i




644 AXx. A

MAHARASHTRA POLLUTION CONTROL BOARD
Phone : | (022)- 25505928 Kalpataru Point, 2™ flocr, Sion-
Fax © | (022)- 25505926 —ee. | Matunga Scheme Road No. 8, Opp. Cine
e | Planet Cinemna, Near Sion Circle, Sion (E),
Efﬂ.ﬂil 3 romumbai@m:?cb. gOV.in W Mumbai - 400 022
Visit At : | http://mpeb.gov.in w’
"Youy Service is our Duty"
No: MPCB/RO{ SO - OL.S\0o0.0 OO Date: - 0 & 110/2025
To,

M/s. Hilton Infrastructure.

CCTS No.207, 1/207,208 of Tardeo Div.

Ward No. D-4042-46 and 4039 D ward,

Situated at 122-138, Shuklaji Street, Mumbai 400008.

Sub: Directions under section 33A of the Water (Prevention & Control of
Pollution) Act 1974 & under Section 31A of the Air (Prevention &
Control of Pollution) Act 1981.

Ref: 1. Consent to establish granted by Board dated 19/08/2014 which was valid

up to 18/08/2018.

2. Environmental Clearance obtained on 30/03/2015 & revise Environmental
Clearance obtained on 22/09/2021.

3. Refusal of appiication for revalidation of consent to estabiish vide UAN No.
133581 on 28/03/2023.

4. Part consent to operate granted on 27/12/2021 which was valid upto
30/09/2022.

AND WHEREAS, it is obligatory on your part to obtain Consent to Establish to your
activity u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and U/s 21 of the
Air (Prevention & Control of Pollution) Act, 1981 before commissioning of the project and

consent to operate before occupation of the building.

AND WHEREAS, The Board official visited your site to verify the compliance and

reported as below -

1. After expiry of Bank Guarantée of Rs. 10.00/- Lac + 2.00/- Lac as per Consent to
Establish dated 19/08/2014, you have not revalidated the same.

2. Your application for revalidation of Consent to Establish refused by the Board on
28/03/2023, you have not applied / obtained consent there after and carried out
construction activity.

3. After expiry of part Consent to Operate dated 27/12/2021, not revalidated are the
same.

4. As per part Consent to Operate dated 27/12/2021 you have not submitted BG of
Rs. 10.00/- Lac + 2.00/- Lac + 5.956/- Lac i.e. total BG of Rs. 17.956 Lac.

T.C

Bpsl
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5. During visitto your site on 03/10/2025, sewage treatment plant was not in operation
and untreated sewage being disposed in MCGM drainage line.

6. OWC provided for the treatment of organic waste was not in operation.

7. As per environment clearance cond[tlons you have not provide solar system,

recreational ground area, rain water harvestmg system at site.

AND WHEREAS, after examining all the reports and records available with this office,
| have concluded that you are knowingly and willfully violating the provislons of the Water
{Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act,
1981.

Therefore, you are hereby directed to stop your ongoing construction activity forthwith,
failing which, the Board will initiate appropriate legal action against you, which please note.

This direction is issued with the approval of a competent authority of the Board.

FOR & ON THE BEHALF OF MPC BOARD
A \\u
ﬂ oo

(Sujit Dholam)
Regional Officer, Mumbai

Copy submitted for information to:
1) The Member Secretary, MPC Board, Mumbai
2) Regional Officer (BMW), MPC Board, Mumbai

Copy to :-

1. The Deputy Chief Engineer (Building and Proposal)- City New Municipal
Building, C. S. No. 355/B, Bhagwar Walmiki Chowk, Vidyalavihar Marg, Opp.
Hanuman Mandir, Antop Hill, Wadala (East), Mumbai
(dycheO1bpcity.dp@mcgm.gov.in ),

2. Assistant Commissioner,

“D” Ward Municipal Office Building, Jobanputra Compound,
Nana Chowk, Grant Road (W), Mumbai - 400007 . (ac.d@mcgm.gov.in)

3. Designated Officer/ Ex. Engineer. D Ward, Mumbai.

- You are requested not to issue Commencement certificate/Occupancy
Certificate (OC) for the said construction project and issue stop work for on
going construction activity and submit action taken report.

Copy to Sub-Regicnal Officer (Mumbai-1), M.P.C. Board. - He is directed to serve copy of

direction to industry & concern, take necessary follow-up towards compliance of the direction
& submit Action taken report.

T.C

Bpsly



646 Ax. B

ATROCLEAN ASSOCIATES

ANALYST IN AIR, WATER POLLUTION & ENVIRONMENTAL CONSULTANT
* CERTIFIED BY 1SO 9001:2015, ISO 45001 : 2018

TEST REPORT
Report No. AA/04/26/61 | Report Date : 04/04/2026
Name of client M/s. RUBBERWALA FUEGO- HILTON INFRASTRUCTURE BYCULLA.
Address of client Mahape, Navi Mubai,Maharashtra - -
Laboratory 1D No. AANLAB/O4/26/6] Sample Done By | Client -
Sample Name 5TP Sample Location STP Outlet o
Container Used PVC Can Sample Quantity 2000ml
Date of Sampling 01/04/2026 Sample Receipt Date 01/04/2026
Analysis starled on 01/04/2026 Analysis Complete Date 03/04/2026
Environmental condition Temp.(°C ): 32.1 Humidity (% ): 50 RH B
CHEMICAL PARAMETERS
Sr.No. Parameter Result Unit Limit ( MPCB ) Method
I pH ] 1723 . NS — APHAAS00-11-B
2 BOD (27'C 3 day) 10.0 mg/1 NS IS 3025 (part 44) :1993(RA 2014)
3 | coD 26.0 mg/1 NS APIIA 5220 Bs
4 Total Suspended Solids 6.0 mg/l NS APHA -2540-D
3 Total Dissolved Solids 586.0 mg/l NS APHA-2540-C _
5 Oil & Grease <2.0 mg/1 NS | APHA 55208
6 Ammonical Nitrogen 2.8 mg/l NS 18 3025 part34/(sce.1)2023
7 Nitrate as NO; 1 122 mg/lit NS APIIA 4500 NO; -I3

1) The above results relate only to the condition prevailing at the time of sampling

2) The above results relate only to the item tested

3) This certificate may not be reproduced in part, without the permission of this laboratory.
4)  Sample will be retain 15 days from date of report dispatch

5) BDL: Below detection Level

Tested by Approved by
B Ppletr=
A
’:{Anaiyst) (l'ech Manager)
— [End Of Report —
—m Page 1/1
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LABORATORY : Unit No. 219, 220, 2nd Floor, Globe Estate, Plot No. C-9, Dombivali Industrial Area, Phase-l, Dombivali (E),
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HILTON INFR&VSTRUCTURE

Rubberwala House, Dr. A.R. Nair Road, Agripada, Mumbai - 400 011.| Phone : 2302 7800.

Ax. C

To, Date: 31-10-2025
The Regional Officer,

Maharashtra Pollution Control Board,

Kalpataru Point, 1st floor, Opp. PVR Theatre,

Sion (E), Mumbai-400 022

Subject: Environment Compliances on Plot bearing C.S. No. 207, 1/207, 208, of Tardeo Division,
D ward, Situated Shukhlaji street, Mumbai 400 004

Ref:-MPCB/RO/50/-2510200002 Dated:-20-10-25 (Received. On dated:- 27-10-2025)

Respected Sir,

Referring to your recent site visit and the letter received from your office, we are pleased to
submit our point wise responses to the observations noted:P

Consent to Establish (Expansion) - Bank Guarantees

We had applied for Consent to Establish (Expansion) as per the revised Environmental
Clearance, and the scrutiny for the same has been completed. During the process, MPCB
instructed us to submit bank guarantees, which we had already submitted at the time of the
earlier Consent. However, those bank guarantees have since expired.

We requested MPCB to return the expired bank guarantees so that we could revalidate and
resubmit them; however, we haven’t received that bank guarantees. Subsequently, we
submitted a letter again requesting the return of the expired guarantees, stating that the
Consent to Establish application is on hold due to the non-return of the old guarantees. Our
bank has also sent a letter to MPCB requesting the return of the said bank guarantees.

1. Consent to Operate (Revalidation)
We have applied for the Revalidation of the Consent to Operate, and a copy of the application is
attached herewith for your reference.

2. Submission of Bank Guarantees

We had already submitted the bank guarantees at the time of obtaining the earlier Consent.
However, those bank guarantees have since expired. We requested the MPCB to return the
expired bank guarantees so that we could revalidate and resubmit them; however, we have not
yet received them. Subsequently, we submitted another letter requesting the return of the
expired bank guarantees, and our bank has also sent a letter to MPCB regarding the same. We
are now submitting new bank guarantees in order to facilitate the return of the previously
submitted expired ones. Please find attached the letters submitted by us and by our bank
regarding the return of the expired bank guarantees

3. STP and OWC Operation Status

The Sewage Treatment Plant (STP) was operational earlier and We had received partial consent
to operate because of this. However, during your recent visit, the system was temporarily shut

T.C
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down due to certain technical issues and maintenance requirements. The issues have now been
resolved, and the STP is fully operational.

The Organic Waste Converter (OWC) was properly installed and was in working condition at the
time of installation. However, it could not be operated effectively because tenants were not
segregating wet and dry waste at the source as required. Due to the mixing of non-
biodegradable waste, the OWC could not be used properly for processing, which eventually led
to its non-functional condition.

We have already instructed and advised the tenants to strictly follow waste segregation
guidelines so that the OWC can be properly utilized. The OWC is now operational.

4. Solar Panel Installation

The project is currently ongoing, and the construction of the sale building is not yet fully
completed. Necessary provisions for the installation of solar panels have already been made,
and we undertake to ensure full compliance once construction is completed.

5. Rainwater Harvesting (RWH) System

The project is ongeing, and construction of the sale building is yet to be fully completed.
Necessary provisions for the rainwater harvesting tank have been made, and the RCC work has
already been completed. We assure you that the rainwater harvesting system will be made fully
operational upon completion of the overall construction.

6. Recreational Ground (RG) Area Development

The construction of the sale building is yet to be fully completed, and material vehicles are still
moving within the plot area. Therefore, if the RG area is provided at this stage, it may get
damaged. Since the project is ongoing, we assure you that the RG area will be developed in
accordance with the Environmental Clearance conditions upon completion of construction.

We sincerely regret any inconvenience caused during your inspection and request your kind
understanding in this matter. We kindly request you to allow us some time to complete the remaining
compliances, which are currently in progress.

Enclosed:
1. Request letter to return Bank guarantee
2. Letter Sent By bank
3. Revised Applications submitted for Consent to establishment Revalidation and Expansion
4, Application submitted to Consent to operate.

Thanking you,

Yours faithfully,

TABREZ FolTolle-
SHAF) & :
AHMED
SHAIKH =%

[For-Hilton Infrastructure]

(Authorized Signatory)



To, Date: 9-01-2026
The Regional Officer,

Maharashtra Pollution Control Board,

Kalpataru Point, 1st floor, Opp. PVR Theatre,

Sion (E), Mumbai-400 022

Subject: Request for Withdrawal of Stop Work Notice on Plot bearing C.S. No. 207, 1/207, 208, of
Tardeo Division, D ward, Situated Shukhlaji street, Mumbai 400 004

Ref:-MPCB/RO/SO/-2510200002 Dated:-20-10-25

Respected Sir,

With reference to the above-mentioned Stop Work Notice issued by your good office
and further referring to the site visit conducted by your officers, we hereby submit our point-
wise compliance and responses to the observations raised:

1. Consent to Establish (Revalidation/Expansion).

We had applied for Consent to Establish (Expansion) as per the revised Environmental
Clearance, and the scrutiny for the same has been completed. During the process, the MPCB
instructed us to submit the required Bank Guarantees, which had already been submitted at
the time of our earlier Consent. However, those Bank Guarantees have since expired. We had
requested MPCB to return the expired Bank Guarantees so that we could revalidate and
resubmit them. Subsequently, we submitted another letter reiterating our request for the
return of the expired guarantees and informed that our Consent to Establish application is on
hold due to non-receipt of the old guarantees. We have resubmitted our application for
Consent to Establish (Expansion) in continuation of the earlier process and request your kind
consideration and necessary action in this regard.

2. Consent to Operate (Revalidation)
We have submitted the application for CTO revalidation and same is now under process.

3. Submission of Bank Guarantees

As per the circular issued by MPCB, submission of Electronic Bank Guarantee (E-BG) is
compulsory, and physical Bank Guarantees are no longer accepted. Accordingly, we approached
our existing bank; however, they are unable to provide E-BG facilities. Therefore, we
approached another bank, opened a new account, and applied for issuance of the E-BG. Due to
technical difficulties at the bank’s end, there was some delay.

Now we would like to inform you that we have submitted E-BG’s to to MPCB.

4. STP Operation Status

The Sewage Treatment Plant (STP) of the Rehabilitation Building was operational earlier, and
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accordingly, Part Consent to Operate was granted. However, during your recent visit, the
system was found non-functional due to certain technical issues and maintenance
requirements. These issues have now been resolved, and the STP is currently operational.
We would also like to state that the construction of the Sale Building is not yet completed.
However, provisions for a separate STP for the Sale Building have been made, and the same
will be made operational upon completion of the project.

5. OWC Operation Status

During the site inspection carried out by the officers of your esteemed office, it was observed that the
Organic Waste Converter (OWC) were not operational due to certain technical issues. In this regard, we
respectfully submit that all the technical issues have now been resolved, and the OWC is fully
operational. The systems are presently functioning satisfactorily.

6. Solar Panel Installation

The project is currently ongoing, and the construction of the sale building is not yet fully
completed. Necessary provisions for the installation of solar panels have already been made,
and we undertake to ensure full compliance once construction is completed.

7. Rainwater Harvesting (RWH) System

The project is ongoing, and construction of the sale building is yet to be fully completed.
Necessary provisions for the rainwater harvesting tank have been made, and the RCC work has
already been completed. We assure you that the rainwater harvesting system will be made fully
operational upon completion of the overall construction.

8. Recreational Ground (RG) Area Development

The construction of the sale building is yet to be fully completed, and material vehicles are still
moving within the plot area. Therefore, if the RG area is provided at this stage, it may get
damaged. Since the project is ongoing, we assure you that the RG area will be developed in
accordance with the Environmental Clearance conditions upon completion of construction.

In view of the above, we humbly request your good office to kindly consider our
submission favorably and withdraw the Stop Work Notice issued for the said project. Due to the
Stop Work Notice, construction activities at the site are currently not operational, which is
causing delays in the completion of the project. We assure you of our full cooperation at all
times and remain ready to submit any additional information, documents, or clarifications as
may be required by your office.

We respectfully request your kind consideration and approval to allow the resumption of work
at the earliest.

Thanking you,

Yours faithfully,

[For-Hilton Infrastructure]

(Authorized Signatory)
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e 0 in replying please quote No. TEEL?'{UaES gmifd? ?FOPQSBI (City) - 1
' 88 and date of this letter. 10, S. Ki. H??Zﬂr;d:r?};;?g ':'né(; ci]lf!}oh
bl e e e : arg, a,
—Mumbai - 400 ges, _
Intimation of Disapproval under Section 346 of the Mumbai
. ' Municipal Corporation Act, as amended up to date.
__Ep/8814/p/A
No.-E.B./CE/ BS/A of 200 -200
| ¢ (- 5-22])
MEMOR ~NDUM : Municipal Office,
M/s.Hilton Infrastructure, Mumbai ..........c....... 200

182/83, Harbour crest Building,
Jround f£floor, Sshivdas champsi Road,
Mazgad®h, Mumbai 300 Ui0

With reference to your Notice. letter No294307  dated 2521002080 500 444 delivered on

25,10,2010 ceenee: 200 and the plans, Sections Specifications and Description and further particulars and
details of your buildings at C.S.N0,1/207,207 & 208 of Tardeo pivision situateq ak.,

o aRRETAYL EEFEEt, MuRBal 400" V0B
to me under your letter, dated .. 25,10 +.2008.. 200......... T have to inform you that I cannot approvel of the building

or work proposed to be erected or executed, and I therefore hereby formally intimate to your, under Section 346 of
the Bombay Municipal Corporation Act as amended upto-date, my disapproval by thereof reasons :-

A) THAT THE FOLLOWING CONDITIONS TO BE COMPLIED WITH BEFORE
COMMENCEMENT OF THE WORK UPTO PLINTH LEVEL.

1. That the commencement certiﬁcéte-under -Egction 44/69(1)(a) of the
& =~ MRT.P, Actwill not be obtained before starliivg the propesed work.

=2 P e e e R LT e

2. That the builder / developer / owner shall not prepare a "debris.

Y

management plan" showing the prospective quantum of deRris likely to be
generated, arrangements for its proper storage at the site, HafSiGiadoIT
plan of the agency appointed for the same, with numbers and registration
numbers of vehicles to be deployed and the final destination where the
dabfis would be unloaded by them and submit the same to the Zonal
Exetutive Engineer of SW.M. Department and the same shall not be got
appmoved before demolition of existing building or comm~ncing any
consiruction activity. {

3. Tha! the compound wall is not constiucted on all sides of the plot clear of——
the ‘oad widening line with foundation below ievel of bottom of road side
drain without obstructing the flow of rain water from the adjoining helding to
prova possession of holding before starting the work as per D.C. Regulation
No.38(27).

4. Thatthe structural engineer will not be appointed. Supervision memo as per

Appaendix-XI [Regulation 5(3) (ix)] will not be submitted by him. T.C

Bps)
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() Thatproper gutters and down pipes are not intended to he put to prevent water drogping fmm 3 :. {}Qf : ( "_1
of the ro-:}f on the public street. ' :

() That the drainage work generally is not intended to be executed in accordance with the Munwlpa]
requirements.

Subject to your so modifying your intention as to obviate the before mentioned objections and meet by requ'ire- :
ments, but not otherwise you will be at liberty to proceed with the said building or work at anyiime before the

ereessssenniesssennn. day Of . MdY.... 2202 200 , but not so as to contravance any of the provisiondf the said Act,
as amended as aforesaid or an§ rule. regulations or bye-law made under that Act at the time In foice,

Your attention is drawn to the Special Instructions and Note accompanying this Intimation of Disapproval.

(]
e Engineer, Building Proposals,
Zone,¢ ity-x Words.

SPECIAL INSTRUCTIONS

(1) THIS INTIMATION GIVES NO RIGHT TO BUILD UPON GROUND WHICH IS NOT YOUR
~PROPERTY.

(2) Under Section 68 of the Bombay Municipal Corporation Act. as anfendeéd. the Muicipal COmmiﬁsivneer
for Greater Mumbai has empowred the City Engineer to exercise, perform and discharge the powers, duties and
functions ~onferred and imposed upon and vested in the Commissioner by Section 346 of the said Act.

sacddnetersabeye Town Hall Do,

\4) Your attenton is invited to the provision of Section 152 of the Act whereby the personfiable to pay property
taxes is required to give notice of erection of a new building or occupation of building which has been vacant, to the
Commissioner, within fifteen days of the completion or of the occupation whichever first occurs. Thus compliance with
this provision is pe.sichable under Section 471 of the Act irrescpective of the fact that the valuation of the premises
will be liable to be revised under Section 167 of the, Act. from the earliest possible date in the curent year in which
the completion on occupatian is detected by the Assessor and Collector’s Department.

——

(3) Your attention if furtiser drawn to the provision of Section 353-A .about the necessary of submitting occupa-
tion certificate with a view to enable the Munieipal Commussioner for Greater Mumbai to inspect yzur permises and {0
grant a permissicii before occupation and to leavy penalty for non-compliance under Section 471 if necessary.

(6) Proposed date of commencement of work should be communicated as per requirements of S egtion
347 (1) (@a) of the Bombay Municipal Corporation Act.

(7) One more copy of the block plan should be submitted for the Collector. Mumbai Sudurbs District. '

(8) Necessary permission for Non-agricultural use of the land shall be obtained from tke Collector Mumba
Suburban District before the work is started. The Non- duﬁultuml assessment shall be paid at the «1[6: that may be ﬁwu
by the Collector, under the Land Revenue Code and Rules thereunder. ;

Atte.mion is drawn to the notes Accempanying this Intimation o]’ Disapproval.
ks
4 P .
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-2(a) -
EB/B814IDIA N} (— 5-2°7)

Contd... (A).

5. That the structural design and calculations for the proposed work
accounting for seismic analysis as per relevant |.5. Code and for existing
building showing adequacy thereof to take up additional load alongwith
bearing capacity of the soil strata will not be submitted before C.C.

8. That the regular/sanctioned/proposed lines and reservation will not be got
demarcated at site through AE.(Survey)/ EE.(T&C) E.E(D.P.)/ D.LL.R.
before applying for C.C,

7. That the sanitary arrangements shall not be carried out as per Municipal
Specifications, and drainage layout will not be submitted before C.C.

8. That the Registered Undertaking and additional copy of plan shall not be
submitted for agreeing to hand over the setback land free of compensation
and that the setback handing over certificate will not be obtained from Ward
officer before demanding C.C. and that the ownership of the setback land
will not be transferred in the name of M.C.G.M. before C.C.

9. That the Indemnity Bond indemnifying the Corporation for damages, risks,
accidents, to the occupiers and an Undertaking regarding no nuisance will
not be submitted before C.C./starting the work.

10.That the existing structure proposed to be demolished will not be
demolished or necessary Phase Programme with agreement will not be
submitted and got approved before C.C.

11 :T.hat the basﬁer_hent will not comply with the Basement Rules and Regulation
and Registered Undertaking for not misusing the basement will not be
submitted before C.C.

12. That the qualified/Registered Site supervisor through Architect/Structural
Engineer will not be appointed before applying for C.C.

13 That All Dues Clearance Certificate from AEWW. D Ward shall not be
submitted before issue of C.C.

14.That the premium/deposits as follows will not be paid -

Staircase / Lift area benefit.

Development charges as per M.R.& T.P.(Amendment) Act, 1992

Balcony enclosure fees.

Insecticide charges.

Payment of advance for providing treatment of construction site to
prevent epidemic like dengue, malaria etc. to insecticide charges ' g
Ward.

coooTw

15. That the registered undertaking in prescribed proforma agreeing to demolish
the excess area if constructed beyond permissible F.S.I. shall not be
submitted before asking for C.C.

BPC3/D-5814

.
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16. That the work will not be carried out strictly as per approved plan and in-

conformity with the D.C Regulations in force.

17.That the N.O.C. from Tree authority shall not be submitted before asking for
plinth C.C.

18. That the Registered Undertaking shall not be submitted for agreeing to pay
the difference in premium paid and calculated as per revised land rates.

19. That the Janata Insurance policy or policy to cover the compensation
claims arising out of Workmen's Compensation Act, 1923 will not be taken
out and a copy of the same will not be submitted before asking C.C. and
renewed during the construction of work.

20.That the N.O.C. from B.E.S.T. for sub station shall not be submitted.

21.That the fresh Tax Clearance Certificate from A.A. & C 'D' Ward shall not be
submitted.

22.That letter from M.B.R.& R. Board confirming the exact surplus area to be
surrendered to M.B.R.& R. Board shall not be submitted and amended
plans shall not be submitted and got approved accordingly.

23 That the Regd. U/T against misuse of pocket terrace / part terrace / stilt
shall not be submitted.

24 That the footpath in front of plot shall not be repaired / restored once in a
year or before occupation whichever is earlier.

25.That the Indemnity bond against no nuisance due to contravening toilets
shall not be submitted.

26.That the Indemnity Bond indemnifying M.C.G.M. against disputes,
litigations, claims, arising out of ownership of plot shall not be submitted.

27 .That the remarks from H.E. Department shall not be submitted.
28 That the debris shall not be dumped on the Municipal ground only.

29 That the board displaying the details of development of the work shall not be
displayed at site.

30.That the N.OC. from Dy.Ch.E.(S.P.) P&D for proposed sewer line shall not
be submitted before C.C.

31.That the Regd. U/T for apprising the prospective buyers regarding
contravening toilets shall not be submitted before C.C.

32.That the copy of PAN card of the applicant shall not be submitted before
C.C.

BPC3/D-5814
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33. That the precautionary measures to avoid dust nuisance such as erection of
G.|. sheet screens at plot boundaries upto reasonable height shall not be

provided before demolition of existing structures at site.

34. That the fresh P.R.Card in the name of owner shall not be submitted before
o o

35 That the construction activity for work of necessary piling shall not be
carried out by employing modern techniques such as rotary drilling,
micropiling etc. instead of conventional jack and hammer to avoid nuisance
damage to adjoining buildings.

36. That the N.O.C. from MHADA shall not be submitted before C.C.

37.That the N.O.C. from E.E.T.& C. shall not be obtained for the parking before
cC.C.

38.That Regd. U/T for minimum Nuisance during construction activity shall not
be submitted before C.C.

39 That the work shall not be carrie& out between 7.00 A.M. to 7.00 P.M. only.

40.That the G.1.Sheet screens at plot boundaries upto adequate height to avoid
dust nuisance shall not be provided before demolition of existing building.

41.That the precautionary measures to avoid nuisance duct to dust, such as
providing G.I. Sheets at plot boundaries up to reasonable height shall not be
taken.

42 That the C.C. shall not be asked unless payment of advance for providing
treatment at construction site to prevent epidemics like Dengue, Malaria,
etc. is made to the Insecticide Officer of the concerned Ward Office and
provision shall be made as and when required by Insecticide Officer for
Inspection of water tanks by providing safe and stable ladder, etc. and

requirements as communicated by the Insecticide Officer shall be complied
with.

43 No main beam in a R.C.C. framed structure shall not be less than 230 mm
wide. The size of the columns shall also not be governed as per the
applicable 1.S. codes.

44 All the cantilevers (Projections) shall not be designed for five times the load
as per IS Code 1883-2002 including the columns projecting beyond the
terrace and carrying the overhead water storage tank, etc.

45 In R.C.C. framed structures, the external walls shall not be less than 230
mm if in brick masonry or 150 mm. autoclaved cellular concrete block
excluding plaster thickness as circulated under No. CE/PD/11945/1 of
2.2.2006.

46. That the facilities for physically handicapped persons shall not be provided
as per the accompaniment in Govt. in U.D. Department notification No. TPB
432001/1829/CR-216/2001/UD-11 dated 2™ December 2003.

BPC3I/D-5814
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47. That Regd. U/T for handing over setback area for the balance portion of the

plot not covered under this proposal as & when required by M.C.G.M. shall
not be submitted.

48.That the specification & design of Rain Water Harvesting scheme as per the
State Govt.'s directives u/No.TPB-4307/396/CR-124/2007/UD-11 dated &'
June 2007 shall not be submitted.

49.That the feasibility of providing the basement from Geologist on the plot
under reference shall not be submitted.

50.That the Regd. Undertaking shall not be submitted by the Owner /
Developer / Builder to sell the tenements / flats on carpet area basis only
and to abide by the provisions of Maharashtra Ownership Flats (Regulation
of the promotion of construction, sale management and transfer) Act
(MOFA), amended up to date and the Indemnity Bond indemnifying the
M.C.G M. and its Officers from any legal complications arising due to MOFA
will not be submitted.

B HE FOLLOWING CONDITIONS TO BE COMPLIED WITH BEFORE
FURTHER C.C. OF SUPER STRUCTURE :

1. That the plinth dimensions shall not be got checked from this office before
asking for further C.C. beyond plinth.

2. That the Structural stahility certificate through Regd. Structural Engineer
regarding stability of constructed plinth shall not be submitted before
asking for C.C. beyond plinth.

C) THE FOLLOWING GENERAL CONDITIONS TO BE COMPLIED WITH
BEFORE GRANTING O.C.C. TO ANY PART OF THE PROPOSED

BUILDING :

1. That some of the drains will not be laid internally with C.|. Pipes.

2. That the dust-bin will not be provided as per C.E.'s circular No.CE/9297/11
of 26-6-1978.

3. That the surface drainage arrangement will not be made in consultation
with E.E.(SWD) or as per his remarks and a completion certificate will not
be obtained and submitted before applying for occupation
certificate/B.C.C.

4. That the existing well will not be covered with R.C.C. slab.

5. That 10'-0" wide paved pathway upto staircase will not be provided.

6. That the surrounding open spaces, parking spaces and terrace will not be
kept open and un-built upon and will not be leveled and developed before

requesting to grant permission to occupy the building or submitting the
B.C.C. whichever is earlier.

BPCID-5814
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@““““' 7. That the name plate/Board showing Plot No., name of the building etc.

will not be displayed at a prominent place.
8. That carriage entrance shall not be provided.

8. That the parking spaces shall not be provided as per D.C. Regulation
No.36.

10. That B.C.C. will not be obtained and |.O.D. and debris deposit etc. will not
be claimed for refund within a period of € years from the date of its
payment,

11. That the N.O.C. from Inspector of Lifts, P.W.D., Maharashtra, will not be
obtained and submitted to this office.

12 That the Drainage completion certificate from (S.P)(P&D)City for
provision of Septic Tank/Soak pit will not be submitted.

13.That the Drainage completion Certificate from A.E.(B.P.) City for House
drain will not be submitted & got accepted.

14. That every part of the building construction and more particularly
overhead tank will not be provided as with the proper access for the staff
of Insecticide Officer with a provision of temporary but safe and stable
ladder ete.

15. That final N.O.C. from MHADA/ C.F.O./ Tree Authority shall not be
submitted before asking for occupation permission.

16. That the Fresh property card in the name of the owner shall not be
submitted.

17 That the vermiculture bins for the disposal of wet waste as per design and
specifications of organization or companies specialized in this field as per
list furnished by Solid waste Management of M.C.G.M. shall not be
provided.

18 That the installation of Rain Water Harvesting scheme as per the State
Gowvt.’s directives U/No. TPB-4307/386/CR-124/2007/UD-11 dated &'
June 2007 shall not be provided before applying for occupation
permission.

18. That the recycling plant for waste water shall not be provided.

20 That the completion of footpath, providing central dividers, lane marking
and providing steel furniture shall not be completed.

BPCID-5314
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BCC.:

1. That certificate under Section 270-A Of M.M.C. Act will not be obtained
from H E.'s Department regarding adequacy of water supply.

tive Engineer
ilding Proposals (City)-l

BPC3'D-5814
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; No.E8/5814/p/ T
£« fi No. EB/CE/ /BS JA
NOTES
! (1) - ‘The work should not be started unless objections are complied with
(2) A certified set of latest approved plans shall be displyed on site at the time of commencement the work and

during the progress of the construction work.

Temporary permission on payment of deposite should be obtained any shed to house and store for
constructional purposes, Residence of workmen shall not be allowed on site. The temporary structures for
storing constructional material shall be demolished before submission of building completion certificate
and a certificate signed by Architect submitted along with the building completion certificate.

Temporary sanitary accommodation on full flusing system with necessary drainage arrangement should be
provided on site workers, before starting the work.

Water connection for constructional purpose will not be given until the hoarding is constructed and application
made to the Ward Officer with the required deposite for the construction of carriage entrance, over the road
side drain.

The owners shall intimate the Hydraulic Engineer or his representative in Wards atleast 15 days prior to the
date of which the proposed construction work is taken in hand that the water existing in the compound will be
utilised for their construction works and they will not use any Municipal Water for construction purposes.
Failing this, it will be presume that Municipal tap water has been consumed on the construction works
and bills preferred against them accordingly.

The hoarding or screen wall fopsupporting the depots of building materials shall be constructed before starting
any worldeven though no materials may be expected to be stabled in front of the property. The scaffoldings,

mietal. sand preps debrics, etc. should not be deposited over footpaths or public street by the owner/
téct/their contractors, ete. without obtaining prior permission from the Ward Officer of the area.

The work should not be started unless the manner in obviating all the objection is approved by this department.
No work should be started unless the structural design is approved.

The work above plinth should not be started before the same is shown to this office Sub-Engineer concerned
and acknowledgement obtained from him regarding correctness of the open spaces & dimension.

The application for sewer street connections, if necessary, should be made simultaneously with commencement
of the work as the Municipal Corporation will require time to consider alternative site to avoid the excavation
of the road an footpath.

All the terms and conditions of the approved layout/sub-division under No. of
should be adhered to and complied with. :

No Building/Drainage Completion Certificate will be accepted non water connection granted (except for the
construction purposes) unless road is constructed to the satisfaction of the Municipal Commissioner as per the
provision of Section 345 of the Bombay Municipal Corporation Act and as per the terms and conditions for
sanction to the layout.

Recreation ground or amenity open space should be developed before submission of Building Completion
Certificate.

The acces road to the full width shall be constructed in water bound macadam before commencing work and
should be complete to the satisfaction of Municipal Commissioner including asphalting lighting and drainage
before submition of the Building Completion Certificate.

Flow of water through adjoining holding or culvert. if any should be maintained unobstructed.

The surrounding open spaces around the building should be consohidated in Concrete having broke glass pieces
at the rate of 125 cubic meters per 10 sq. meters below payment.

The compound wall or fencing should be constructed clear of the road widening line with foundation below
level of bottom of road side drain without obstructing flow of rain water from abjoining holding before starting
the work to prove the owner’s holding.

No work should be started unless the existing structures proposed to be demolished are demolished.
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This Intimation of Disapproval is given exclusively for the purpose of enabling you to proceed further wtn;ﬁ 1

arrangements of obtaining No Objection Certificate from the Housing commissioner under Section 13 Ui/ (H)
of the Rent Actand in the event of your proceeding with the work either without an inimation about commencing

the work under Section 347 (1) (aa) or your starting the work without removing the structures proposed to

be removed the act shall be taken as a severe breach of the conditions under which this Intimation of Disappr(:-va]- .

is issued and the sanctioned will be revoked and the commencement certificate granted under Section 45 of
the Maharashtra Regional and Town Planning Act, 1966, (12 of the Town Planning Act), will be with drawn.

If it is proposed to demolish the existing structures by negotiations with the tenants, under the circumstances,

the work as per approved plans should not be taken up in hand unless the City Engineer is satisfied with the

following :-

(1)  Specific plans in respect of eviciting or rehousing the existing tenants on hour stating their number and the
area in occupation of each.

(if) Specifically signed agreement between you and the existing tenants that they are willing to avail or the
alternative accommodation in the proposed structure at standard rent.

(iff) Plans showing the phased programme of construction has to be duly approved by this office before starting
the work so as not to contravene at any stage of construction, the Development control Rules regarding
open spaces, light and ventilation of existing structure.

In case of extension to existing building, blocking of existing windows of rooms deriving light and its from other
sides should be done first before starting the work.

In case of additional floor no work should be start or during monsoon which will same arise water leakage and
consequent nuisance to the ienants staying on the floor below.

the bottom of the over hand storage work above the finished level of the terrace shall not be more than 1 metre.

‘The work shotld not be staried above first floor level unless the No Objection Certificate from#
Authorities, where necessary is obtained. : !

It is to be understood that the foundations must be excavated down to hard soil.

Wil Aviation

2 AR
The positions of the nahanis and other appurtenances in the building should be so arranged as not to necessitate
the laying of drains inside the building.

The water arrangement must be carried out in strict accordance with the Municipal requirements.

No new well, tank, pond, cistern or fountain shall be dug or constructed without the previous permission in

writing of the Municipal Commissioner for Greater Mumbai. asrequired in Section 381-A of* the Municipal "

Corporation Act.

All gully traps and open channel drains shall be provided with right fiting mosquito proof covers made of wrought
iron plates or hinges. The manholes of all jisterns shall be covered with a properly fitting mosquito proof
hinged cast iron cap over in one piece, with locking arrangement provided with a bolt and huge screwed on
hightly serving the purpose of a lock and the warning pripes of the ribbet pretessed with screw ordome shape
pieces (like a garden mari rose) with copper pipes with perfictions each not exceeding 1.5 mm. in diameter.
the cistern shall be made easily. safely and permanently a ceasible by providing a firmly fixed iron ladder, the
upper ends of the ladder should be earmarked and extended 40 cms. above the top where they are to be fixed
an its lower ends in cement concrete blocks.

No broken bottles should be fixed over boundary walls. This prohibitiaﬁ refers only to broken bottles to not to
the use of plane glass for coplnﬂr over compound wall.

%@Wﬂmm&ﬁhthm

[f the proposed aditional is intended to be carried out on old foundations and structures, you will do so at your

own risk,
iy
, -s=20]l

“xecutive Engineer, Building Proposals
Zones CI¥¥=X . Wewrels

{












664




665




1 [l‘w

iz ...i 1 ol ‘5",11-1 A %';':
"‘_ Mikee—=3 § J *







668







»

a}?" Ref:

670

MUNICIPAL CORPORATION OF GREATER MUMBAI

o MUMBAI FIRE BRIGADE

2
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Fire prevention and fire fighting requirements for the proposed
redevelopment of property bearing C.S. No.1/207, 207 & 208 of Tardeo

Division D-Ward situated at Shuklaji Street, Mumbai — 400 008.

Letter received from M/s. Shaikh & Associates, Architects, Engineers &

Interior Designers dated 07.06.2010.

MFB No.: HR/City/128 dated 07.06.2010.

Ch.Eng.(D.P.

This is a proposal under section 33(7) of D.C. Regn. 1991, for construction of High Rise
Residential cum Commercial Sale Building having two level basements beyond the building line
(which is common for rehab and sale building) + ground + 1% to 6™ parking floor + 7™ podium
floor + 8™ to 50™ upper residential floor with total height of 187.80 meters from general ground
level up to the terrace level as shown in the plan. ;
The floor-wise user of the building is as under:

Floor Nos. User of floor
2 Nos. of Will be used for parking by way of 6.00 meter wide two way ramp,
basement beyond | pump room, fire water tank, domestic water tank, flushing water

the Building line

tank, rain water harvest tank, 9 lifts, 2 staircases.

Ground floor

Will be used for 10 nos. of shops with mezzanine floor, Substation,
Electric Meter Room, Society Office, Security Cabins & D.G. set
Room, 3 internal staircases, 7 lifts.

1*' to 6" floor

Will be used for car parking by way of 6.00 meter wide two way
ramp, 2 internal staircases, G lifts.

7" floor

Will be used partly for refuge area and parily for Fitness Centre, 2
internal staircases, 6 lifts

8"to 11" 13" to
17" & 19%to 212
239 to 25™ 27™ to
29" 31% and, 32™
floors

Will be used for 8 Nos. of Residential tenements on each floor, 2
internal staircases, 6 lifts

124 187, 90,
26", 30" floors

Will be partly used for 6 residential tenements and partly for refuge,
2 internal staircases, 6 lifts. )

33™ floor

Will be used partly for 4 nos. of lower level duplex residential
tenements with provision of internal staircase, partly for refuge
area, and partly as terrace, 2 internal staircases, 6 lifts

34" floor

Will be used for 4 nos. of upper level duplex residential fenements
with provision of internal staircase, 2 iniernal staircases, 6 lifts

35" floor

Will be used partly for 4 nos. of lower level duplex residential
tenements with provision of internal staircase, partly for terrace, 2
internal staircases, 6 lifts

36" floor

Will be used for 4 nos. of upper level duplex residential tenements
with provision of internal staircase, 2 internal staircases, 6 lifts

37" floor

Will be used partly for 3 nos. of lower level duplex residential
tenements with provision of internal staircase, partly for terrace,
partly for refuge, 2 internal staircases, 6 lifis

| 38" floor

Will be used for 3 nos. of upper level duplex residential tenements
with provision of internal staircase, 2 internal staircases, 6 lifts

s
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39" floor Will be used partly for 3 nos. of lower level duplex residential
tenements with provision of internal staircase, partly for terrace, 2
internal staircases, 6 lifts

40" floor Will be used for 3 nos. of upper level duplex residential tenements

with provision of internal staircase, 2 internal staircases, 6 lifts

41% & 45" floor

Will be used partly for 2 nos. of lower level duplex residential
tenements with provision of internal staircase, partly for terrace,
partly for refuge, 2 internal staircases, 6 lifts

42" and 46" floor

Will be used for 2 nos. of upper level duplex residential tenements
with provision of internal staircase, 2 internal staircases, 6 lifts

43 floor Will be used partly for 2 nos. of lower level duplex residential
tenements with provision of internal staircase, partly for terrace, 2
internal staircases, 6 lifts

44" floor Will be used for 2 nos. of upper level duplex residential tenements
with provision of internal staircase, 2 internal staircases, 6 lifts

47" floor Will be used partly for 1 nos. of lower level duplex residential
tenement with provision of internal staircase, partly for terrace, 2
internal staircases, 6 lifts

48" floor Will be used for 1 nos. of upper level duplex residential tenement
with provision of internal staircase, 2 internal staircases, 6 lifts

49" floor Will be used partly for 1 nos. of lower level duplex residential
tenement with provision of internal staircase, partly for terrace, 2
internal staircases, 6 lifts

50" floor Will be used for 1 nos. of upper level duplex residential tenement
with provision of internal staircase, 2 internal staircases, 6 lifts

Refuge floors:

Refuge floor Height Area

™ 2400 mtr 1469.29sq.mtrs

12" 47.40 mir 129.73 Sq.Mt.

18" 69.00 mir 129.73 Sq.Mt.

2™ 83.40 mtr 129.73 Sq.Mt.

26" 97.80 mtr 129.73 Sq.Mt.

30" 112.20 mtr 129.73 Sq.Mt.

33" 123.00 mtr 51.94 Sq.Mt.

37" 137.40 mtr 129.73 Sq.Mt.

41 151.80 mtr 69.77 Sq.Mt.

45" 166.20 mtr 69.77 Sq.Mt.

In addition to above, terrace of the building will be treated as refuge area:

For Sale building
2 level basement, beyond the building line will be common for the rehab and the sale
building as per shown in the plan. The sale building will be provided with 2 nos. of enclosed type

e -
2

staircases with flight width of 1.5 meters and 1.2mtrs each. These staircases will be leading
from ground floor level to the 2™ basement level along with 7 lifts as per shown in the plan. Two

staircases having flight width of 1.6mtrs each will be provided from ground floor level up to the

terrace level and same will be internally located and adequately ventilated to void along with &
lifts as shown in the plan. One lift from each lift bank will be converted into a fire lift. The
common passage and lift lobby on each floor will be directly ventilated to outside air as shown in

the plan.

I~
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The building under reference abuts 18.2 mtrs wide Shuklaji Street at East side. The

open spaces around the building are as follows:

On South side 5.71 mtrs to 9.17 mtrs.

On North side 8.00 mtrs

On East side 1.57 mtrs to 3.57 mtrs + setback + 60feet wide Shuklaji Street
On West side 7.32 mtrs to 11.05mtrs.

The proposal has been considered favourably in view of the fact that:

2.

11

12.

The proposal is under section 33(7) of redevelopment scheme under DC regulation,
1991.

Sufficient open space has been provided from all sides except East side, there is
18.2 mtrs wide Shuklaji Street.

The building has been provided with two nos. of staircases having width of 1.5 mirs
each. Moreover a separate staircase has been provided for two level basement.

The lift lobby and common corridor on each floor will be ventilated outside the air and
2.00 mirs common corridor has been provided from 11" floor level upto 54" floor
level.

Refuge area has been provided on 7™, 12" 18", 22" 26" 30", 33, 37" 41% & 45"
floors as per D.C. Regn. facing to the road side and in additional terrace floor is also
treated as refuge area.

Plot under reference abuts 18.2 mtrs wide Shuklaji Street at East side.

Architect has agreed to provide sprinkler system in entire passage of the building, all
Parking floors i.e. on 1% to 6™ parking floors and on 7" podium floor and in shopping
area, in basement & in entire building.

Architect has agreed to provide drencher system in all parking floors i.e. on 1240 6"
parking floors and on 7" podium floor and basement & in entire building.

Architect has agreed to provide hydrant system at the periphery at every 30.00 mtrs.
Architect has agreed to provide additional fire fighting requirement if required in
future.

The building will also be provided with fire prevention and fire fighting requirements
such as wet riser system with fire pump booster pump, overhead tank, manual fire
alarm system, alternate source of electric supply, sprinkler pump with jockey pump.
During construction stage and prior to final occupation party agreed to comply with
additional requirement stipulated by Chief Fire Officer of Mumbai Fire Brigade.

In view of the above, as far as this Department is concerned there would be no objection

for the construction of High Rise residential cum commercial Sale Building having two level
basements beyond the building line, ground floor + 1% to 6" parking floor + 7" podium &
recreation floor + 8" to 50" upper residential floors with total height of 187.80 mtrs from the
general ground level up to the terrace, subject to satisfactory compliance of the following

requirements.

1. ACCESS

There shall be no compound wall on the road side and the courtyards shall be
flushed with road levels. However, removable bollards with link chain may be provided.
Entrance gates each of 6 meters width shall be provided, at locations marked on the

enclosed plan.
2. ACCESS RAMP:
I.  The access ramp of width 6.00 mtrs. with a point load of 10 kgs/ cm.
ii. The gradient of the ramp shall not be steeper than 1:10.

3. COURTYARD

e All available courtyards around the building shall be paved suitably to bear the load of
fire engines weighing upto 48 tonnes each. And courtyard from remaining sides shall be

paved properly.
All the courtyard shall be in one plane.

The courtyard shall be kept free from obstructions at all times. f L/f:«
\ |". =
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CAR PARKING & Podium floors

Car parking shall be provided in car parking floors only as shown in the attached
approved plan. Structural members of the car parking floors should have fire resistance
of not less than four hours.

Car parking area shall be restricted from 2 level basement + 1* to 6" parking floors.
Parking floors shall be used for horizontal car parking. Parking floors shall not be
enclosed except for parapet walls.

The drainage of the car parking areas shall be separated from that of the building and
shall be provided with catch pit with fire trap before connecting the building drainage or
Municipal drainage.

Drainage of the car park areas shall be so laid as to prevent any overflow in staircase, lift
shaft etc.

The parking area shall not be used for dwelling purpose and repairing / maintenance of
vehicles, storage, trade activity etc, at any time and use of naked light / flame shall be
strictly prohibited.

The drive ways shall be properly marked & maintained unobstructed. Proper illuminated
signage’s for escape routes, ramps, etc. shall be provided at prominent locations.

MEZZANINE FLOOR:
The construction of mezzanine floor shall be sound.

ii) The mezzanine floor shall not be enclosed except for hand rails.

iii) Handrail shall be provided for the M.S. ladder.

iv) The mezzanine floor shall not be used for any other purpose except shop.

V) The mezzanine floor shall not be used for storage of any combustible of inflammable

material.

vi) The entrance and exit of the premises shall be kept free from obstructions at all times.
vii) Independent staircase shall be provided for entry to mezzanine floor.

STAIRCASE

The layout of all the staircases shall be of enclosed type as shown in the plan throughout
its height & shall be approached (gained) at each floor level through one hour fire
resistant self closing door (45 mm. thickness) placed in the enclosing walls of the
staircase at landing. The flight width of the staircase shall as shown in the plan. The fire
resistance rating shall be increased by half an hour after 70 mtrs. Height. The flight width
of both the staircases shall not be less than 1.5 meters.

Entry shall be gained on every floor through enclosed type staircase.

Permanent vent at the top equal to 5% of the cross sectional area of the staircase shall
be provided.

Openable sashes or R.C.C. grills with clear openings of not less that of 0.5 Sq.Mt. per
landing on the external wall of the staircase shall be provided.

Internal staircase of the Duplex flats shall be non-combustible material. Storage of any
kind shall not be made underneath the staircase.

ESCAPE ROUTE FROM FLAT TO STAIRCASE

Lift lobby at each floor level, shall be ventilated directed to outside air as shown on the
approved plan.

Exit from flat to the common staircases shall also be provided to the upper duplex levels
of all duplex residential flats in addition to the existing exits provided at the lower duplex
level as per shown in the plan.

SHOP DOORS
Shop doors shall be solid core having fire resistance of not less than one hour (solid

wood of 45 mm thickness).



674

3. FLAT ENTRANCE DOORS

Flat entrance and kitchen doors shall be of solid core having one hour fire resistance &
shall increase beyond N.B.C. provisions by half an hour after every 70 mtrs. height of the
building.

10. LIFTS

» Walls enclosing lift shafts shall have a fire resistance of not less than two hours.

e Shafts shall have permanent vents of not less than 0.2 Sq.Mt. in clear area immediately
under the machine room, landing doors of all the lifts should be open at each floor level.

e Landing doors and lift car doors of the lifts shall be of steel shuttered with fire resistance
of one hour. No collapsible doors shall be permitted.

* One lift from each group shall be converted in to the fire lift as per the specifications laid
down under the regulations.

FIRE LIFT

e To enable fire services personnel to reach the upper floors with the minimum delay, one
fire lift shall be provided, and shall be available for the exclusive use of the firemen in an
emergency.

» The lift shall have a floor area of not less than 1.4 m2. It shall have loading capacity of
not less than 545 kg (8 persons lift) with automatic closing doors of minimum 0.8 m
width.

e The electric supply shall be on a separate service from electric supply mains in a
building and the cables run in a route safe from fire, that is, within the lift shaft. Light and
fans in the elevators having wooden paneling or sheet steel construction shall be
operated on 24 volt supply.

¢ Fire lift should be provided with a ceiling hatch for use in case of emergency, so that
when the car gets stuck up, it shall be easily openable.

» In case of failure of normal electric supply, it shall automatically changeover to alternate
supply. For apartment houses, this changeover of supply could be done through
manually operated changeover switch. Alternatively, the lift shall be so wired that in
case of power failure, it comes down at the ground level and comes to stand-still with
door open.

» The operation of fire lift should be by a simple toggle or two — button switch situated in
glass-fronted box adjacent to the lift at the entrance level. When the switch is on,
landing call points will become inoperative and the lift will be on car control only or on a
priority control device. When the switch is off, the lift will return to normal working.
When this lift can be used by the occupants in normal times.

» The words ‘Fire Lift' shall be conspicuously displayed in fluorescent paint on the lift
landing doors at each floor level.

* The speed of the fire lift shall be such that it can reach the top floor from ground level

within one minute.

1. ELECTRIC CABLE SHAFT AND ELECTRIC METER ROOM

« Electric cables shall not pass through the staircase walls or shall be taken in concealed
manner.

* |nspection door for the shaft if provided shall have two hours fire resistance.
Electric Meter Room shall be provided at ground floor level at location marked on the
plan and shall be adequately ventilated and segregated from other rooms by brick
masonry wall of 4 hrs fire resistance.

e Separate entrance with provision of 2 hrs FRD shall be provided to the electric meter

room.

s Electrical shaft shall be sealed at each floor level with non-combustible material such as
vermiculate concrete. o

4
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ESCAPE ROUTH LIGHTING
Escape route lighting (staircase and corridor lights) shall be on independent circuits as

per rules.

BASEMENT (TWO LEVEL BASEMENT)

Each basement shall be separately ventilated. Vents with cross, sectional area
(Aggregate) not less than2.5 percent of the floor area shall be spread evenly around the
perimeter of the basement and shall be provided in the form of grills or breakable staff
boards lights or pavement lights or by way of shafts.

Alternatively, a system of air inlets shall be provided at basement floor level and smoke
outlets at basement ceiling level.

Inlets and outlets may be terminated at ground level with stall boards or pavements lights;
but ducts to convey fresh air to the basement floor level shall have to be laid.

Stall boards and pavement lights should be in positions easily accessible to the Fire
Brigade Personnel and rescue teams and clearly marked ‘SMOKE OUTLET' or ‘AIR
INLET" with an indication of area served at or near the opening.

The staircase of basements shall be of enclosed type having fire resistance of not less
than two hours.

The staircase of basements shall be communicated with the basement trough a lobby
provided with fire resisting self closing doors of one hour fire resistance.

Intake ducts may serve all basement levels but each basement and basement
compartment shall have separate smoke outlet duct or ducts.

In additions to the natural ventilation, mechanical ventilation shall be provided to the
basement with 15 air changes per hour with an arrangement to accelerate the rate of air
changes to 30 per hour in the event of a fire emergency.

The basement area shall be provided with double line sprinkler system.

The basement shall be used for designated purpose only.

Natural ventilation to the basement shall be maintained through cut off shafts.

If the area of the basement is more than 750 Sq.Mt. the basement shall be
compartmentalized with provision of fusible linked type door.

The basement shall be properly lighted. All escape routes shall be lighted to have a
minimum luminance of 2.5 lux and all such lights shall be connected to an emergency
course such as a better backed inverter or a diesel generator.

Cut off lobby, Staircases, common passages & escape routes of the entire building shall
be painted with fire retardant paint.

One Dry Chemical Powder fire extinguisher ABC type of 5 kgs. capacity each shall be
kept for every 100 sq. mtrs. area in the basement.

PROTECTION TO STRUCTURAL STEEL

All the structural steel members i.e. columns, beams, etc. shall protected with the fire
resisting materials & methods as stipulated under IS 1942-1960 as application for
residential building.

A certificate to that effect that the fire resistance protection has been provided as ahove
shall be furnished from the Chartered Structural Engineer at the time of application for
occupying the building and all structural members have 04 hours fire resistance.

AIRCONDITIONING SYSTEM (IF PROVIDED)

The Escape routs like staircases lift lobbies etc. shall not be used as return air
passages.

The A.C. ducting shall be constructed of substantial metal gauge as specified under
1S:665:1963 for Metal Air Ducts (Revised).

Metallic ducts shall be used even for the return air instead of space above the false
ceiling.

The material used for insulating the duct system (inside or outside) shall be of non
Combustible nature such as glass wool, spun glass with neoprene facing.

6
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e The insulating material if provided to A.C. ducting either from inside or outside, shall be
of no-combustible material such as glass wool covered with aluminum foil or spume with
neoprene facing or any other similar material.

* Air duct serving main floor areas, corridors, etc. shall not pass through the staircase.

* Automatic fire dampers shall be provided as per the rules. False ceiling, runners &
Suspenders shall be of non-combustible material.

16. FIRE FIGHTING REQUIREMENTS:
UNDER GROUND WATER STORAGE TANK:

An underground water storage tank of 4,00,000 liters capacity shall be provided at
ground floor level at the location on the plan, as per design specified in the rules with baffle wall
and fire brigade collecting breaching. Another tank having capacity 2,50,000 liters shall be
provided for sprinkler system. Both the tanks are interconnected with LOOP connection.
OVERHEAD (TERRACE) WATER STORAGE TANK. (on each staircase)

Another tank of 50,000 liters capacity shall be provided at the terrace level in both
staircase. The design and layout shall be got approved from H.E.’s department prior to
erection. The tank shall be connected to the wet riser through a booster pump through a non-
return valve and gate valve at each staircase.

WET RISER. (For each staircase)

Two wet risers each of internal diameter of 15 cms. Of G.I. “C" class pipe shall be
provided in a separate duct with twin hydrant outlet and hose reel at each floor level not to
reduce the width of common corridor. Pressure reducing discs or orifices shall be provided at
lower level so as not to exceed pressure of 5.5 kgs. / Sq.Mt.cms. A fir service inlet on the
external face of the building directly fronting the courtyards shall be provided to connect the
mobile pump of the fire service to the wet riser.

FIRE PUMP, BOOSTER PUMP, SPRINKER PUMP AND JOCKY PUMP:

I. Wet riser shall be connected to a fire pump at ground level of 2800 litres/min. capacity
giving a pressure of not less than 3.2 kg.s/Sq.Mt. cms at the topmost hydrant.

ii. Booster pump of capacity of 1800 liters/ min having a pressure of not less than 3.2
kgs/sq cms at the topmost hydrant of the wet riser-cum-down comer shall be provided
at the terrace level of the building.

ii. A sprinkler pump of suitable capacity along with jockey pump shall be provided for
automatic sprinkler system.

iv. Electric supply (Normal) to these pumps shall be on independent circuit.

v. Electric wiring shall be having copper core having the fire resistance & low smoke
hazards cables for the entire building with provision of ELCB / MCB.

vi. Wet riser should be extended upto main gate / entrance with Fire Brigade inlet.

EXTERNAL HYDRANTS.

Four hydrants shall be provided within the confines of the site on the wet riser at
locations marked on the approved plan.

BREAK PRESSURE WATER STORAGE TANK:

Break pressure tank of capacity 30,000 liters shall be provided on each refuge floor.
The layout of which be got approved from H.E.’s department prior to erection. The tank shall be
connected to the wet riser through booster pump, through non return valve.

STANDBY PUMPS:

A set of all the above pumps shall also be provided on the site as standby pumps which

shall be used alternatively.

ALTERNATE SOURCE OF ELECTRIC SUPPLY.

An alternate source of L.V. / H.V. supply from a separate sub-station with appropriate
change over switch shall be provided for fire pump, sprinkler pump, and jockey pump booster
pump, fire alarm system, fire lift, staircase and corridor lighting. It shall be housed in a separate
cabin or D.G. set should be provided for these systems.

FIRE ALARAM SYSTEM / FIRE DETECTION SYSTEM :
a. The building shall be provided with intelligent analog addressable fire alarm
system with microprocessor based main control panel at Ground floor level and
addressable call points and hooters at each floor level. The design of fire alarm o
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system shall be in accordance with |.S. specification and based on NFPA 72
guidelines (as per 2010 edition).

b. The addressable fire alarm system shall be equipped with the latest evacuation
features such as digital voice evacuation capabilities; fire fighters telephone
system, directional sounders etc. The main entry/exit points shall be provided
with fire fighters interactive touch screen interface to enable viewing of critical
information in event of fire.

c. Appropriate fire detection system shall be installed in common passages & lift
lobbies.

d. Access control system, close circuit cameras shall be installed in the entire
building & connected to B.M.S. control at reception.

e. Trained security staff & fire staff shall be posted on duty at strategic location
around the clock.

f Security / fire staff shall be trained in evacuation procedure & use of fire fighting
equipments.

g. The entire building floors shall be provided with proper standard signage.

PORTABLE FIRE EXTINGUISHERS

17.

18.

19.

20.

21.

22.

One Dry Chemical Powder (A.B.C.) type fire extinguisher of 10 kgs. Capacity having
I.S.I. certification mark and two buckets filled with dry clean sand shall be kept in Electric
meter Room as well as Lift Machine room.

Four Dry Chemical Powder (A.B.C.) type fire extinguishers each of 10 Kgs. Capacity
having 1.S.1. certification mark shall be equally distributed on each podium floor level.
Two Dry Chemical Powder (A.B.C.) type fire extinguishers each of 05 Kgs. Capacity
having I.S.1. certification mark shall be kept in each residential floors & refuge area.

AUTOMATIC SPRINKLER SYSTEM:

Automatic sprinkler system shall be provided to the basement, car parking floors i.e. 1°
floor to 6™ parking floors, 7 podium floor, in shopping area as well as in Lift lobby &
common passage and in entire building. The automatic sprinkler system shall be
installed as per the standard laid down by T.A.C. & relevant |.S. specifications.

DRENCHER SYSTEM:

Drencher system should be provided on the periphery of the car parking floors of the
building and should be connected to the main sprinkler pump as per the standard laid
down in relevant 1J.S. Specifications.

FIRE ESCAPE MASK approved by UL/Ch.E.(D.P.)/NFPA and 15 minutes duration
Emergency Life saving apparatus sets shall be provided at each floor level and quantity
of the Masks and ELSA sets shall be decided with consultation of C.F.O.'s department.

VOICE EVACUATION SYSTEM:

The Voice Evacuation System shall be integrated to Fire Alarm system so as to facilitate
the co-ordination activities in case of fire emergencies. The actuation of fire alarm
system in the fire alarm control panel shall automatically activate the Voice Evacuation
system. A pre-recorded message shall be broadcast on the affected floor, one floor
below and two floors above the affected floor.

PUBLIC ADDRESS SYSTEM:
The entire building including the entire level basement shali be provided with Public

Address System as per the 101 N.F.P.A. Code.

FIRE ESCAPE CHUTE.
Fire escape chute shall be provided on each refuge area in such manner which can
make evacuation from top refuge area to ground level without any obstruction.
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BREATHING APPARATUS SET :

Four Self contained Compressed Air Breathing Apparatus sets of 45 minutes duration
each shall be kept in the Fire Control Room in consultation with C.F.O and two Self
contained Compressed Air Breathing Apparatus sets of same capacity shall be kept in
each refuge area.

QUALIFIED FIRE OFFICER:

A qualified full time fire officer with experience of not less than 15 years shall be
appointed who will be available on the premises at all times. Alternative full time
gualified fire officers working in shift duty system shall be placed round the clock on the
premises who will be responsible for the following —

a) Maintenance of all the first aid firefighting equipment, Fixed installations and
other fire protection equipment/appliance in good working condition at all times.
b) Imparting training to the occupants of the building in the use of fire

fighting equipment provided on the premises and keeps them informed about the
fire and other emergency evacuation procedures.
c) To liaise with the City Fire Brigade on regular and continual basis.

FIRE CONTROL ROOM:

Separate Fire Control room with well trained manpower shall be established on ground
floor.

Plan of each floors indicating means of egress as well escape shall be maintained.
Control Panel of fire safety system shall be located in the control room.

Diesel operated standby fire pump shall be provided.

REFUGE AREA:
A) The following requirements shall be compiled with in respect of refuge area provided

on 7™ 12" 18" 227 26" 30" 339 37" 41% & 45™ floors.

< The layout of the refuge area shall not be changed / modified at any time in
future.

® Refuge area shall be provided with railing / parapet of 1.10 mts. height on
external sides and shall be of sound construction.

. Refuge area shall be segregated by brick masonry partition wall of 9" thickness
and access to refuge area shall be gained through half an hour fire resistance
self closing door.

& There shall not be any opening in to the refuge area from any portion of the
occupied premises.

° Refuge area shall be earmarked exclusively used for the use of occupants as

temporary shelter and for the use of fire brigade department or any other
organization dealing with fire or other emergencies when occur in the building
and also for the exercises / drills if conducted by fire brigade department.

° Refuge area shall not be allowed to be used for any other purpose and it shall be
the responsibility of the owner / occupiers to maintain the same clean and free
from encumbrances and encroachments at all time.

. Clear height of the refuge below the beam / drop pardi shall not be less than 1.80
mts. and not more than 2.2 mtrs.

. Entrance door of the refuge area shall be painted or fixed with a sign painted in
luminous paint mentioning REFUGE AREA IN CASE OF EMERGENCY.

- Adequate drinking water facilities shall be provided in the refuge area.

> Adequate emergency lighting facility connected to the electric circuits of staircase

! corridor lighting shall be provided in the refuge area.

B) Terrace floor of the building shall also be treated as refuge area and shall be
provided with facilities as under :

s Entrance door of the refuge area shall be painted or fixed with a sign painted in
luminous paint mentioning REGUGE AREA IN CASE OF EMERGENCY.

*‘6
fhf M

A\



679

° Adequate drinking water facilities shall be provided in the refuge area.
° Adequate emergency lighting facility connected to the electric circuits of staircase
/ corridor lighting shall be provided in the refuge area.

27. BUILDING MANAGEMENT SYSTEM WITH WIRELESS TECHNOLOGY & NUMEROUS
SENSORS:

The system should allow security management to remotely get intrusion intimation of his
premises. The central hub should receive get fire and safety activities that accepts and sends
signals from and to the various peripheral devices connected to it. The server also handles the
message sending and receiving to mobiles devices of local fire services personnel's the
peripheral devices are connected to the server in a network looping technology. Likewise the
LCDX panel, which takes inputs, is also connected to the server. The various controllers
attached to the server should have an amalgamation of following features.

(i) DAS : Door Access Security System — Intrusion Alerts

(i) GAS : LP Gas Alaram System — Gas Leakage Alerts

(i) FAS : Fire Alarm System

28. SUBSTATION:

¢ Only Dry Type Electric Sub-Station shall be installed.

e The proposed Electric Sub Station Cabin shall be covered from all three sides either by
brick masonry walls / R.C.C. of 9" thickness with provision of two hours fire resistant
door.

e Entire Installation of Sub-Station including Switchgear Room, Capacitors, and

Transformer etc. shall be conforming to the Indian Electrical Act / Rules in practice.
Cables in the cable trenches shall be coated with fire retardant material.
Electric wiring shall be having copper core having the fire resistance and low smoke
hazard cables for the entire building with provision of ELCB/MCB. / In electrical
installation of the building Bus Bar system shall be provided for vertical electrical shaft
with feeder pillar box after a gap of every 24.00 meters height of the building.

e Automatic built-in-circuit breakers shall be provided in the Electric Sub-Station.
Transformer shall be suitably insulated and shall be designed for continuous operation at
rated KVA at the secondary terminal under the prevailing service condition at a higher
rated voltage.

¢« The design, treatment and construction of Transformer and breaking of the windings
shall be such as to withstand the heavy, mechanical and thermal stresses, which may be
experienced under the condition of daily cycle of heating and pulling due to fluctuation in
load of dead short circuit on either side of the transformer.

e The capacity of the Electrical Sub-Station & D.G. Set shall be as per M.S.EB.’s
requirements.

e Adequate air and ventilation for Switchgear Room is essential to prevent condensation
of moistures.

e All parts of Switchgear and Transformer shall be got examined frequently and carefully
for signs of over heating, tracking etc.

e Two Dry Chemical Powder (ABC) type fire extinguishers of 10 kgs. Capacity each with
ISI certification mark coupled with four buckets filled with dry, clean sand shail be kept in
the Electrical Sub-Station Cabin.

e Two Foam type fire extinguishers of 9 litres capacity each with S| certification mark
coupled with four buckets filled with dry, clean sand shall be kept in the D.G. Set Cabin.

e The Electric Sub-Station & D.G. Set area shall be kept prohibited and no unauthorized
person shall be allowed to enter in the area.

29. SCHEMATIC PLAN
Detailed schematic plan of the entire buiiding shall be displayed at the ground floor level

in front of the building.
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FIRE DRILLS/EVACUATION DRILLS: -
Fire Drills and evacuation drills shall be conducted regularly in consultation with Mumbai

Fire Brigade and log of the same shall be maintained.

SIGNAGES:
Self glowing / fluorescent exit signs in green color shall be provided showing the means

of escape for the entire residential building.

Necessary permission shall be obtained from concerned dept & M.C.G.M’'s dept/C.F.O.'s
dept. for low rise rehab building.

Necessary permission for shops shall be obtained from concerned dept & M.C.G.M's

dept/C.F.O.'s dept.
No loft as well as addition & alteration shall be carried out without prior permission of this

Dept. in the bidg.

Any addition or alterations in utility services, escape routes shall be strictly done with
prior permission and sanction of C.F.O. and other competent concerned authorities.

This NOC is subjected to approval by High Rise Technical Committee/Hon. M.C.

The schematic drawings /plans of Sprinkler system, fire alarm & fire detection system,
Wet riser system & Public Address system etc. shall be got approved from CFO prior to

installation.
The architect has paid additional capitation fee of Rs.5,15,000.00 vide Receipt/SAP

DOC No.1000612839 dated 08.06.2010 on the gross built area of 47,529.00 sq.mtrs. as
certified by the Architect letter dated 07.06.2010.

However, Ch. Eng. (D.P.) is requested to verify the total built up area & inform this

Department if it is more for the purpose of levying additional Capitation Fee, if required.

5d) —
Dy. Chief Fire Officer
Mumbai Fire Brigade.
Copy to - 1. E.E.B.P.(City) i
_M/s.Shaikh & Associates, Architect. \ ,}\ AN

Dy. m

Mumbai Fire Brigade.
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MUNICIPAL CORPORATION OF GREATER MUMBAI
MUMBAI FIRE BRIGADE
Office of the Dy. Chief Fire Officer (R-I), Byculla - Regional Command Centre,
Byculla Fire Station, Bapurao Jagtap Marg, Byculla (West), Mumbai-400008.
Telephone No. - 022-23076111/2/3, 022-23001393/4/5 & Fax No. 24153027.

SUB: Fire Safety Compliance of the stipulated Fire Protection & Fire Fighting
Safety requirements for the Part Occupation of High-rise Residential
and portion of Commercial building i.e. Sale Building & Rehab
Building and to use & occupy part portion the said buildings on
property bearing C.S. No.- 1/207, 207 & 208 of Tardeo Division, Ward
No. D-402,46 & 4039 (D-Ward) situated at 122-138 Shuklaji Street,
Mumbai — 400008.

REF: i) Online proposal No.-EB/5814/D/A-CFO/1/New

M/S. SHAIKH & ASSOCIATES (LICENSED SURVEYOUR)

In this case, please refer to the N.O.C. stipulating Fire Protection & Fire
Fighting requirements issued by this department vide No.- FB/HR/City/ 128, dated
20/04/2011 for the proposed construction of High-rise Residential cum Commercial
building having two level basements beyond building line (which is common for
rehab & sale wing) + ground + 1st to 6th parking floors + 7t podium floor + 8t to
S0th upper residential floors with total height of 187.80 mtrs. from general ground
level up to terrace level.

Further, please refer to the N.O.C. stipulating Fire protection & Firefighting
requirements issued by this department vide no. FB/HR/City/610 dated
04/05/2013 for the proposed construction of High-rise Residential cum Commercial
building with sale and rehab wing the two-level basements is common for both the
wings. The Sale building having two level basements (common for Sale & Rehab
building) + ground floor + mezzanine floor + 1st to 4th podium floor, thereafter the
building is divided into two wings i.e., Wing ‘A’ & ‘B’, both wings are having 5t» to 16th
+ part 17th upper residential floors with total height of 58.15 mtrs. from general
ground level up to terrace level. The Rehab building comprising of two wings i.e.,
Wing ‘C’ & ‘D’ having two level basements (common for Sale & Rehab building) Wing
‘C’ comprise of ground floor + 1st to 12th upper residential floors with total height of
38.00 mtrs. from general ground level up to terrace level & Wing ‘D’ comprise of
ground floor + 1st to 8t (part) upper commercial floors with total height of 30.90 mtrs.
from general ground level up to terrace level

Further, please refer to the N.O.C. stipulating Fire protection &
Firefighting requirements issued by this department vide online no.
EB/5814/D/A/CFO/1/Amend dated 09/02/2021 for the proposed construction of
High-rise Residential & Commercial building comprising of two building i.e., Sale
Building & Rehab Building, Sale Building i.e., Wing A building comprising of two
wings i.e. Wing-Al & Wing-A2 having 02 level basements (-8.30 mtrs.) common for
Rehab & Sale building + ground & 1st floor for commercial + 2nd to 5th podium parking
floors + 6th to 22nrd upper residential floors with total height of 69.95 mtrs. from
general ground level up to terrace level. Rehab building comprising of Wing B & Wing
C. High rise Residential Wing-B is having 02 level basements (-8.30 mtrs.) common

1
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for Rehab & Sale building + part stilt & part ground floor 1st to 13th upper residential
floors with total height of 40.90 mtrs. from general ground level up to terrace level
and High-rise Commercial Wing C building having 02 level basements (-8.30 mtrs.)
common for Rehab & Sale building + part stilt & part ground floor 1st to 9th upper
commercial floors with total height of 38.30 mtrs. from general ground level up to
terrace level

Now, licensed surveyor vide his uploaded letter has informed about the
completion of civil construction work of the said High-rise Residential & Commercial
building i.e., Sale & Rehab building, Sale building i.e., Wing A comprising of wings,
Wing A-1 & Wing A-2 having ground floor for 03 nos. of N.R. & 08 nos. of lower N.R.
and 1st floor for 08 nos. of Upper level N.R., Rehab building comprising of two wings
i.,e. Wing B & Wing C, Wing B having part stilt & part ground + 1st to 13t upper
residential floors with total height of 40.90 mtrs. from general ground level up to
terrace level and Wing C having part stilt & part ground + 1st to 8t upper commercial
floors with total height of 34.40 mtrs. from general ground level up to terrace level,
& requested for compliance of the fire safety requirements stipulated vide above
referred N.O.C.s issued by this department for part occupation certificate for the
firefighting installation point of view.

On receipt of letter from the licensed surveyor, Senior Officer of this
department visited & inspected the site on 17/8/2021 to verify & to ensure the
compliance of stipulated Fire Protection & Fire-fighting requirements by this
department vide above referred N.O.C.’s. During the inspection at the site, it was
observed that party has complied with installation of the Fire-fighting System such
as Wet-riser cum Down-comer System, Automatic Sprinkler system, Fire pump,
Jockey pump, Sprinkler pump, Jockey pump to the Sprinkler, Manual Call Points
of the Fire Alarm System, Smoke Detection system, P.A. System etc. All these Fire-
fighting System installations were tested & all the Fire-fighting System installations
were found in good working condition at the time of inspection. Portable Fire
Extinguishers were found installed at the conspicuous place & same were found in
good working condition at the time of inspection. (Photos& videos of the provided
fire-fighting & protection system is uploaded herewith).

The party has been provided underground water tank and Overhead
water tank as per the requirement letter of CFO’s department. However, License
Surveyor is requested to verify the capacity of water storage tanks. Electrical duct
found sealed at each floor level and alternate source of electric supply was provided
from separate electrical substation.

In this case License Surveyor has uploaded letter about full C.C for the
construction of building for entire work of Rehab wings B & C & for Wing A-1 & A-
2 up to 1st parking floor as per approved plan as per Letter No- EB/5814/D/A,
Dated 22/10/20214 & further extended up to 12th floor level of wing A-1 & A-
2 ,Dated 11.5.2021

The Party has also uploaded following Documents: -

1) FORM-A Certificate of Licensed Agency i.e., M/s — Shrihari Electric Corporation.
(Lic. No.-MFS-LA/2020/RF-359 & MFS-LA/2020/RD-320) for installation,
commissioning& maintaining of the said new fixed fire-fighting system
installations and further to keep in good functioning condition.




699

2) The party has also uploaded Structural Stability Certificate from Mr. S.H. Jain
of M/s — Struct Bombay Consultants., Structural Engineer (Lic. No. STR/J/21)
dated 01/01/21.

3) The Party has also uploaded FORM A Certificate for F.R.D.s installed /provided
in the building from M/s — Newera Industries (Lic No.- MFS-LA/RP-03) dated
20/03/21.

4) The party has uploaded Lift Test certificate from Lift Inspector PWD about
working condition of passenger & fire lifts

5) The party has uploaded electrical test certificate from M/S V.M. Electrical
Contractor (Lic. No. 23201) dated 13/08/21 & also provided alternate electric
supply from separate substation of BEST & uploaded letter about fire Meter no-
T190733 for Wing A & T200012 for Wing B & C from BEST.

6) Checklist of licensed surveyor Mr. Shaikh of Shaikh & Associates and Checklist
of Government approved Licensing Agencies M /s — Shrihari Electric Corporation

7) The Architect has also submitted fresh gross built-up area certificate wherein
there is no change in gross built-up area dated 17/06/2021.

8) Undertaking for providing & maintaining all the fire-safety active measures in
good working condition from the Govt. approved Licensed agency & maintaining
all fire safety passive measures such as, escape routes, etc. as per the norms,
all the time in future & completing all the works pending if any as per the
approval, before actual occupation of the said building.

As per above referred N.O.C.s party has provided under ground water storage
tank, overhead water storage tank. In the said building Refuge area is
provided on 8th floor of Wing B & Wing C.

In view of above this Fire Safety Compliance of the stipulated Fire
Protection & Fire Fighting Safety requirements is issued for the part Occupation
of High-rise Residential & Commercial building i.e. Wing A comprising of two
wings i.e. Wing A-1 having ground floor for 03 nos. of N.R. & Wing A-2 having
08 nos. of lower N.R. and 1st floor for 08 nos. of Upper level N.R. only & Rehab
building comprising of two wings i.e. full occupation for Wing B having part
stilt & part ground + 1st to 13tk upper residential floors and Wing C having
part stilt & part ground + 1st to 8tk upper commercial floors (excluding 9th
floor) from fire & life safety point of view.

However, it will be the responsibility of Occupier/Owner/ Society of the
building to maintain all Fixed Fire Fighting system installation as stipulated in
N.O.C.s Fire Protection & Fire-fighting requirements by this department.

The concerned party has paid scrutiny fees as mentioned below:

Sr. | Type Total Scrutiny Receipt No./ SAP
Gross built | fee paid Doc. No.
No. | of Proposal | yp area in Date
sq. mtrs.
5,15,000/- | 1673293 08.06.2010
1000612839
1 Proposal 32699.00 1676434
50,000/ - 1000622313 22.06.2010
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Amendment | 32699.90 1774292
2 2,52,500/- 1001380350 13.03.2013
) 0008787/88/89
5 | Amendment |37178.00 137600/~ | 160042760 02.12.2020
Online Receipt No.
2.00/- CHE/CFO /46867 /20 09.12.2020
4 Fire service fee | 37178.00 557670/ - 8%%?%?83%?2?2}21 18.8.2021

License Surveyor has uploaded Area Certificate mentioning Gross built-up
area as 6681.53 Sq. Mtrs., as there is no change in gross built up area certified by
the License Surveyor, no additional scrutiny fee is levied.

License Surveyor is requested to verify civil work & all other requirements
pertaining to Civil engineering side including open spaces, common corridor, doors,
staircases, height, refuge area, floor occupancy of the building, structural stability,
width of the abutting road/access road, any additions/alterations other than
approved plans, etc., as well as gross built up area & all other requirements
stipulated vide this department’s N.O.C’s, and if found any contradiction, the said
approval granted for Fire Safety Compliance Letter shall be referred back to this
department for offering fresh remarks from Fire Safety point of view.

This is letter in respect of Fire Safety Compliance of the stipulated Fire
Protection & Fire Fighting requirement is issued from Fixed Fire Fighting System
Installation point of view in respect to online application received from Architect,
without prejudice to legal matters pending in court of law, if any.

It will be the responsibility of owner/occupier to observe the Compliance of
Fire-fighting System & maintaining of the same in good working condition from the
very next day of the inspection. If any item or requirement is missing thereafter, this
department or inspecting officer will not be responsible for the same. The party shall
give annual maintenance contract for fire-fighting system & equipment to the Govt.
approved Licensed Agency & submit the test/maintenance certificate in ‘Form-B’
every six months (i.e., in January & July), as per The Maharashtra Fire Prevention
& Life Safety Measures Act-2006.

It is further to state that before commencement of any Trade activity in the
building under section 394 /390 of M.M.C. Act in the commercial users, necessary
permissions/Licenses shall be obtained from concerned competent Municipal
Authority.

Note:-

a. This letter of Fire Safety Compliance is issued only from Fire-Protection &
Fire-Fighting requirements point of view on behalf of the online application
from Licensed surveyor without prejudice to legal matters pending in court of
law, if any. Any matter pertaining to authenticity or legality of the structure
&/or addition/alterations in the structure shall be cleared by concerned
Owner/Occupier/ Developer/ Licensed surveyor, etc.

b. No any addition/alteration other than approved plans shall be done in the
flats /building without the previous consent of all the concerned/occupier as
per the provision of Section 7 of MOFA & without permission of competent
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Municipal Authority. It is Licensed surveyor / Developers’ responsibility to
take necessary prior approval from all concerned competent authorities for
the proposed construction/ addition/alterations in the building or part
thereof.

c. As per section 3 of Maharashtra Fire Prevention and Life Safety Measures Act-
2006, it is the liability of Owner/Occupier to provide & maintain the Fire
Prevention & Life Safety Measures in good repair and efficient condition at all
the time in accordance with the provisions of The Maharashtra Fire Prevention
and Life Safety Measures Act or the Rules.

d. All copies of N.O.C.s & approved plans/papers shall be handed over to Society
& it shall be the responsibility of the Developer/ Licensed surveyor.

e. Necessary NOC for the Electric Substation and Swimming pool shall be
obtained from concerned competent authorities of MCGM before BCC.

Inspected & Report Prepared by Verified & proposed by
Assistant Divisional Fire Officer Divisional Fire Officer
APPROVED BY

CHIEF FIRE OFFICER (I/C.)

T.C

"?)U )‘,/x\
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Application for Consent/ Authorisation

Sir,
I/We hereby apply for*

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as
amended.

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as
amended.

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in
connection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given
below.

Consent Information

UAN No: Application submitted on:
MPCB-CONSENT-0000263544 11-10-2025

Industry Information

Consent To: IIN No.: Submit to:
Renewal (Normal) SRO - Mumbai |
Type of institution: Industry Type: Category: Scale:
Other Planning Authority 021 Building and construction Red L.S.
project more than 20,000 sq. m
built up area

Revised Industry Categorization as per CPCB Guidelines 2025
New Industry Type: Sector: New Category:

T.C



10.1 BUILDING CONSTRUCTION PROJECTS ( i. During the 7Q§structure Development
construction phase, the sector is mainly air polluting. However, or
post construction phase it is mainly water polluting due to
generation of sewage. Consent to Establish/Operate to be taken as
per EC conditions, as applicable. ii. Building construction project
>= 5,000 sg.m., but < 20,000 sg.m. built-up area (with
connectivity to terminal STP) may not require separate
classification. iii. For projects < 5000 the wastewater shall be
managed according to on-site sanitation methods as mentioned in
the Manual on Sewerage and Sewage Treatment System (2013),
published by the Central Public Health and Environmental
Engineering Organisation (CPHEEO), and as amended from time to
time.) - Building construction project >= 20,000 sq. m. built-up
area BUILDING CONSTRUCTION PROJECTS ( i. During the
construction phase, the sector is mainly air polluting. However, in
post construction phase it is mainly water polluting due to
generation of sewage. Consent to Establish/Operate to be taken as
per EC conditions, as applicable. ii. Building construction project
>= 5,000 sq.m., but < 20,000 sg.m. built-up area (with
connectivity to terminal STP) may not require separate
classification. iii. For projects < 5000 the wastewater shall be
managed according to on-site sanitation methods as mentioned in
the Manual on Sewerage and Sewage Treatment System (2013),
published by the Central Public Health and Environmental
Engineering Organisation (CPHEEO), and as amended from time to
time.)10.1 BUILDING CONSTRUCTION PROJECTS ( i. During the
construction phase, the sector is mainly air polluting. However, in
post construction phase it is mainly water polluting due to
generation of sewage. Consent to Establish/Operate to be taken as
per EC conditions, as applicable. ii. Building construction project
>= 5,000 sg.m., but < 20,000 sg.m. built-up area (with
connectivity to terminal STP) may not require separate
classification. iii. For projects < 5000 the wastewater shall be
managed according to on-site sanitation methods as mentioned in
the Manual on Sewerage and Sewage Treatment System (2013),
published by the Central Public Health and Environmental
Engineering Organisation (CPHEEO), and as amended from time to
time.) - Building construction project >= 20,000 sg. m. built-up
area BUILDING CONSTRUCTION PROJECTS ( i. During the
construction phase, the sector is mainly air polluting. However, in
post construction phase it is mainly water polluting due to
generation of sewage. Consent to Establish/Operate to be taken as
per EC conditions, as applicable. ii. Building construction project
>= 5,000 sg.m., but < 20,000 sg.m. built-up area (with
connectivity to terminal STP) may not require separate
classification. iii. For projects < 5000 the wastewater shall be
managed according to on-site sanitation methods as mentioned in
the Manual on Sewerage and Sewage Treatment System (2013),
published by the Central Public Health and Environmental
Engineering Organisation (CPHEEO), and as amended from time to
time.) - Building construction project >= 20,000 sq. m. built-up

area

Location of Name of Local Body:

industry/activity/etc:

Local Body MCGM

EC Reqd. EC Obtained

Yes EC Obtained

EC Ref. No. Date of issue of EC Parivesh Proposal Number
SIA/MH/NCP/58079/2020 Sep 22, 2021 SIA/MH/NCP/58079/2020
Whether construction-buildup area is more than 20,000 Yes

sq.mtr.(Existing Expansion Unit)

Orange

MOEFCC/SEIAA File Number
SIA/MH/NCP/58079/2020

General Information

1. Name, designation, office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/Industry/Institution / Local Body.



Name Ms
Mr. Tabrez Shaikh ubberwala House, Dr. A.R. Nair Road, Agripada, Mumbai - 400 011

Designation Taluka
Director Mumbai
Area District
Agripada Mumbai city
Telephone Fax
9892078622

Email Pan Number
md@rubberwala.com ARXPS3783)

2. (a) Name and location of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot number
name of Taluka and District, also telephone and fax number)

Industry name

M/S. HILTON INFRASTRUCTURE ,CTS NO.207 ,1/207,& 208 , Tardeo Division, Wardd No. D, 4042 - 46, & 4039 (D WARD) Situated at
122-138, Shuklaji Street -Mumbai -400 008

Location of Unit Survey number/Plot Number

Tardeo Wardd No. D, 4042 - 46, & 4039 (D WARD) Situated at 122-138
Taluka District

Mumbai Mumbai city

(b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development
authority/ designated Authority.

Planning permission Planning Authority
MCGM MHADA

Name of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

MCGM

Sanction plan/ Approved layout Plan/Commencement
Certificate

MHADA

3. Gross capital investment of the unit without depreciation till the date of application (Cost of building, land, plant and machinery). (To
be supported by an affidavit/undertaking on Rs.20/- stamp paper, annual report or certificate from a Chartered Accountant for proposed
unit(s), give estimated figure)

Gross capital (in Lakh) * Verified * Terms * Consent Fee
21262.00 Undertaking 1 425240.00

4. If the site is located near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water
body, if any.

Distance From Distance(Km) * Name
Creek/Sea 0.00 --NA--

4b. Enter Latitude and Longitude details of site

Latitude Longitude
00 00

5. Does the location satisfy the Requirements Under relevant Central/State Govt. Notification such as Coastal Regulation Zone.
Notification on Ecologically Fragile Area, Industrial Location policy, etc. If so, give details.

Location Approved Industry Sensitive Area If Yes, Name Of Area Industry Location with
Area Reference to CRZ

NA No No NA
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(a) Total plot area (in squear meter) (b) Built up area and (in squear meter) (c) Area available for the use of
treated sewage/ trade effluent for
gardening/irrigation. (in squear meter)

4245.86 35975.72 Applied for C2E as per EC 391.72
43225.41 ( Part C20 taken 7249.69)

6.

7. Month and year of commissioning of the Unit.

2021-12-27

8.

(a) Do you have a residential o NA
colony Within the premises

in respect of Which the

present application is Made

?

(b) If yes, please state population staying

Number of person staying Water consumption Sewage generation Whether is STP provided?
0 0 0 No
Number of person staying Water consumption

9. List of products and by-products Manufactured in tonnes/month, KI/month or numbers/month with their types i.e.Dyes, drugs etc.
(Give figures corresponding to maximum installed production capacity

Products Name and Quantity

Product uom Product Existing Consented Proposed Total Remarks
Name Name Revision

OTHERS --NA-- NA 0 0 0 0] Applied for C2E
Renewal with

expansion

Products Name and Quantity

Product Name uomM Quantity Remarks

Part B : Waste Water aspects

10. Water consumption for different uses (m3/day)

Purpose Consumption Effluent Treatment Remarks Disposal Remarks
Generation
Domestic Pourpose 136 123 STP 2 NOS OF STP 50 Recycle Applied for C2E
& 160CMD Renewal with
TOTAL 210 CMD) expansion
Water gets Polluted 0 0 --NA-- NA --NA-- NA

& Pollutants are
Biodegradable

Water gets 0 0 --NA-- NA --NA-- NA
Polluted,Pollutants

are not

Biodegradable &

Toxic

Industrial 0 0 --NA-- NA --NA-- NA
Cooling,spraying in

mine pits or boiler

feed

Others 0


COMP11
Rectangle
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11. Source of water supply, Name of authority granting permission if applicable and quantity

permitted.

Source of water supply Name of Local Body Name of authority granting  Qauntity permitted
permission

Local Body MCGM MCGM 136

12. Quantity of waste water (effluent) generated (m3/day)

Domastic Cooling water blowdown
123 0

DM Plants/Softening

0

13. Water budget calculations accounting for difference between water consumption and effluent generated.

2 NOS OF STP 50 AND 160CMD
TOTAL 210 CMD)

14. Present treatment of sewage/canteen effluent (Give sizes/capacities of treatment units).

Capacity of STP (m3/day)

210
Treatment unit Size (mxm) Retention time (hr)
MBBR 180 7

15. Present treatment of trade effluent (Give sizes/capacities of treatment units) (A schematic diagram of the treatment scheme with
inlet/outlet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges)

Capacity of ETP (m3/day)

0
Treatment unit Size (mxm) Retention time (hr)
0 0 0

16. Capacity of treated effluent sump, Guard Pond if any.
Capacity of treated effluent sump (m3) NA

Effluent sump/Guard pond details No NA
If yes, state at which stage-Whether No NA
before, intermittently or after

treatment.

17. Mode of disposal of treated effluent With respective quantity, m3/day

(vii) Quantity of treated 60 Mode of disposal types Recycle
effluent reused/ recycled,

m3/day Provide a location

map of disposal

arrangement indicating the

outler(s) for sampling.

Treated effluent reused /

recycled (m3/day)

Mode of disposal types other

(if any)

18. (a) Quality of untreated/treated effluents (Specify pH and concentration of SS, BOD,COD and specific pollutants relevant to the
industry. TDS to be reported for disposal on land or into stream/river.



Untreated Effluent 707

pH 55-9.0
SS (mg/I) 400
BOD (mg/I) 350
COD (mg/l) 600
TDS (mg/l) NA
Specific pollutant if Name Value
any
1 NA NA

Treated Effluent

pH 8.0-8.5
SS (mg/I) 50
BOD (mg/I) 10
COD (mg/I) 50
TDS (mg/I) NA
Specific pollutant if Name Value
any
1 NA NA

(b) Enclose a copy of the latest report of analysis from the laboratory approved by State Board/ Committee/Central Board/Central
Government in the Ministry of Environment expected characteristics of the untreated/treated effluent

NA

19. Fuel consumption

Fuel Type uomMm Fuel Consumption TPD/LKD
Diesel Ltr/Hr 229

Sulphur content Quantity Other (specify)

1.0 1 NA

20. (a) Details of stack (process & fuel stacks: D. G. )

(a) Stack number(s) (b) Stack attached to (d) Fuel Type

S1- 320 KVA DG SET DIESEL/HSD

(e) Fuel quantiy (Kg/hr.) (g) Shape (h) Height, m (above ground
(round/rectangular) level)

81 ROUND APPROPRIATE

(i) Diameter/Size, in meters

200MM

(m) Control equipment (n) Nature of pollutants (o) Emissions control system

preceding the stack likely to present in stack provided
gases such as CI2, Nox, Sox
TPM etc.

ACOUSTIC TPM SOX NA

(a) Stack number(s) (b) Stack attached to (d) Fuel Type

S2, 750 KVA DG SET DIESEL/HSD

(e) Fuel quantiy (Kg/hr.) (g) Shape (h) Height, m (above ground
(round/rectangular) level)

148 ROUND APPROPRIATE

(i) Diameter/Size, in meters



350MM 708

(m) Control equipment (n) Nature of pollutants (o) Emissions control system
preceding the stack likely to present in stack provided

gases such as CI2, Nox, Sox

TPM etc.
ACOUSTIC TPM SOX NA

21. Do you have adequate facility for collection of samples of emissions in the form of port holes, platform, ladder\etc. As per Central

Board Publication “Emission regulations Part-1l1" ( December, 1985 )
Poart hole No Details NA
Platform No Details NA
Ladder No Details NA

Part - D: Hazardous Waste aspect

22. Information about Hazardous Waste Management as defined in Hazardous Waste (Management & Handling ) Rules, 1989 as
amended in Jan.,2000. Type/Category of Waste as per

Waste (Annually) Schedule |

Cat No Type Qty uomMm

5.1 5.1 Used or spent oil 100 Ltr/A

Max Method of collection Method of reception Method of storage
MANUAL SAPERATELY STORED IN DRUM

Method of transport Method of treatment Method of disposal

BY VEHICLE REPROCESSOR REPROCESSOR

23.

Copy of format of manifest/record Keeping practiced by the applicant.

NA

24.

Details of self-monitoring (source and environment system)

NA

36.

Copy of actual user Registration/certificate obtained from State Pollution Control Board/Ministry of Environment &
Forests, Government of India, for use of hazardous waste.

37.

Present treatment of hazardous waste, if any (give type and capacity of treatment units)

38. Quantity of hazardous waste disposal

(i) Within factory

(ii) Outside the factory (specify location and enclose copies of agreement.)
(iii) Through sale (enclosed documentary proof and copies of agreement.)
(iv) Outside state/Union Territory, if yes particulars of (1 & 3 ) above.

(v) Other (Specify)
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Part - E: Additional information

25.

a. Do you have any proposals to upgrade the present system for treatment and disposal of effluent/emissions and/or
hazardous waste.

NA

b. If yes, give the details with time- schedule for the implementation and approximate expenditure to be incurred on it.
NA

26.

Capital and recurring (O & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc. (give figures separately for items
implemented/to be implemented).

Cl ON ENVIRONMENTAL FACILITY RS 153.00 LAKS AND OPERATIONL COST RS 37.00 LAKS PER ANNUM.

27.

To which of the pollution control equipment, separate meters for recording consumption of electric energy are installed ?
NA

28.

Which of the pollution control items are connected to D.G. Set (captive power source) to ensure their running in the
event of normal power failure

NA

29. Nature, quantity and method of disposal of non- hazardous solid waste generated separately from the process of manufacture and waste treatment.
(Give details of area/capacity available in applicant’s land)

Type Quantity uomM Treatment Disposal Other Details
DRY WASTE 298 Kg/Day SEGREGATION SALE /MCGM NA
WET WASTE 199 Kg/Day owc MANURE NA
STP SLUDGE 12 Kg/Day FILTER PRESS MANURE NA

30. Hazardous Chemicals - Give details of Chemicals and quantities handled and Stored.

(i) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?
NA

(ii) Is the unit an isolated storage as defined under the MSIHC Rules ?
NA

(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.
NA

(iv) Has approval of site been obtained from the concerned authority?
NA

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?
NA

(vi) Has information on imports of Chemicals been provided to the concerned authority?
NA

(vii) Does the unit possess a policy under the PLI Act?
NA
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31. Brief details of tree plantation/green belt development within applicant’s premises ( in hectors )

Plantation Done On Number of Trees Planted
0 Square meter(0.0 %) 0

Open Space Availability
391.72 Square meter

32.

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately.

NA

34.

I/We further declare that the information furnished above is correct to the best of my/our knowledge.

35.

I/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,
products, process of manufacture and

treatment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
Consent/Authorization shall be made and

until the grant of fresh Consent/Authorization no change shall be made.

36.

I/We undertake to furnish any other information within one month of its being called by the Board

Signature : NA
Name : Mr.Tabrez Shaih
Designation : Director

Yours faithfully

Additional Information

Air Pollution

Sr No. Air Pollution Source Pollutants APCS Provided Remark

1 NA NA NA NA

Separate EM Provided No Other Emission Sources NA

Measures Proposed NA Foul Smell Coming Out No

Air Sampling Facility Details NA

D.G. Set Details

Description Capacity(KVA) Remarks

DG SET 1 NO. 320 DG SET SHALL BE OPERATED IN CASE OF
POWER FAILURE ONLY.

DG SET 1 NO 750 DG SET SHALL BE OPERATED IN CASE OF
POWER FAILURE ONLY.

Hazardous Waste Generation

Hazardous Waste Quantity uom Treatment Disposal Other Details
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CHWTSDF Details
Member of CHWTSDF CHWTSDF Name

Remarks

Cess Details

Cess Applicable Cess Paid
No No

If Yes, UpTo
Jan 11900 12:00:00:000AM

Legal Actions

Legal Legal Record Of Company Legal Action Details
Action
Taken

No

Remarks

Bank Guarantee Applicable:

No
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Application for Consent/ Authorisation

Sir,
I/We hereby apply for*

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as
amended.

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as
amended.

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in
connection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given
below.

Consent Information

UAN No: Application submitted on:
MPCB-CONSENT-0000263623 13-10-2025

Industry Information

Consent To: IIN No.: Submit to:
Renewal (Normal) SRO - Mumbai |
Type of institution: Industry Type: Category: Scale:
Other Planning Authority 021 Building and construction Red M.S.I
project more than 20,000 sq. m
built up area

Revised Industry Categorization as per CPCB Guidelines 2025
New Industry Type: Sector: New Category:



10.1 BUILDING CONSTRUCTION PROJECTS ( i. During the 7 1In§structure Development
construction phase, the sector is mainly air polluting. However, Seetor
post construction phase it is mainly water polluting due to
generation of sewage. Consent to Establish/Operate to be taken as
per EC conditions, as applicable. ii. Building construction project
>= 5,000 sg.m., but < 20,000 sg.m. built-up area (with
connectivity to terminal STP) may not require separate
classification. iii. For projects < 5000 the wastewater shall be
managed according to on-site sanitation methods as mentioned in
the Manual on Sewerage and Sewage Treatment System (2013),
published by the Central Public Health and Environmental
Engineering Organisation (CPHEEO), and as amended from time to
time.) - Building construction project >= 20,000 sq. m. built-up
area BUILDING CONSTRUCTION PROJECTS ( i. During the
construction phase, the sector is mainly air polluting. However, in
post construction phase it is mainly water polluting due to
generation of sewage. Consent to Establish/Operate to be taken as
per EC conditions, as applicable. ii. Building construction project
>= 5,000 sq.m., but < 20,000 sg.m. built-up area (with
connectivity to terminal STP) may not require separate
classification. iii. For projects < 5000 the wastewater shall be
managed according to on-site sanitation methods as mentioned in
the Manual on Sewerage and Sewage Treatment System (2013),
published by the Central Public Health and Environmental
Engineering Organisation (CPHEEO), and as amended from time to
time.)10.1 BUILDING CONSTRUCTION PROJECTS ( i. During the
construction phase, the sector is mainly air polluting. However, in
post construction phase it is mainly water polluting due to
generation of sewage. Consent to Establish/Operate to be taken as
per EC conditions, as applicable. ii. Building construction project
>= 5,000 sg.m., but < 20,000 sg.m. built-up area (with
connectivity to terminal STP) may not require separate
classification. iii. For projects < 5000 the wastewater shall be
managed according to on-site sanitation methods as mentioned in
the Manual on Sewerage and Sewage Treatment System (2013),
published by the Central Public Health and Environmental
Engineering Organisation (CPHEEO), and as amended from time to
time.) - Building construction project >= 20,000 sg. m. built-up
area BUILDING CONSTRUCTION PROJECTS ( i. During the
construction phase, the sector is mainly air polluting. However, in
post construction phase it is mainly water polluting due to
generation of sewage. Consent to Establish/Operate to be taken as
per EC conditions, as applicable. ii. Building construction project
>= 5,000 sg.m., but < 20,000 sg.m. built-up area (with
connectivity to terminal STP) may not require separate
classification. iii. For projects < 5000 the wastewater shall be
managed according to on-site sanitation methods as mentioned in
the Manual on Sewerage and Sewage Treatment System (2013),
published by the Central Public Health and Environmental
Engineering Organisation (CPHEEO), and as amended from time to
time.) - Building construction project >= 20,000 sq. m. built-up

area

Location of Name of Local Body:

industry/activity/etc:

Local Body MCGM

EC Reqd. EC Obtained

Yes EC Obtained

EC Ref. No. Date of issue of EC Parivesh Proposal Number
SIA/MH/NCP/58079/2020 Sep 22, 2021 SIA/MH/NCP/58079/2020
Whether construction-buildup area is more than 20,000 Yes

sq.mtr.(Existing Expansion Unit)

Orange

MOEFCC/SEIAA File Number
SIA/MH/NCP/58079/2020

General Information

1. Name, designation, office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/Industry/Institution / Local Body.



Name 7 1«455

Mr. Tabrez Shaikh Rubberwala House, Dr. A.R. Nair Road, Agripada, Mumbai - 400 011
Designation Taluka

Director Mumbai

Area District

Agripada Mumbai city

Telephone Fax

9892078622

Email Pan Number

md@rubberwala.com ARXPS3783)

2. (a) Name and location of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot number
name of Taluka and District, also telephone and fax number)

Industry name

M/S. HILTON INFRASTRUCTURE ,CTS NO.207 ,1/207,& 208 , Tardeo Division, Wardd No. D, 4042 - 46, & 4039 (D WARD) Situated at
122-138, Shuklaji Street -Mumbai -400 008

Location of Unit Survey number/Plot Number

Tardeo D, 4042 - 46, & 4039 (D WARD) Situated at 122-138
Taluka District

Mumbai Mumbai city

(b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development
authority/ designated Authority.

Planning permission Planning Authority
MCGM MHADA

Name of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

MCGM

Sanction plan/ Approved layout Plan/Commencement
Certificate

MHADA

3. Gross capital investment of the unit without depreciation till the date of application (Cost of building, land, plant and machinery). (To
be supported by an affidavit/undertaking on Rs.20/- stamp paper, annual report or certificate from a Chartered Accountant for proposed
unit(s), give estimated figure)

Gross capital (in Lakh) * Verified * Terms * Consent Fee
5957.00 Undertaking 5 500000.00

4. If the site is located near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water
body, if any.

Distance From Distance(Km) * Name
Creek/Sea 0.00 --NA--

4b. Enter Latitude and Longitude details of site

Latitude Longitude
00 00

5. Does the location satisfy the Requirements Under relevant Central/State Govt. Notification such as Coastal Regulation Zone.
Notification on Ecologically Fragile Area, Industrial Location policy, etc. If so, give details.

Location Approved Industry Sensitive Area If Yes, Name Of Area Industry Location with
Area Reference to CRZ

NA No No NA
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(a) Total plot area (in squear meter) (b) Built up area and (in squear meter) (c) Area available for the use of
treated sewage/ trade effluent for
gardening/irrigation. (in squear meter)

4245.86 7249.69 Applied for C20 Renewal ( as per 391.72
EC 43225.41)

6.

7. Month and year of commissioning of the Unit.

2021-12-27

8.

(a) Do you have a residential o NA
colony Within the premises

in respect of Which the

present application is Made

?

(b) If yes, please state population staying

Number of person staying Water consumption Sewage generation Whether is STP provided?
0 0 0 No
Number of person staying Water consumption

9. List of products and by-products Manufactured in tonnes/month, KI/month or numbers/month with their types i.e.Dyes, drugs etc.
(Give figures corresponding to maximum installed production capacity

Products Name and Quantity

Product uom Product Existing Consented Proposed Total Remarks
Name Name Revision
OTHERS --NA-- NA 0 0 0 0 Applied for

C20 Renewal

Products Name and Quantity

Product Name uoM Quantity Remarks

Part B : Waste Water aspects

10. Water consumption for different uses (m3/day)

Purpose Consumption Effluent Treatment Remarks Disposal Remarks
Generation
Domestic Pourpose 70 55 STP 2 NOS OF STP 50 Recycle Applied for C2E
& 160CMD Renewal with
TOTAL 210 CMD) expansion
Water gets Polluted 0 0 --NA-- NA --NA-- NA

& Pollutants are
Biodegradable

Water gets 0 0 --NA-- NA --NA-- NA
Polluted,Pollutants

are not

Biodegradable &

Toxic

Industrial 0 0 --NA-- NA --NA-- NA
Cooling,spraying in

mine pits or boiler

feed

Others 0


COMP11
Rectangle


716

11. Source of water supply, Name of authority granting permission if applicable and quantity

permitted.

Source of water supply Name of Local Body Name of authority granting  Qauntity permitted
permission

Local Body MCGM MCGM 70

12. Quantity of waste water (effluent) generated (m3/day)

Domastic Cooling water blowdown
55 0

DM Plants/Softening

0

13. Water budget calculations accounting for difference between water consumption and effluent generated.

2 NOS OF STP 50 AND 160CMD
TOTAL 210 CMD)

14. Present treatment of sewage/canteen effluent (Give sizes/capacities of treatment units).

Capacity of STP (m3/day)

210
Treatment unit Size (mxm) Retention time (hr)
MBBR 180 7

15. Present treatment of trade effluent (Give sizes/capacities of treatment units) (A schematic diagram of the treatment scheme with
inlet/outlet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges)

Capacity of ETP (m3/day)

0
Treatment unit Size (mxm) Retention time (hr)
0 0 0

16. Capacity of treated effluent sump, Guard Pond if any.
Capacity of treated effluent sump (m3) NA

Effluent sump/Guard pond details No NA
If yes, state at which stage-Whether No NA
before, intermittently or after

treatment.

17. Mode of disposal of treated effluent With respective quantity, m3/day

(vii) Quantity of treated 35 Mode of disposal types Others
effluent reused/ recycled,

m3/day Provide a location

map of disposal

arrangement indicating the

outler(s) for sampling.

Treated effluent reused /

recycled (m3/day)

Mode of disposal types other

(if any)

18. (a) Quality of untreated/treated effluents (Specify pH and concentration of SS, BOD,COD and specific pollutants relevant to the
industry. TDS to be reported for disposal on land or into stream/river.



Untreated Effluent

pH 5.5-9.0
SS (mg/l) 400
BOD (mg/I) 350
COD (mg/l) 600
TDS (mg/I) NA
Specific pollutant if Name
any

1 NA
Treated Effluent
pH 8.0-8.5
SS (mg/l) 50
BOD (mg/I) 10
CoD (mg/l) 50
TDS (mg/I) NA

Specific pollutant if Name
any

1 NA
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Value

NA

Value

NA

(b) Enclose a copy of the latest report of analysis from the laboratory approved by State Board/ Committee/Central Board/Central
Government in the Ministry of Environment expected characteristics of the untreated/treated effluent

NA

19. Fuel consumption

Fuel Type uomMm
--NA-- --NA--
Sulphur content Quantity
0 1

Fuel Consumption TPD/LKD
0

Other (specify)
NA

20. (a) Details of stack (process & fuel stacks: D. G. )

(a) Stack number(s) (b) Stack attached to (d) Fuel Type
0 NA NA
(e) Fuel quantiy (Kg/hr.) (g) Shape (h) Height, m (above ground
(round/rectangular) level)
0 NA NA
(i) Diameter/Size, in meters
NA
(m) Control equipment (n) Nature of pollutants (o) Emissions control system
preceding the stack likely to present in stack provided
gases such as CI2, Nox, Sox
TPM etc.
NA A NA

21. Do you have adequate facility for collection of samples of emissions in the form of port holes, platform, ladder\etc. As per Central
Board Publication “Emission regulations Part-1llI" ( December, 1985 )

Poart hole No Details NA
Platform No Details NA

Ladder No Details NA
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Part - D: Hazardous Waste aspect

22. Information about Hazardous Waste Management as defined in Hazardous Waste (Management & Handling ) Rules, 1989 as
amended in Jan.,2000. Type/Category of Waste as per

Waste (Annually) Schedule |

Cat No Type Qty uomMm

NA 0 --NA--

Max Method of collection Method of reception Method of storage
NA NA NA

Method of transport Method of treatment Method of disposal

NA NA NA

23.

Copy of format of manifest/record Keeping practiced by the applicant.

NA

24.

Details of self-monitoring (source and environment system)

NA

36.

Copy of actual user Registration/certificate obtained from State Pollution Control Board/Ministry of Environment &
Forests, Government of India, for use of hazardous waste.

37.

Present treatment of hazardous waste, if any (give type and capacity of treatment units)

38. Quantity of hazardous waste disposal

(i) Within factory

(ii) Outside the factory (specify location and enclose copies of agreement.)
(iii) Through sale (enclosed documentary proof and copies of agreement.)
(iv) Outside state/Union Territory, if yes particulars of (1 & 3 ) above.

(v) Other (Specify)

Part - E: Additional information

25.

a. Do you have any proposals to upgrade the present system for treatment and disposal of effluent/emissions and/or
hazardous waste.

NA

b. If yes, give the details with time- schedule for the implementation and approximate expenditure to be incurred on it.
NA
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Capital and recurring (O & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc. (give figures separately for items
implemented/to be implemented).

Cl ON ENVIRONMENTAL FACILITY RS 153.00 LAKS AND OPERATIONL COST RS 37.00 LAKS PER ANNUM.

27.

To which of the pollution control equipment, separate meters for recording consumption of electric energy are installed ?
NA

28.

Which of the pollution control items are connected to D.G. Set (captive power source) to ensure their running in the
event of normal power failure

NA

29. Nature, quantity and method of disposal of non- hazardous solid waste generated separately from the process of manufacture and waste treatment.
(Give details of area/capacity available in applicant’s land)

Type Quantity uomM Treatment Disposal Other Details
DRY WASTE 99 Kg/Day SEGREGATION SALE /MCGM NA
WET WASTE 66 Kg/Day owcC MANURE NA
STP SLUDGE 6 Kg/Day FILTER PRESS MANURE NA

30. Hazardous Chemicals - Give details of Chemicals and quantities handled and Stored.

(i) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?
NA

(ii) Is the unit an isolated storage as defined under the MSIHC Rules ?
NA

(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.
NA

(iv) Has approval of site been obtained from the concerned authority?
NA

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?
NA

(vi) Has information on imports of Chemicals been provided to the concerned authority?
NA

(vii) Does the unit possess a policy under the PLI Act?
NA

31. Brief details of tree plantation/green belt development within applicant’s premises ( in hectors )

Open Space Availability Plantation Done On Number of Trees Planted
391.72 Square meter 0 Square meter(0.0 %) 0
32.

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately.

NA

34.

I/We further declare that the information furnished above is correct to the best of my/our knowledge.



35.
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I/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,
products, process of manufacture and
treatment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
Consent/Authorization shall be made and

until the grant of fresh Consent/Authorization no change shall be made.

36.

I/We undertake to furnish any other information within one month of its being called by the Board

Signature : NA
Name : Mr.Tabrez Shaih
Designation : Director

Yours faithfully

Additional Information

Air Pollution

Sr No. Air Pollution Source Pollutants APCS Provided Remark

1 NA NA NA NA
Separate EM Provided No Other Emission Sources NA
Measures Proposed NA Foul Smell Coming Out No

Air Sampling Facility Details NA

D.G. Set Details

Description Capacity(KVA) Remarks

NA 0

NA 0

Hazardous Waste Generation

Hazardous Waste Quantity uomMm Treatment Other Details
CHWTSDF Details

Member of CHWTSDF CHWTSDF Name

Cess Details

Cess Applicable Cess Paid If Yes, UpTo

No No Jan 11900 12:00:00:000AM

Legal Actions

Legal Legal Record Of Company

Action
Taken

No

Legal Action Details

Remarks



Bank Guarantee Applicable:

No

T.C



HILTON INFRASTRUCTURE

Rubberwala House, Dr. A.R. Nair Road, Agripada, Mumbai —400 011.| Phone : 2302 7800

AX. F

To,

Ministry of Environment, Forest & Climate Change
Integrated Regional Office,

Ground Floor, East Wing, New Secretariat Building,
Civil Lines, Nagpur - 440 001, Maharashtra.

Sub :  Submission of six-monthly compliance status report as per terms & conditions
Stipulated in Environmentclearance letter for proposed ‘Fuego’, Redevelopment
Project along with sale component at Tardeo division, D ward,Shuklaji
street, Mumbai - 400 008. Maharashtra.’

Ref. No. : Environment clearance no.SIA/MH/NCP/58079/2020, dated: 22/09/2021.
Respected Sir,

In reference to the above referred letter of your highly revered office we would like to submit
the current Status of our construction work and point-wise compliance status to various
stipulations laid down in Environment clearance letter no. SIA/MH/NCP/58079/2020, dated:
22/09/2021along with the necessary Annexure.

This compliance report is submitted for the period from October 2022 toMarch 2023.

This is for your kind consideration and records. Kindly acknowledge the same.

Thanking you,

Yours Sincerely,

For, Hilton Infrastructure

TABREZ
SHAFI
AHMED
SHAIKH

Authorized Signatory

Encl :Part A: Current status of construction work.
Part B: Point-wise compliance status.
Datasheet & Annexures.

Copy to Regional Office, MPCB, Sion, Mumbai.
Regional Office, CPCB, Pune
Department of Environment, Mantralaya, Mumbai.




HILTON INFRASTRUCTURE

Rubberwala House, Dr. A.R. Nair Road, Agripada, Mumbai —400 011.| Phone : 2302 7800

To,

Regional Office,Maharashtra Pollution Control Board,
Kalpataru Point, 1* floor, Sion Circle,

In front of Cine Planate Theater,

Shiv (East), Mumbai - 400 022. Maharashtra.

Sub

Ref. No.

Respected Sir,

Submission of six-monthly compliance status report as per terms & conditions
Stipulated in Environment clearance letter for proposed ‘Fuego’,
Redevelopment Project along with sale component at Tardeo division, D ward,
Shuklaji street, Mumbai - 400 008. Maharashtra.’

Environment clearance no.SIA/MH/NCP/58079/2020, dated: 22/09/2021.

In reference to the above referred letter of your highly revered office we would like to submit
the current Status of our construction work and point-wise compliance status to various
stipulations laid down in Environment clearance letter no. SIA/MH/NCP/58079/2020, dated:
22/09/2021along with the necessary Annexure.

This compliance report is submitted for the period from October 2022 to March 2023.

This is for your kind consideration and records. Kindly acknowledge the same.

Thanking you,

Yours Sincerely,

For, Hilton Infrastructure

SHAIKH

Authorized Signatory

Encl :Part A: Current status of construction work.
Part B: Point-wise compliance status.
Datasheet & Annexures.

Copy to Regional Office, MoEF & CC, Nagpur.
Regional Office, CPCB, Pune

Department of Environment, Mantralaya, Mumbai.




HILTON INFRASTRUCTURE

Rubberwala House, Dr. A.R. Nair Road, Agripada, Mumbai —400 011.| Phone : 2302 7800

To,

Member Secretary, State Level Environmental Impact Assessment Authority (SEIAA),
217, Department OF Environment, Government of Maharashtra,

2nd Floor, Annex Building,

Mantralaya, Mumbai - 400 032. Maharashtra.

Sub

Ref. No.

Respected Sir,

Submission of six-monthly compliance status report as per terms & conditions
Stipulated in Environment clearance letter for proposed ‘Fuego’,
Redevelopment Project along with sale component at Tardeo division, D ward,
Shuklaji street, Mumbai - 400 008. Maharashtra.’

Environment clearance no.SIA/MH/NCP/58079/2020, dated: 22/09/2021.

In reference to the above referred letter of your highly revered office we would like to submit
the current Status of our construction work and point-wise compliance status to various
stipulations laid down in Environment clearance letter no. SIA/MH/NCP/58079/2020, dated:
22/09/2021along with the necessary Annexure.

This compliance report is submitted for the period from October 2022 to March 2023.

This is for your kind consideration and records. Kindly acknowledge the same.

Thanking you,

Yours Sincerely,

For, Hilton |

TABREZ i
SHAFI &
AHMED /%
SHAIKH %

nfrastructure

Authorized Signatory

Encl :Part A: Current status of construction work.
Part B: Point-wise compliance status.
Datasheet & Annexures.

Copy to Regional Office, MoEF & CC, Nagpur.
Regional Office, MPCB, Sion, Mumbai.
Regional Office, CPCB, Pune




HILTON INFRASTRUCTURE

Rubberwala House, Dr. A.R. Nair Road, Agripada, Mumbai —400 011.| Phone : 2302 7800

To,

Regional Directorate, Pune, Central Pollution Control Board,
(Ministry of Environment, Forest & Climate Change), Govt. of India,
Survey no. 110, Dhankude Multipurpose Hall,

Baner Road, Baner, Pune - 411 045. Maharashtra.

Sub

Ref. No.

Respected Sir,

Submission of six-monthly compliance status report as per terms & conditions
Stipulated in Environment clearance letter for proposed ‘Fuego’,
Redevelopment Project along with sale component at Tardeo division, D ward,
Shuklaji street, Mumbai - 400 008. Maharashtra.’

Environment clearance no.SIA/MH/NCP/58079/2020, dated: 22/09/2021.

In reference to the above referred letter of your highly revered office we would like to submit
the current Status of our construction work and point-wise compliance status to various
stipulations laid down in Environment clearance letter no. SIA/MH/NCP/58079/2020, dated:
22/09/2021 along with the necessary Annexure.

This compliance report is submitted for the period from October 2022 to March 2023.

This is for your kind consideration and records. Kindly acknowledge the same.

Thanking you,

Yours Sincerely,

For, Hilton Infrastructure

Authorized Signatory

Encl :Part A: Current status of construction work.
Part B: Point-wise compliance status.
Datasheet & Annexures.

Copy to Regional Office, MoEF & CC, Nagpur.

Regional Office, MPCB, Sion, Mumbai.

Department of Environment, Mantralaya, Mumbai.
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INDEX

Sl. No. PARTICULARS
1. Part A : Current status of work
2 Part B : Point wise compliance status
3. Datasheet
4 Annexures

Annexure - 01

Commencement certificates

Annexure - 02

Architect Certificate

Annexure - 03

Water NOC

Annexure - 04

Ack for revised water NOC

Annexure - 05

Drainage NOC

Annexure - 06

Ack for revised drainage NOC

Annexure - 07

SWM NOC

Annexure - 08

CFO NOC

Annexure - 09

Undertaking Nitrogen and Phosphate parameters of treated
waste water from STP shall be achieved as per NGT order

Annexure - 10

Ground floor plan showing internal storm water drain and
sewer line up to final disposal point along with invert level

Annexure - 11

Undertake to maintain STP for 10 years.

Annexure - 12

Revised EMP.

Annexure - 13

Plan showing electric charging facilities.

Annexure - 14

SWD Remark.

Annexure - 15

Environmental Monitoring Reports.

Annexure - 16

Advertisement copy

Annexure - 17

Consent to establish

Annexure - 18

Consent to Operate

Annexure - 19

Environment Clearance copy

Hilton_Infrastructure_Fuego
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: PART A:

Current status of work

Status of construction : | % Total constructed area on site as of March
2023

< Rehab Wing B (Completed upto 13" floor)
Rehab Wing C (Completed upto 8™ floor)

Sale Wing A (Completed upto 20™ floor)

a. | Date of commencement 1 1 26/08/2011 (Actual)
( Actual and/or planned )

b. | Date of completion : | December 2026 (Planned)
( Actual and/or planned )

Hilton_Infrastructure Fuego
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: PART B :

Compliance status of conditions stipulated in Environmental clearance for proposed ‘Redevelopment

Project ‘Fuego’, at CTS no. 207, 1/207 & 208 of Tardeo division, Ward no. D-4042-46 & 4039, situated

at 122-138. Shuklaji Street, Mumbai. Maharashtra granted by SETAA, Govt. of Maharashtra vide letter

no. SEAC-2014/CR-11/TC-1, dated: 30/03/2015 further amendment in EC vide file no

SIA/MH/NCP/58079/2020 dated 22/09/2021 are as follows:

SL

No Stipulated clearance conditions

Compliance status

SPECIFIC CONDITION: -

PART A: SEAC CONDITION: -

i.| PP to submit IOD/IOA/Concession
Document/Plan Approval or any other form of
documents as applicable clarifying its
conformity with local planning rules and
provisions as per the Circular dated 30.01.2014
issued by the Environment Department, Govt.
of Maharashtra.

MCGM issued commencement certificates
for the project vide letter no.
EB/14/D/A/337/1/Amend, dated:
05/10/2020, 16/10/2020,

Please refer Annexure — 1 for copies of
Commencement certificates.

Irani architect issued architect Certificate
stating Approved Built-Up area and
Commensurate Non FSI

Please refer Annexure — 2 for architect
Certificate

ii. | PP to obtain following updated NOCs & remarks
as per amended plan:

a) Water Supply b) Sewer Connection ¢) SWD
NOC d) CFO NOC.

/
0.0

3

*

5

¢

MCGM has issued water supply NOC dkt.
03.06.2014

Please refer annexure 3 for water NOC
We have also submitted Application for
revised water supply of NOC as per
Amended plan dt. 12.08.2021.

Please refer annexure 4 Copy of the ack
for revised water NOC

MCGM has issued drainage NOC dt.
09.08.2011

Please refer annexure 5_ for Drainage
NOC

We have also submitted Application for
revised drainage NOC as per Amended
plan dt. 12.08.2021.

Please refer annexure 6 Copy of the ack
for revised drainage NOC

MCGM issued NOC for Solid Waste
Management dt. 03.08.2011.

Hilton_Infrastructure Fuego
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R/
0’0

Please refer annexure 7 for SWM NOC
» Chief Fire Officer, MCGM issued CFO

NOC dt. 09.02.2021
Please refer annexure -8 for CFO NOC.

0’0

0‘0

iil.

PP to provide air ozonator for STP of sale
building to avoid odour residents as STP is
proposed on first floor of building. PP to ensure
that nitrogen and phosphate parameters of
treated waste water from STP are as per NGT
norms.

5

A

As per suggestion of Hon. SEAC-2 we
shall provide Air ozonator for STP of sale
building to avoid odour to residents.

« PP also ensure and undertake here that

Nitrogen and Phosphate parameters of
treated waste water from STP shall be
achieved as per NGT order. 30.04.2019.

% Please refer annexure- 9 for
Undertaking Nitrogen and Phosphate
parameters of treated waste water from
STP shall be achieved as per NGT order

1v.

PP to submit drawing of internal strom water
drain and sewer line up to final disposal point
along with invert level.

+ Please refer annexure — 10 for Ground
floor plan showing internal storm water
drain and sewer line up to final disposal
point along with invert level

PP to reduce discharge of excess treated water
below 35 %

+ PP noted that after full occupation of this
project the total treated sewage available
for reuse will be 160 KLD

% Recycling of treated sewage shall be done

for gardening (1 KLD) and flushing (72
KLD) within site which will help to reduce
the quantity of treated sewage to the tune
of 55% (88 KLD). Also excess treated
sewage generated from initially occupied
building shall be used for the construction
activity of remaining portion within site
and nearby construction activity thereby
shall reduce the discharge of excess treated
sewage upto 35 % into external sewer line.

Vi.

PP to submit final approval received for
concession of RG area from MCGM.

« PP have provided 391.72 sq.mt of RG
area and same is already approved by
Municipal Commissioner, MCGM and
accordingly received concession
approval on 16.10.2020.

Vii.

PP to provide annual maintenance of STP for 10
years or till formation of society whichever is
later and same should be included in EMP

+ Please refer annexure -11 for undertake
to maintain STP for 10 years.

+ Please refer annexure 12 for revised
EMP.

viii.

PP to provide minimum 25 % four wheeler and
two-wheeler parking should be equipped with
electric charging facilities.

% As per suggestion of Hon. SEAC-II we
have proposed to provide 64 Nos. of
electrical Charging facilities (i.e. 25 % of

Hilton_Infrastructure Fuego
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captive four-wheeler and two-wheeler
Parkings).

Please refer annexure 13 for Plan
showing electric charging facilities.

PART B : SEIAA CONDITION:-

.

PP to keep open space unpaved so as to ensure
permeability of water. However, whenever
paving is deemed necessary, PP to provide
grass pavers of suitable types & strength to
increase the water permeable area as well as
to allow effective fire tender movement.

Agreed to comply with

ii.

PP to achieve at least 5% of total energy

requirement from solar/other renewable

sources.

>

*e

Noted

iil.

PP Shall comply with Standard EC conditions
mentioned in the Office Memorandum issued
by MoEF& CC vide F.N0.22-34/2018-1A.III
dt.04.01.2019.

R/
0’0

Noted

v

SEIAA after deliberation decided to grant EC
for- FSI- 40,156.08 m2, Non FSI- 39,320.21
m2, Total BUA-79,476.29 m2. (Plan approval
No. EB/5420/D/A/337/12/Amend, dated
25.10.2022)

7
0‘0

Noted

GENERAL CONDITION:

A

Construction Phase:-

.| The solid waste generated should be properly

collected and segregated. Dry/inert solid
waste should be disposed-off to the approved
sites for land filling after recovering

recyclable material.

*,

Debris and excavated material has been
transported and unloaded at construction of
retaining wall in connection with the
extension of Harbour lines between Andheri
& Goregaon stations on Western Railway,
Rest has been partly reused within plot for
back filling and plot leveling and partly
disposed-off to authorize landfill site with
Solid
management department, MCGM vide letter
no. 2055, dated: 03/08/2011.

prior  approval  from waste

ii.

Disposal of muck during construction phase
should not create any adverse effect on the
neighboring communities and be disposed
taking the necessary precautions for general
safety and health aspects of people, only in
approved sites with the approval of competent
authority.

Debris and excavated material has been
transported and unloaded at construction of
retaining wall in connection with the
extension of Harbour lines between Andheri
& Goregaon stations on Western Railway,
Rest has been partly reused within plot for
back filling and plot leveling and partly
disposed-off to authorize landfill site with

Hilton_Infrastructure Fuego
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prior approval from Solid waste management
department, MCGM vide letter no. 2055,
dated: 03/08/2011.

iii.

Any hazardous waste generated during
construction phase should be disposed-off as
per applicable rules and norms with necessary
approvals of the Maharashtra Pollution

Control Board.

No generation of hazardous waste during
construction.

1v.

Adequate drinking water and sanitary
facilities should be provided for construction
workers at the site. Provision should be made
for mobile toilets. The safe disposal of
wastewater and solid wastes generated during

the construction phase should be ensured.

All necessary facilities have been provided
on site for the construction workers.

66 nos of hutments provided for 86 nos of
residential workers & 24 nos of non-
residential, workers working at site.

Site sanitation like safe & adequate
Municipal water for drinking and domestic
purpose, 6 nos. of toilets, 2 nos. of bathrooms
and periodical medical checkup facilities has
been provided for the construction workers.
Proper housekeeping & regular pest control
have been carried out.

First Aid room and medical facilities
provided.

Arrangement shall be made that wastewater
and storm water do not get mixed.

The storm water collected through the storm
water drains of adequate capacity will be
discharged into the external drain.
Executive Engineer, (Storm water drains),
Planning Cell, MCGM issued SWD
Remarks vide letter dated: 11/08/2011.
Please refer Annexure — 14 for SWD
Remark.

STP  of capacity 50 CMD for
Redevelopment and 160 CMD for Sale will
be provided for the treatment of waste water.

vi.

Water demand during construction should be
reduced by use of pre-mixed concrete, curing
agents and other best practices referred.

Pre-mixed concrete, curing agents have been
used in building construction.

Vii.

The ground water level and its quality should
be monitored regularly in consultation with
Ground Water Authority.

Groundwater accumulation was monitored in
boreholes during and after completion of
drilling activities. Level of the groundwater
table was observed at 0.5 to 0.75 meters
below ground surface in the boreholes.
Seasonal and annual fluctuations in ground
water levels can be expected to occur.
Withdrawal of Ground water is not planned
in the project. Soil quality is being tested.
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% Please refer Annexure - 16 for
Environmental Monitoring Reports.

viii. | Permission to draw ground water and |% No extraction of ground water for
construction of basement if any shall be construction purpose also we are not
obtained from the competent Authority prior planning to withdraw ground water for any
to construction/operation of the project purpose in future, hence permission from

CGWA is not applicable.

ix.| Fixtures for showers, toilet flushing, and |% Low flow fixtures have been provided for the
drinking should be of low flow either by use showers and toilet flushing at occupied
of aerators or pressure reducing devices or buildings.
sensor-based control.

x. | The Energy Conservation Building code shall | % Noted.
be strictly adhered to.

xi. | All the topsoil excavated during construction | %+ This is redevelopment project with vertical
activities should be stored for use in expansion, hence no generation of topsoil.
horticulture / landscape development within
the project site.

xii. | Additional soil for leveling of the proposed |% Debris and excavated material has been
site shall be generated within the sites (to the transported and unloaded at construction of
extent possible) so that natural drainage retaining wall in connection with the
system of the area is protected and improved. extension of Harbour lines between Andheri

& Goregaon stations on Western Railway,
Rest has been partly reused within plot for
back filling and plot leveling and partly
disposed-off to authorize landfill site with
prior approval from Solid waste management
department, MCGM vide letter no. 2055,
dated: 03/08/2011.

xiii. | Soil and ground water samples will be tested | % Groundwater accumulation was monitored in
to ascertain that there is no threat to ground boreholes during and after completion of
water quality by leaching of heavy metals and drilling activities. Level of the groundwater
other toxic contaminants. table was observed at 4.0 to 4.3 meters below

ground surface in the boreholes. Seasonal
and annual fluctuations in ground water
levels can be expected to occur.

«» Withdrawal of Ground water is not planned
in the project. Soil quality is being tested.

% Please refer Annexure - 15 for
Environmental Monitoring Reports.

xiv.| PP to strictly adhere to all the conditions % Noted.

mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act,
1975 as amended during the validity of
Environment Clearance.
xv. | The diesel generator sets to be used during [** No use of DG sets during construction.

construction phase should be low Sulphur

Hilton_Infrastructure Fuego




733

diesel type and should conform to
Environments (Protection) Rules prescribed

for air and noise emission standards.

xvi. | Vehicles hired for transportation of Raw |%* Vehicles with valid PUC are allowed during
material shall strictly comply the emission construction to enter the site. Vehicles are
norms prescribed by Ministry of Road operated only during non-peak hours.
Transport & Highways Department. The |<* PUC records will be maintained at security
vehicle shall be adequately covered to avoid gate.
spillage/leakages.

xvii. | Ambient noise levels should conform to | ¢ Ambient air and Noise level monitoring is

residential standards both during day and being carried out.
night. Incremental pollution loads on the |%* Please refer Annexure - 15 for
ambient air and noise quality should be Environmental Monitoring Reports.
closely monitored during construction phase.
Adequate measures should be made to reduce
ambient air and noise level during
construction phase, to conform to the
stipulated standards by CPCB/MPCB.

xviii. | Diesel power generating sets proposed as | CPCB approved 2 DG sets of capacity 320
source of backup power for elevators and kVA & 750 kVA each proposed at occupied
common area illumination during building and it is being used for emergency
construction phase should be of enclosed type backup during power failure only.
and conform to rules made under the
Environment (Protection) Act, 1986. The
height of stack of DG sets should be equal to
the height needed for the combined capacity
of all proposed DG sets. Use low Sulphur
diesel. The location of the DG sets may be
decided with in consultation with
Mabharashtra Pollution Control Board.

xix. | Regular supervision of the above and other |%* Regular supervision of the above measures is
measures for monitoring should be in place all being monitored by Project Manager.
through the construction phase, so as to avoid
disturbance to the surroundings by separate
environment cell/designed person.

B | Operation Phase:

a) The solid waste generated should be
properly collected and segregated. b) Wet
waste should be treated by Organic Waste
Converter and treated waste (manure) should
be utilized in the existing premises for
gardening. And, no wet garbage will be
disposed outside the premises. ¢) Dry/inert
solid waste should be disposed of to the

approved sites for land filling after

% Provision of adequate space for solid waste
management

% Proper segregation on site for biodegradable
and non-biodegradable.

% OWC capacity of 300 kg/day is already
installed site for treatment of

biodegradable waste.

*¢ Treated waste (manure) will be used in

on

existing premises for gardening.
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recovering recyclable material.

7
0‘0

Dry solid waste will be disposed to
authorized recycler.

ii.

E- waste shall be
Authorized  vendor as per E-waste
(Management & Handling) Rules, 2016

disposed  through

Though the generation of E-waste is from
residential building, but it is difficult to
quantify E-waste from residential building.
Quantification of E-waste generation is done
for commercial portion. E-waste will be
stored separately at a common designated
location and shall be disposed through
per
(Management) Rules, 2016 and as amended
in 2018.

For residential building it is recommended
that E-waste may be stored separately at a

authorized recyclers as E-waste

common designated location and should be
disposed through authorized recyclers as per
E-waste (Management) Rules, 2016 and as
amended in 2018.

iil.

The installation of the Sewage Treatment
Plant (STP) should be certified by an
independent expert and a report in this regard
should be submitted to the MPCB and
Environment department before the project is
commissioned for operation. Treated effluent
emanating from STP shall be recycled/reused
to the maximum extent possible. Treatment
of 100%
treatment

gray water by decentralized
should be
measures should be made to mitigate the
Odour problem from STP. b) PP to givel00%
treatment to sewage /Liquid waste and explore

done. Necessary

the possibility to recycle at least 50% of water,
Local authority should ensure this.

Provision of STP of capacity 50 CMD for
Redevelopment and 160 CMD for Sale for
the treatment of waste water.

The treated waste water will be reused for
flushing and gardening to reduce fresh water
demand.

1v.

Project proponent shall ensure completion of
STP, MSW disposal facility, green belt
development prior to occupation of the
buildings. As agreed during the SEIAA
meeting, PP to explore possibility of utilizing
excess treated water in the adjacent area for
gardening before discharging it into sewer
line No physical occupation or allotment will
be given unless all above said environmental
and made

infrastructure is installed

functional including water requirement.

Provision of STP of capacity 50 CMD for

Redevelopment and 160 CMD for Sale for

the treatment of waste water.

The treated waste water will be reused for

flushing and gardening to reduce fresh water

demand.

OWC of adequate capacity provided for the

project to treat biodegradable waste.

The compost will be re-used in garden as

manure.

+ Non-biodegradable waste will be sorted
into recycled and non-recycled and will
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be
management facility on daily basis.

% RG area will be developed over an area
of 391.54 Sq. meters with the plantation
of 28 nos of trees of different species.

handed over to solid waste

V.| The Occupancy Certificate shall be issued by | ** MPCB granted consent to Operate for the
the Local Planning Authority to the project project vide order no. Format 1.0/CC/UAN
only after ensuring sustained availability of No. 0000099386/CO2112001538,  dated:
drinking water, connectivity of sewer line to 27/12/2021.
the project site and proper disposal of treated
water as per environmental norms.

vi.| Traffic congestion near the entry and exit | % Provision has been made for construction
points from the roads adjoining the proposed vehicles within the site.
project site must be avoided. Parking should
be fully internalized, and no public space
should be utilized.

vii.| PP to provide adequate electric charging | % We agree to comply.
points for electric vehicles (EVs).

viii. | Green Belt Development shall be carried out | % RG area will be developed over an area of
considering CPCB guidelines including 391.54 Sq. meters with the plantation of 28
selection of plant species and in consultation nos of trees of different species.
with the local DFO/ Agriculture Dept.

ix.| A separate environment management cell [ A Separate Environment Management Cell
with qualified staff shall be set up for with qualified staff has been appointed for
implementation of the stipulated implementation of  the stipulated
environmental safeguards. Environmental safeguards.

% Environmental quality is being monitored
through external MoEF & CC approved
laboratory.

X.| Separate funds shall be allocated for |%* Separate funds have been allocated for
implementation of environmental protection Implementation of Environmental Protection
measures/EMP along with item-wise breaks-up. Measures:

These cost shall be included as part of the During construction phase:

project cost. The funds earmarked for the |** Rs. 35.90 Lakhs have been allocated for the
environment protection measures shall not be entire construction period.

diverted for other purposes. During operation phase:

«+ Capital cost: Rs. 153.25 Lakhs and

% O & M cost: Rs. 31.37 Lakhs per Annum.

xi. | The project management shall advertise at least | <* After getting Environmental clearance from

in two local newspapers widely circulated in the
region around the project, one of which shall be
in the Marathi language of the local concerned
within seven days of issue of this letter,
informing that the project has been accorded
clearance and of

environmental copies

SEIAA, Govt. of Maharashtra vide letter no.
SEAC-2014/CR-11/TC-1, dated:
30/03/2015 we published public notice in
local newspapers.

Please refer
Advertisement copy.

Annexure - 16 for
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with the
Mabharashtra Pollution Control Board and may

clearance letter are available

also be seen at Website at parivesh.nic.in

Xii.

Project management should submit half
yearly compliance reports in respect of the
stipulated prior environment clearance terms
and conditions in hard & soft copies to the
MPCB & this department, on 1* June & 1st
December of each calendar year.

7
0‘0

X3

S

5

*

X3

%

X3

S

Submitting six monthly compliance reports
to;

RO, MPCB, Sion, Mumbai.

RO, CPCB, Pune

RO, MoEF & CC, Nagpur.

Environment Department, Mantralaya.

Xiii.

A copy of the clearance letter shall be sent by
proponent to
Corporation and the local NGO, if any, from

the concerned Municipal

whom suggestions/representations, if any,
were received while processing the proposal.
The clearance letter shall also be put on the
website of the Company by the proponent.

7
0‘0

Environment clearance copy submitted to
MCGM.

X1v.

The proponent shall upload the status of
compliance of the stipulated EC conditions,
including results of monitored data on their
shall update the
periodically. It shall simultaneously be sent to
the Regional Office of MoEF, the respective
Zonal Office of CPCB and the SPCB. The
criteria pollutant levels namely, SPM, RSPM.
SO2, NOx (ambient levels as well as stack
emissions) or critical sector parameters,

website and same

indicated for the project shall be monitored
and displayed at a convenient location near
the main gate of the company in the public
domain.

Noted.

General EC Condition:-

PP has to strictly abide by the conditions
stipulated by SEAC& SEIAA.

7
0.0

Noted

ii.

If applicable Consent for Establishment" shall
be obtained from Maharashtra Pollution
Control Board under Air and Water Act and a
copy shall be submitted to the Environment
department before start of any construction
work at the site.

R/
0.0

MPCB granted consent to establish for the
project vide order no. Format 1.0/BO/RO-
HQ/EIC-Mu-5853-14/CE/CC-7664, dated:
19/08/2014.

Please refer Annexure — 17 for Consent to
establish

MPCB granted consent to Operate for the
project vide order no. Format 1.0/CC/UAN
No. 0000099386/C0O2112001538, dated:
27/12/2021.

Hilton_Infrastructure Fuego

10



737

«» Please refer Annexure — 18 for Consent to

Operate

iil.

Under the provisions of Environment
(Protection) Act, 1986, legal action shall be
initiated against the project proponent if it
was found that construction of the project has
been started without obtaining environmental
clearance.

Obtained Environment clearance from
SEIAA, Govt. of Maharashtra vide letter no.
SEAC-2014/CR-11/TC-1, dated: 30/03/2015
Further expansion in EC vide letter no.

SIA/MH/NCP/58079/2020, dated:
22/09/2021
Please refer Annexure - 19 for

Environment Clearance copy.

1v.

The project proponent shall also submit six
monthly reports on the status of compliance
of the stipulated EC conditions including
results of monitored data (both in hard copies

as well as by e-mail) to the respective RO of

MokEF, the respective Zonal Office of CPCB
and the SPCB.

5

*

X3

8

X3

8

5

*

Submitting six monthly compliance reports
to;

RO, MPCB, Sion, Mumbai.

RO, CPCB, Pune.

RO, MoEF & CC, Nagpur.

Environment Department, Mantralaya.

The environmental statement for each
financial year ending 31st March in Form-V
as is mandated to be submitted by the project
proponent to the concerned State Pollution
Control Board as prescribed under the
Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on
the website of the company along with the
status of compliance of EC conditions and
shall also be sent to the respective Regional

Offices of MoEF by e-mail.

Environmental Statement (Form-V) for the
Financial Year 2021-2022 has been
submitted on MPCB web portal.

V.

No further Expansion or modifications, other
than mentioned in the EIA Notification, 2006
and its amendments, shall be carried out
without prior approval of the SEIAA. In case
of deviations or alterations in the project
proposal from those submitted to SEIAA for
clearance, a fresh reference shall be made to
the SEIAA as applicable to assess the
adequacy of conditions imposed and to add
additional environmental protection measures
required, if any.

¢ Noted.

Vii.

This environmental clearance is issued
subject to obtaining NOC from Forestry &
Wild life angle including clearance from the
standing committee of the National Board for
Wild life as if applicable & this environment
clearance does not necessarily implies that
Forestry & Wild life clearance granted to the

NOC from Wild Life Board is Not
Applicable as per Final Notification reg.
ESZ of SGNP published by MoEF & CC
u/no. S.0.3645 (E), dated: 05/12/2016 as
our project site is not affected by the ESZ
belt.
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project which will be considered separately
on merit.

The environmental clearance is being issued
without prejudice to the action initiated under
EP Act or any court case pending in the court
of law and it does not mean that project
proponent has not violated any environmental
laws in the past and whatever decision under
EP Act or of the Hon’ble court will be binding
on the project proponent. Hence this
clearance does not give immunity to the
project proponent in the case filed against
him. If any or action initiated under EP Act.

+»+ Noted.

This Environment Clearance is issued purely
from an environment point of view without
prejudice to any court cases and all other
applicable permissions/ NOCs shall be
obtained before starting proposed work at
site.

7
0’0

Noted.

In case of submission of false document and
non-compliance of stipulated conditions,
Authority/ Environment Department will
revoke or suspend the Environmental
Clearance without any intimation and initiate
appropriate legal action under Environmental
Protection Act, 1986.

¢ Noted.

Validity of Environment Clearance: The
environmental clearance accorded shall be
valid as per EIA Notification, 2006, amended
from time to time.

7
0’0

Noted.

The above stipulations would be enforced
among others under the Water (Prevention
and Control of Pollution) Act, 1974, the Air
(Prevention and Control of Pollution) Act,
1981. The Environment (Protection) Act
1986 and rules there under, Hazardous
Wastes (Management and Handling) Rules
1989 and its amendments, the public Liability
Insurance Act, 1991 and its amendments.

7
0‘0

Noted.

Any appeal against this Environment
clearance shall lie with the National Green
Tribunal (Western Zone Bench, Pune), New
Administrative Building, 1st Floor, D-Wing,
Opposite Council Hall, Pune, if preferred,
within 30 days as prescribed under Section 16
of the National Green Tribunal Act, 2010.

¢ Noted.
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Compliance as per

Monitoring the Implementation of Environmental Safeguards

Ministry of Environment, Forests & Climate Change

Regional Office (WCZ), Nagpur

Monitoring Report

DATA SHEET

Project type: River - valley/ Mining /
Industry / Thermal / Nuclear / Other
(specify)

Construction Project

Name of the project

Proposed ‘Fuego’, Redevelopment project at
Shuklaji Street, Mumbai.

Clearance letter ( s ) / OM No. and Date

0,

¢ Obtained Environmental clearance from
SEIAA, Govt. of Maharashtra vide letter no.

SEAC-2014/CR-11/TC-1, dated:
30/03/2015.
* Further amendment and expansion

Environmental clearance from SEIAA,

Govt. of Maharashtra vide letter no.

SIA/MH/NCP/58079/2020, dated:
22/09/2021

Location

a. | District (S) Mumbai

b. | State (S) Maharashtra.

c. | Latitude/ Longitude Lat :18°57°46.22 "N

Long : 72°49°27.23 ’E

Address for correspondence

a. | Address of Concerned Project Chief
Engineer ( with pin code & Telephone
/ telex / fax numbers

b. | Address of Executive Project:
Engineer/Manager

( with pin code/ Fax numbers )

Mr. Javed Alam

Mr. Hilton Infrastructure

52/53, Harbor Crest Building, Ground floor,
Shivdas Chapsi Marg, Mazgaon,

Mumbai — 400 010.

Salient features

a.

of the project

Redevelopment Building;
1 Building with 2 wings (wings B & C):
e Residential (wing B) — 2 Basements +
Ground + 13 upper floors.
e Shops (wing C) — 2 Basements + Ground +
8 upper floors.
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Sale Building;
e 1 Building with 2 wings (wings Al & A2):
e 2 Basements + Ground + 1* floor + 2™ to
5% Podium + 6™ to 22" floor.

b. | of the environmental management
plans

Separate funds have been allocated for
implementation of Environmental protection
measures;

During construction phase;
% Rs. 35.90 Lakhs have been allocated for the
entire construction period.
During operation phase;
Capital cost: Rs. 153.25 Lakhs &
O & M cost: Rs. 31.37 Lakhs per Annum.

X3

2

K/
.0

*,

Breakup of the project area

a. | submergence area forest &
non-forest

¢+ Not Applicable

-,

b. | Others

7
0.0

FSI area: 15,605.49 Sq. meters
Non-FSI area: 18,590.87 Sq. meters
Total BUA area: 34,196.36 Sq. meters

X3

2

5

8

Breakup of the project affected Population
of Those
houses/dwelling units Only agricultural

with enumeration losing
land only, both Dwelling units &
agricultural Land & landless
laborers/artisan

e

A

Not Applicable

a. | SC, ST/Adivasis

X3

» Not Applicable

*,

b. | Others (Please indicate whether these
Figures are based on any scientific
And systematic survey carried out Or
only provisional figures, it a Survey is
carried out give details And years of
survey)

0’0

» Not Applicable

Financial details

a. | Project cost as originally planned and
subsequent revised estimates and the
year of price reference.

Project Cost: Rs. 272.19 Cr

b. | Allocation made for environ-mental
management plans with item wise and
year wise Break-up.

Separate funds have been allocated for
implementation of Environmental protection
measures;
During construction phase;
% Rs. 35.90 Lakhs have been allocated for the
entire construction period.
During operation phase;
% Capital cost: Rs. 153.25 Lakhs &
¢ O & M cost: Rs. 31.37 Lakhs per Annum.
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c. | Benefit cost ratio/Internal rate of
Return and the year of assessment

d. | Whether ( ¢ ) includes the
Cost of environmental management
as shown in the above.

e. | Actual expenditure incurred on the
project so far

Rs.272.19 Cr.

f. | Actual expenditure incurred on the Rs. 123.7 Cr.
Environmental Management plans so
far.
10. | Forest land requirement
a. | The status of approval for diversion of Not Applicable
forest land for non-forestry use
b. | The status of clearing felling Not Applicable
The status of  compensatory Not Applicable
afforestation, if any
d. | Comments on the viability & Not Applicable
sustainability =~ of  compensatory
afforestation program in the light of
actual field experience so far
11. | The status of clear felling in Non-forest Nil
areas (such as submergence area of
reservoir, approach roads), it any with
quantitative information
12. | Status of construction « Total constructed area on site as of
March 2023
% Rehab Wing B (Completed upto 13™ floor)
Rehab Wing C (Completed upto 8 floor)
Sale Wing A (Completed upto 20" floor)
a. | Date of commencement 26/08/2011 (Actual)
( Actual and/or planned )
b. | Date of completion December 2026 (Planned)
( Actual and/of planned )
13. | Reasons for the delay if the Project is yet NA
to start
14. | Dates of site visits
a. | The dates on which the project was Nil
monitored by the Regional Office on
previous Occasions, if any
b. | Date of site visit for this Nil

monitoring report
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15.

Details of correspondence with Project
authorities  for  obtaining  Action
plans/information on Status of compliance
to safeguards Other than the routine letters
for Logistic support for site visits )

(The first monitoring report may contain
the details of all the Letters issued so far,
but the Later reports may cover only the
Letters issued subsequently.)
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MUNICIPAL CORPORATION OF GREATER MUMBAI

Notesheet
Application Number: EB/5814/D/A/337/1/Amend Ward Name : D Ward
Zone Name : City Inward Date : 16 Jul 2019
Architect/LE/SE Name : MOHAMMAD ALI SHAIKH Issued On : 16 Oct 2020

Authority Remark:

Approved as proposed by CE(DP) considering ongoing redevelopment of cessed properties, subject to
following conditions-

1) NOC from Fire Dept. as per proposed plans shall be insisted before issue of plans.

2) MHADA NOC as per DCPR 2034 shall be insisted before endorsing CC.

3) Premium rate for composite and non composite wings shall be as per DCPR 2034.

4) Terraces not permissible free of FSI as per regn. 31(1) shall be counted in FSI.

Name : Igbal Singh Chahal
Designation : Municipal
Commissioner

Organization : Municipal
Corporation Of Greater Mumbai
Date : 16-Oct-2020 19: 03:11

Municipal Commissioner

Page 1 of 1
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B.J.IRANI

B ARCH (BOM) MARCH (McG} A&

N J.IRANI
G D ARCH AllA

Ref.

To,

IRANI ARCHITECTS

Date

30" August’2021

State Environmental Impact Assessment Authority (SEIAA)

2" Floor, Environment Department, Mantralaya,
Mumbai, 400032, State: Maharashtra.

I hereby certify that for “Redevelopment Project” at C.T.S No. 207, 1/207 & 208 of Tardeo
Division, Ward No. D-4042-46 & 4039 (D Ward), situated at 122-138, Shuklaji Street, Mumbai.,
State- Maharashtra, received Concession from MCGM dt 16/10/2020.

Details of approved Built-up area are given as follows:

Approved FSI:

22195.05 Sq.mt.

Commensurate NON FSI

21030.36 Sq. m.

Total Construction Built-Up Area (FSI + NON FSI)

4322541 Sq. mt.

We are also submitting herewith the user wise breakup of Commensurate NON FSI as follows:

2/33, Kamal Mangion,
Arthur Bunder Road,
Colaba, Mumbai - 400 005
Tel. : 2284 0961 - 2283 5212
Fax . 2282 2912
Email : irani_arc@rediffmail.com

arcirani@gmail.com
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IRANI ARCHITECTS

BREAKUP OF COMMENSURATE NON FSI

o/DETAILS AREA (Sq. m.)

1 FSI area 22,195.05

2 INON FSI area

i [Services 5692.67

ii [Staircase lift 3348.06

i1i |Parking area, Driveways 9526.86

iv | Passage. lobby and pedestal Area 2462.77
NON FSI Total 21,030.36

3 [Total Construction Built — up area (FSI + Non FSI)| 43,225.41




746
FEHTE HETATITerT
a1 s Barr

SACLIL

famT — 7. 9. %, 1/207, 207 wnfor 208 Fr=a= R=fiom, st
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1) |=7 FATET | ATt SHITATETET qoiqeast, Fatda HMaaTare arEr SETT JTE7
Feara? e SrEa.
|IZF ZTHT 7 FABIT TTH TAAT T AAATTEAT ATTITATE,

3) A9 ZrfT TWIATSAT AT ) GBI TEAT FAdt FHATS AT FA A
qIUETSAT HAd AGFTG AOM-AT THTCATSAT ARTET JIFAT AT ATgHre F7ara1 ot
Q2IfT FTBSIT ATAT A ZTHIGH A% ATEU-AT GTOATHT =77 FI0TAT T290T Sqaea1
FATE,

4) {57 SHITATSAT SO[AT ATIOATAT F AATTAET Fqaq Gree o797 141 3799
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#1. 3dta garar.

6) wwTfaT Tt A FIT FANREIAT B TYUT FAN Fgieeg | TYOF FATIAT
A (AT 79,919 JTF A9 (a7 G godT F2102 F9 aTI7097d 414,

7) @z qE=rred g7 staar syafosr av 93, 789 sfEaam awaear @R ar
FUATATAT ATAT qT2g 99 q ATAT FIUATEN THIAT e FIOATIAT (IR
HETAF ATAAAT TAFIH FATHT TTATHT 74T,
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KSHITI) CONSTRUCTION

CONSULTANTS | ARCHITECTS | INTERIOR DESIGNERS

Date: - 13/08/2021

To,

The Executive Engineer,
P & R Department,
Babula Tank Road,

3rd floor, ‘B’ Ward
Mumbaj

Sub: - Revised HE NOC proposed redevelopment of property Bearing C.S. no. 1/207,

207 & 208 of Tardeo Division situated at shauklaji street in D ward Mumbai-
400008.

Ref:-EB/5814/D/A/Dated: Amended dated 12/08/2021

Sir,

With reference to the above subject, please offer revised HE NOC proposed
redevelopment of property Bearing C.S. no. 1/207,207 & 208 of Tardeo Division
situated at shauklaji street in D ward Mumbai-400008.

Please do the needful at an earliest and oblige.

- ai AEASTTREE ! Thanking You,

was swfade seeR For Kshitij Construction
(Befrsm = watrae)

R < URE Wep

' Safdar R. Kazi
‘ “1.%. HE/ "oc License Plumber No. 389
EW.w. (P & R/ 0

Shop No. 9, Sarvodaya Kendra Bldg., 122, Dr. Maheshwari Road, Opp. Dongri Municipal Ma"fet' Mumbai - 400009,
Tel.: +91 22 2374 6739 o Cell.: +91 9821134038 » Email : safdarkazi2010@rediffmail.com
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MUNICIPAL COR]’QR&'TION OF GREATER MUMBAI

NO. prog CHE/SP/ ;E;T pep 9 AUG 2011

Office of the
Dy.Chief Engineer
[Sewerage Project).P&D,
Cement Godown Bldg.
4% flaor, Room No.311,
546 MM.Joshi Marg,
Byeulia (Wesl),
Mumbai-H0 G 1 1.
TeiNo, 23080041.

To,

. safdar R, Kazi (P L.no.2820),

M/ = lshitlf Construction,

Sarvodaya Kendra, 8hop No.8,

122, Dr.Maheshward Marg,

*Mumbat-400 09,

71

Sub:- N.O.C. io the interns! drainage layvout of the proposed
redevelepment on plet bearing C.8.No. 207, 1/207 & 208
of Targes Division at Shuklaji Street in ' Ward.

Refi- ) Your letter received on 4th Ang 201 L
fi) LOD. No.EB/B514/D/A of 08.08.201 1.,
1.0, D Holder:- M/s. Hillon Infrastructurs.
iil} EE MMS;JIBLG}CTh ¢igd. bth Aug.2011
v} Bv.Ch E (5. F.)'s approval ditd. 09.08.2011,
Cremilicimen,

With refersnce to the gbove mentiomed lover, by divection. iluae & no

nhieﬂir‘n m cany out the work of laying 100 mm. intemal plpe aseney lnen BO-0

PGB K-L-M-N-G-P-0-R. B-S-1T-U and street connecilon B-A, s por the
weompsnyiog aporoved phn subieot w ihe [Gloaing conditions -

(“' i. That the sswer line shall be lald as per the approved plag attached
nevewdth,

2. The work shall be carried out as per the Municipal Specifications and
draupage bee-liws,

3. That the venl shaft of Eﬂl..a.f,. gize shall be provicled ot every head
Ardiolefsewer trap champer and of every 80007 tervals, abing Mo szwer lne

4. That the work anall be carzied out through Heerised pharmber only.

f: "“1 a -_‘.:'.= conicel manbcle of 1,220, dis. shall be constricted ':f the de p"-
: verry TSBMN. and 29868, ang 1.52M. dta, Coipeal grmdiole shal
e consbaewd f the depth of manicle exopeds 2.28M. bui 1= less than :‘:.,u!'i, s
by Municipal Specifications with C.). heave sir doht frame & oover, welginog
helween 251 Lo 344 Eae.

FFTAE R P e el i st
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6. That where the depth of the sewer is less than 1.22 M. the rectangular
inspection chamber shall be constructed of size 0.91M. x 0.61IM or 0.91 M. x 0.45
M. with 230 mm thick brick masonry in C.M. 1: 2 with both sides 20 mm. (hick
plaster in C.M. 1:1 with C.IL heavy air tight [rame and cover (for 0.91 M. x 0.61M
Inspection chamber the cover shall weight 259 kg. to 289 kg. and for 0.91 M x 0.45
M. inspection chamber cover shall weigh 223 kg. to 247 kg.) .

7. That the C.I. steps 5.44Kg. each shall be provided for M.H./Chamber at
375 mm.c/c. distance staggered when the depth of the manhole/chamber exceeds
1.22M.

8. That the 30cm. thick 1:2:4 bed c.c. for conical M.H. of size 1.22M. dia. &
1.52M. dia. 23 em. thick 1:2:4 bed concrete for 0.91M.x0.61M.1.C. & 15cm. thick
1:2:4 bed concrete for 0.91M.x0.45M.1.C. shall be laid which shall be 15cm. all
along the external faces ol the manhole/chamber.

9. That the sewer should be fully encased with 15cm. thick M.150 (1:2:4)
cement concrete when the average depth of the top of the pipe sewer is less than 1
meler and more than 3 meter & shall be half encased with 15cm. (1:2:4) cement
concrete when the average depth of the top of the pipe sewer is between 1 to 3
meters.

10. The necessary drop artangement as per Municipal specilications should
be provided in connecting the manholes where drop in the sewer exceeds 0.61 M.

11. That the house drain/down take pipe for all the building at the above
mentioned premises should be got approved from E.E.B.P. (CITY-I).

12. That the street comnection B-A shall be approved [rom
Asstt.Commissioner 'D' Ward after remitling the necessary charges. The street
connection completion certificate shall be obtained from Asstt.Commissioner ‘D'
Ward and submitted to this oflice for applying to acceptance of D.C.C.

13. That after the work of internal sewerage nelwork and the street
connection is completed, the D.C.C. along with the completion plans as per the
drainage work carried out shall be submitted to this office for acceptance.

14. That internal sewer lines and the sireel connection shall be cleaned
before applying for acceptance to D.C.C.

15. The excavated trenches for the drainage line shall not be filled up unless
the joint inspection of the drainage work after submission of D.C.C. is carried out
and approved by this office.

16. That you will have to submit revised proposal for approval of internal
drainage layout to this office as and when the plans of the proposed development
on the property under reference are amended.

17. That all pipes from ground floor upto 1st floor leve! shall confirm to
[S:3989.

[contd.P.3])

CADPNEREPLYCTTY NGO internal sewer doc
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18. That the sewer line near/abulting the under ground water tank, shallbe
of C.1. with R.C.C. chamber.

19. That the all C.1. pipe sewer proposed shall be lald in single piece from
chamber to chamber or MH to MH with full incasement.

20. That the undertaking on 100 Rs. stamp paper shall be submitted to this
office for the maintanance and reciification if any of the C.l. sewer line proposed in
slilt area at the cost and risk of the party before applying for D.C.C.

Yours [aithfully,
Ace: 1 Plan.
Wi s
E: tive Engineer
(Sewerage Project) P.&D..CITY
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KSHITL CONSTRUCTION

CONSULTANTS | ARCHITECTS | INTERIOR DESIGHERS

To,
| The Executive Engineer,
S.P. (P&D) City,
2" floor, Engineering Hub Building,

Mumbai

Sub:- Revised N.O.C. to the internal drainage layout for the proposed redevelopment on

plot bearing C.S .No. 1/207, 207 & 208 of Tardeo Division situated at Shuklaji street,,
in ‘D”-Ward Mumbai

Ref.: 1) DY.CHE/SP/884/P&D dared 09-08-2011
2) EEBPC/5814/D/A/dated 12.08.2021.

. With reference to the above subject please offer Revised N.O.C. to the internal drainage
Layout for the proposed redevelopment on plot bearing C.S .No. 1/207, 207 & 208 of Tardeo
Division situated at Shuklaji street, in ‘D”-Ward Mumbai We are ready to pay necessary charges
for the same

Please do the needful at an earliest and oblige.

TETE RETT T afgm Thanking You,
7R R yawg m% For Kshitij Construction
l BRG]
17 AUE 2021 o
] Safdar R. Kazi
l»' B i § ﬁ(H_ ) License Plumber No. 3890
| S8 9. (13) Fia

- o
o 3R, (7.9) smey

—

Sh
apNe. 9'?‘1’f’°daYa Kendra Bldg., 122, Dr. Maheshwari Road, Opp. Dongri Municipal Market, Mumbai - 400 009.
€l.: +91 22 2374 6739 e Cell.: +91 9821134038  Email : safdarkazi2010@rediffmail.com
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BRIHANMUMBAI MAHANAGAR PALIKA C

SOLID WASTE MANAGEMENT DEPARTMENT
4" floor, Worll Garage Bldg, Dr E.Moses Road, Warli, Mumbai-400018 24935687 /68/93, Fax-24022166
To, ;

Mfs. Hilton Infrastructure . ‘}‘I‘ ATV ) 0 5 5 AW
52/53, Harbour Crest Buiiding, A0 Al
Gr. Flocr, Shivdas Champsi Road, e -3-g-201
Mazgaon, Mumbai-400010 Valid upto 31.12.2011
Sub - 8W.M. N.O.C. for Proposed redevelopment of property bearing C.3. No.
1/207, 207 & 208 of Tardeo Divisicn situated at Shuklaji Street, Mumbai-
400008
Ref- 1) EB/5814/0 /A dtd 6.5.2011
2) Your letter dated 1.8.2011,
3) Consent letier from Assistant Engineer(Projects) of MRVCL u/no.
MRVCM/104/ADH-GMN/Earthwork/Relcon/2008/45 dated 18.5.11.
Gentlemen,

With reference to the proposed /redevelopment aflowed on plat under reference along with all
the conditions of 10D issued / amended plans approval letter issued by EE(BP)City, the deb:is
management plan submitted by you has been approved & there is no objection to issue to debris
clearance certificate under the “Construction & Demoliticn waste (Management & Disposal) Rules-
2006". The site under above refersnce has been visited on 2.8.2011. As per dafa sheet submitied by you
the Demolition, Excavation & Construction debris is approx. 1500 Cu.Mt. which will be transported
& univaded at construction of retaining wall in connection with the extension of harbor lines
between Andheri & Goregaon stations on Western Railway upto 31.12.2011 & only in the dry spel
of monsoon 2011 as per the letter issued by Dy.Ch.Project Manager (Civil) of MRVCL u/no.
MRVC/W!04/ADH-GMN/Earthwork/Contract did 09.01.2009. Few conditions, which are related to
the existing project work, which involves Environmental congern, are required to akide strictly which
are described as below.

1. The generation of debris, arrangement for it's proper storage at the site, transportation plan & the
agencies appointed for the same with registration nos of vehicles to be deployed and the fina
destination where debris are to be unloaded by them shall be strictly as per the debris management
plan submitted by you. Under nc circumstances debris should be unloaded at any dumping grourd
of M.C.G,M.

2. Itis binding on Owner / Developers to barricade along the boundary of the plot to sufficient height
(i.e. minimum 20 ft.} so as to avoid escape of fugitive dust particles into the aimesphere, as well es
Its depcsits to spread on streets / footpaths / drains efc. emanating out from the plot area while
carrying out all type of demolitions, excavations, construction, loading, unloading & transperting
activities carried out during project implementation period.

3. Under no circumstances debris shouid keep in haphazard mannar on site which will be liable for
penal action as per the new Bye-Laws, 2006 for Cleanfiness of Greater Mumbal.

4. On many occasions, i is observed that the vehicles deployed carries dust, liquid slurry stuck up with
the body & wheels of the franspaort vehicles , which is then spread on the streets. The Builder f
Architect shall therefore ensure & make arrangemé"nt to clean / wash the veshicles before ths
vehicles move cut on stréet. Water shall be sprinkled on earth fifled vehicles to prevent dust whils
transporting.

5. The vehicles deployed shall be properly covered with tarpautin or other suitable materiat firmly fixed
ot the vehicles to ensure that neither any dust escape nor any debris is aliowed to fall on the reads
during it's fransportation. )

6. The transport vehicles deployed shall be comolying with app!icablé laws and meeting relevant Euro
standards for fuel and emission as per National Auto Fuel Palicy of India. It is further ensure that the
Trasport vehicles comply with all applicable fraffic regulations.




7.

11

12.

13.

14,

15.

16.
17.

18,

18.

20,

21,
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Noisa levels during construction aclivittes shall be restristed within the M.P.CB’s pé?n‘[is_siib'le
harms. T
Adequate measures shali be taken to prevent any earth, sand, top-soil, cement, concrete, debris or
any other material to fai! or ba wasned into the drain from any stockpile thereof.

Drains in the vicinity of the worksite shall not be silted or obstructed due to the construction works.

. Effective measures should be taken to minimize dust pollution caused by construction works, e.g.

water spray, shielding etc. so as to achieve optimum SPM/RSPM level as per MPCB's permissible
norms.

All C&D waste should be stered and removed for disposal Cjuickly. They should not left fo
accumulate at the site for more than 48 hours.

All waste water generated at the construction site must be properly treated & disposed. Na discharge
of sewage or other untreated waste water inte drain or land is aliow@-:-d.

Oil & Chemicals in drums, carboys, containers etc. shall be stored in a designated storage ares
within a building or covered shed with concrete floors & facilities to contain any leak or spillage.

A full containment bundwall shall be provided for bulk storage ofl tanks including skid tanks. A
collection sump should be provided to collect any spillage. All leak & spillages in the storage area or
construction site shall be collected & sent to a licensed toxic waste collector for proper disposal.

The C & D waste genarator wili observe all appropriate traffic control measures as recommended by
the city traffic police for debris site,

Internal temporary storage spots shall remain the same as shown in site plan submitted by you,

Any changes in the Debris Management Plan submitted by you shzil be intimated to the undersigne_d_‘.

& frash approval be obtained.

No building maierial used, unused, waste, ali types of debris or its residues are permitted to be
stored or allowed to be scattered on portion of footpath/roads cutside the plot area.

A copy of the approval received from Ex.Engr(Env) Zone | shall be kept with the drivers during
transporting the debris feonstruction waste.

The permission is granted presuming that the documents submitted by you are genuine one and
viclation of any condition stated above or submission of false documents will attract the action.

This NOC is issued as per Municipal Corporation of Greater Mumbai Construction & Demolition &
De-silting Waste (Management & Cisposal), Rules, 2006 & Cleanliness & Sanitary Byefaws 2006 for
Cieanliness of Greater Mumbai, failing which the penalties as per Annexure 16 of the C & D Rules
2006 shall be levieg, '

Yours faithfully

3T Pden f
Ex.Engr.( Env.) Zom?ei{ ,

Registration No,s of the vehicles which will ba
used under this NOC,

1} MH-04-E-7774
2) MH-04-E-7778
3) MH-04-E.7776
4) MH-04-E-7779

<
e



Rubbersvaia Houge, Dr. Nair, Road, Mumbzi - 400 U1 1.

Teo, 1.08.2011
Ex. Engr (Env) zone I,

Warli Gorage Building,

Dr. E. Meoses Road,

Worli, Mumbai - 400018,

Sub:- Debris Menagemeni plan in respect of property
bearing €.5. Neo. 1/207, 207 & 208 of Tardeo Divizion
situated at Shuklaji Street, Mumbai-400008

Ref :- EBBP/5814/D /A dtd 6.5.2011

Dear Sir,

With reference to aobove subject work, we are .enclosing he-ewith
following docmnen‘ts;
1. Proferma A & B.
Copy oy 1.O.D.
Approved layout pian from B.P. department.

NOC from Mumbai Railway Vikas Corporation Ltd.

ol oA W N

Consent letter of fransport contractor.

You are requested to scrutinize the proposal, inspict the site & gihe
necessary NOC for debris Management plan please.

Thank ng you,

5
29wy Al e (94ea) 7

. qurs faithfully,
gl nen maRtieEet /
7 Kaz

WET TS Hawy g

f
Iom
07 rus ol T “/.’_s“))i Hiltcn Infrastructure’
: \ '
_

e

BEA/E S T e
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G
, PROFORMA ‘A’ -
Check list for Debris Management Pian
Name & Addr :ss of Developers Builder Mis. Hilton Infrasfructure
52/53, Harbour Crest Building,
Gr. Flcor, Shivdas Champsi Road,
Mazgaon, Mumbai-400010
. Name & Addreoss of Architect M/s. Spaceage Consullants
B-108, Natraj Building,
Mulung Goregaon Link Foagd,
Mulund(W), Mumbai-a0( 080
1.0 D Referenc e No. EB/5B14/D /A dtd 6.5.2011
Sr. Description Details T
No.
1. Brief project description, Location details, type | Proposed receveloprment of property bearirg C 8,
of building-reside atizicommercial ele. No. 1/207, 207 & 208 of Tardeo Divisian si' aated &
: Shuklaji Street, Mumbal-400008
2. | Project completioa periad (months) 36 months i
' i
3. { Project commencament dale After getling C.C. )
4. ] Demolition debris in cu.mt. Excavated T

ezith/debris in cu mi.

Demolition — 300Cu.Mt
Excavation -~ 31000 Cu. M1,
Construction - 200Cu. Mt

Quantity of dai'y disposal:

Tolal period till when lo be disposed off:

a. Total quantity 1500 Cu. ML,
6. #Expected debris {¢ be utilized within the Nit o
| | subjectsite ]
7. Expected debris t¢ be disposed at outside sile |
with location & address. 1500 Cu. Mt

at construction of retaining wall in connetion wilh
the extension of harbor lines between Andher &
Goregaon stations on Western Railway

8. | In home temporarny storage facility within the
subject site {location be marked on two sets of
sutte plans to be submitted):

Period (ifl when wili be consumed within the
. site with Activity/Bar Thart:

As shown on plan.

9. | Permission / Authoization o dump the debris
at outside site from the cwner/ authority

NOC from Dy.Cn.Project Manager (Civit) of JARVCY. |
u/no.  MRVC/W/104/ADH-CMN/Earthwork/Sontrac ) |
dtd 09.01.2008

-} 10, | Debris transportatic n agency,
¥ Name & Address:

M/s. Shyam Narayan & Brothers,
159-WA, 102, Vinay Bhavyy Coplex CST Road,
Kalina Santucruz (E}, Mumtai-88.

11. | Tentaiive vehicle nlsmbers by which the debris
will be transported

L:s! aftached

Kog;

—

Signature of OwnerIDeVEIOper

,_..--.—'—

<—’"“:::;>

/égli’ ,
Sigrram?:\/r;itec with stamp
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MUMBM ROILIWAY UI KAS CORPORATION LV,

fre W¥ 0 nE o0 o sy MAreenne 0 D s
r
¥ Ho MRVCAVII04/ADH-GMI Ezrthwork/Contract fieie 0940 9
-]‘!)‘
ps Heleon [ulfraprojects Pyvil Limited,
A-037101. Krishna Apartment, Juha Lane,
Chpp. Mapavir Jain Vidyalaya,
i Andherif West).
Mumbai - 400 058
: NOTICE TO PROCERED YITH THE WORI
e Suhv: Farthoart in formarion & cping, constiaction of retwening & seurdary

swardf eie jn connection w.'.'h the euensrau of harbour fincs é;efn--gcn Andheri
(o Gorzgaon stations en Western Raiheay { MUTEP- 1)

E - Bid Mo MRVCS WH04/A DH-GMN20084]
Ref:  This of tce LOA Nao, MRVC/WATQAZADH-GMN/Earthwori/ Condtran d1 2342 0%

Near Sires,

Pursuant to your furnishing the requisite securily as stipulated in T8 clause 34.1 for the
work of “Eartloverk in formation & cuiting, construction 6f retaining & boaundary wall
efc in connection with the extension of harbour fines between Andlieri to Goregaun
stations on Western Raibwap.( MUTP-11)' @ a Ihid Price of. Rs 16,23,59,287.42 (R=
Sixteen Crores Twenty five lakhs fifty nine thousand twe hundred zndd u;,!nysew:n and p.u:,c

~forty two enly), you a-e hereby instructed 1o proceed with the execution of the said works
in accardance with the contract cocumenis.

R
iy

. ) .

Virs fapafafiaidey

DT
1
!

It .
C’IJ\JI/r Ol- C(f

P

L

,-f’/ -
L (.S..‘),Aw!m;
e D Cliich Projece 3larages(Civl)

R AT D BJAL
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RGELCON “\FR{-\PROJL(_TJ P\/ Ll
(Formiotty kaown a3 L, Reliar sz Contre i )
Torpatate Gihze AD 1ET0T . Fnishaa fApt, Juta L
Andd e (West), Lluphal - 400 058, 8 Tel -2 %
Eonnel eordaciffreicon toin o WWolisie s mites oo i

19.05.207 1

TO WHOMSOQEVER IT MAY CONCERN

Thi; is to state that the work of "Earthwork in forraation ond cutling
construc ion of Peiommg woll ond Boundary wolt elc. in connection with tha
exlension of harbour lines between Andheri and Goregaon Station Dy M,
Mumba Railway Vikas Corporastion Limited is aworded "o us vide wark order
no. MRV Z/W/104/ ADH/GMN/Earhwork/Coniract dated 0%.01.2009.

we urther stole that in the said work, Earthwork in excovation ard
fronspoitation and {Ecﬁhwork in reclamation s owarded 1o M/s. Shyam

Narayay & Brothers 0 our behalf. The work has 10 be cormpleted by 3112, 2011

RELGON NSRAPROJECTS >v7. LT L

(o
Authorised Sujndli iy

%EE "%:?

[kl
[

gt iy Ve Plasiz ifaet Nt S0

"!;RF
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WMIUMBAT BAHVYAY VIUAS LD
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MRVC/WI/104/ADH-GMN/EARTHWORK/RELCON/2011 Dt 05.03.2011

To

Executive Engineer, (Environment),
M.C.G.M,

Mumbai -l_-:'

Dear Sir,

Sub:- Name of work:- Earthwork in formation and cutting
construction of retaining wall and boundary walt etg, in

connection with extension of harbour lines between Andheri
to Goregaon stations of Western Raliway (MUTP-1).

Ref- MRVCMW/04/ADH-GMN/2008/41.

it is proposed to do filling of Morrum of approximately 20,000 Cum betweer
Ambogli railway crossing to Kandivall station in piece metal basis within Railway timi
on the west s'de, and excavalion of about 20,000 Cum between Amboli Raitwar
crossing to Jogeshwar station. The work is proposed to be completed up to
31.12.2011. |

It is kirdly requested to approved the debris management plan at an eany
date and oblige,

0‘\‘ J(‘( //(;'\\‘

(0. SAMF‘ATH KUMAR}

Assistant Engineer (Proie: 15
PAumbiat Mo w; Vikas Car,,

Chue (.rlf.;_xi faumbai - 4Q, et -
T4 A, T W@ ua vaa, Had - 400 920
. 2nd Flaor, Churchgate Station Bidg., f‘lm')m 400 G20
Tel @ G22.2201 4823 « Fax ; 022.2209 6372 1+ \absile T wwevimres é;'t:-;':-r-,;; ER TS

POATTUN LT,

oy of B T



Rubberyala Huouse, Dr. Nair, Road, Mumbar - 400 0711

To,

M/s. Shyam Narayan & Brothers, ' 25.7.2011
159-A/A, 102, Vinay Bhavya Coplex,

C.5.T. Road, Kilina ,

Santacruz (E),

Mumbai-98.

Sub:- Debris Management plan in respect of property
bearing €.5. No. 1/207, 207 & 208 of Tardeo [svision
situated at Shuklaji Street, Mumbai-400008

Ref :» ER/S5814/D /A dtd 6.5.2011
Gentlemen,

Witt reference to above subject work, we are pleased to inform you that
~you are appointed as a transport contractor for transportation of the dzbris
from the cbove site & unload the same at construction of retaining well in
connection with the extension of harbour lines between Andheri & Garegacn
- stations on Western Railway
. Thanking You,'

Yours faithfully,

Kol

(M/s. Hilton Infrastructure)
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159-AfA-102, Vinay Jhavya Compiex, C. 5. T. Road, Kalina, Santacruz (), Mumpal - 4006
Tet : 265; 6047, Telefar © 2652 8396 o £-mas : shyarnnarayandn irf reton

To,

M/s. Hiltas Infrastructure
52/53, Herbour Crest Building,

] 6r. Floor, Shivdas Champsi Road,
Mazgaon, Mumbai-400010.

23.07.2011

Sub:- Debris Management plan in respect ¢f The praparty
bearing C.5. No, 1/207, 207 & 208 of Tardeo Divis on
situated at Shuklaji Street, Mumbai-400008

Ref :- EBBP/5814/D /A dtd 6.5.2011

Dear Sir,

W th reference to above subject work & the further discussion, we are
ready to carry out the work of Trdnsporfaﬁon of the debris from the above plot
and unlecad the same at construction of retaining wall in connection with the
extensicn of harbour i!ines between Andheri & Goregaon stations on Wastern
Railway 25 per agreed terms and conditiens.

Aty vehicle nos are as follows.

1) MH-04-E-7774, 2) MH-04-E-7775
) MH-04-E-7776 4) MH-04-E-7779
Thanking you, '

e

Yours faithfully,

o

W"'ofher: )

Regd. Office : 2689/8, Nandanvan, Sior Cemetery Road, Sion (W), Mumpai 400 022,
Workshop - Mohd. hussain Compound, Indira Nagar. Near Maharashira Weigh Bridge, Kyrty (W Aumbai-
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MUNICIPAL CORPORZT%?OF GREATER MUMBAI
MUMBAI FIRE BRIGADE
Office of the Dy. Chief Fire Officer (R-I), Byculla — Regional Command Centre,
Byculla Fire Station Bapurao Jagtap Marg, Byculla (West), Mumbai-400008.

SUB.:- Stipulating Fire -Protection & Fire-fighting requirements for the construction
of proposed High-rise Residential-cum-Commercial building on property
bearing C.S.No.-1/207, 207 & 208 of Tardeo Division, Ward No. D-4042,-
46 & 4039 (D-Ward) situated at 122-138 Shuklaji Street, Mumbai-400008.

REF:- i) Online proposal submitted by Shaikh & Associates— Licensed Surveyor.
ii) Online File No. — EB/5814/D/A/CFO/1/Amend.

EXECUTIVE ENGINEER (B.P.) CITY,

In this case, please refer to the N.O.C. stipulating Fire-protection & Fire-fighting
requirements issued by this department vide no. FB/HR/City/128, dated- 20/04/2011, for
the proposed construction of High-rise Residential-cum-Commercial building having two
level basements beyond building line ( which is common for rehab & sale wing) + ground
+ 15t to 6" parking floors + 7™ podium floor + 8" to 50" upper residential floors with a
total height of 187.80 mtrs. from general ground level up to terrace level.

Further, please refer to the N.O.C. stipulating Fire-protection & Fire-fighting
requirements issued by this department vide no. FB/HR/City/610, dated- 04/05/2013, for
the proposed construction of High-rise Residential-cum-Commercial building with sale
and rehab wing the two level basement is common for both the wings. The Sale building
having two level basements common for Sale & Rehab building) + ground floor +
mezzanine floor + 15t to 4™ podium floor, thereafter the building is divided into two wings
i.e. Wing ‘A’ & ‘B’, both wings are having 5™ to 16" + part 17" upper residential floors
with a total height of 58.15mtrs. from general ground level up to terrace level. The Rehab
building comprises of two wings i.e. Wings ‘C’ & ‘D’ having two level basements
(common for Rehab and Sale Building) Wing ‘C’ comprises of ground floor + 15t to 12t
upper residential floors with a total height of 38.00mtrs. from general ground level up to
terrace level & Wing ‘D’ comprises of ground floor + 15t to 8™ (part upper commercial
floors with a total height of 30.90mtrs. from general ground level up to terrace level.

LICENSED SURVEYOR HAS NOW SUBMITTED AMENDED BUILDING PLANS AND
PROPOSED AMENDMENTS AS FOLLOWING:

1) Licensed Surveyor has changed the Nomenclature of earlier approved Rehab &
Sale Building. Sale building Wing ‘A’ & ‘B’ is now proposed as Wing ‘A-1" & Wing ‘A-
2’, Rehab Building Wing ‘C’ is proposed as Wing ‘B’ & earlier approved commercial
Wing ‘D’ is now proposed as Wing ‘C’ as shown on plans.

2) Wing ‘A-1’ & Wing ‘A-2’ (earlier Wing-A & B):

a) Licensed Surveyor has proposed to delete mezzanine floor from earlier approved
Wing ‘A’ building.

b) Licensed Surveyor has proposed 1%t floor as a commercial floor instead of
mezzanine floor as shown on plans.

c) Licensed Surveyor has proposed 02 nos. of car lifts for podium parking instead of
6.00 mtrs. wide two way ramp as shown on plans.

d) Licensed Surveyor has proposed 09nos. of flats at 17" floor of Wing ‘A-1" & ‘A-2’
instead of 02nos. of gym, swimming pool & open to sky terrace as shown on
plans.

e) Licensed Surveyor has proposed 05nos. of additional residential floors i.e. 18" to
22" floor over the earlier approved building. By virtue of this, now high rise
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residential cum commercial Wing ‘A" building comprising of two wings i.e. Wing
‘A-1" & Wing ‘A-2’ having 02 level basements (-8.30mtrs. level) common for
Rehab & Sale building + ground & 15t floor for N.R. + 2" to 5" podium parking
floors + 6" to 22" upper residential floors with a total height of 69.95mtrs. from
general ground level up to terrace level as shown on plans.

f) Proposed minor changes in planning of staircases & lifts of Sale building
Wing ‘A-1’ & ‘A-2’.

3) Wing ‘B’ (earlier Wing ‘C’):

a) Proposed one additional upper residential floor i.e. 13" floor over earlier approved
Wing ‘C’ building. By virtue of this, now high residential Wing B’ building having 02
level basements (-8.30mtrs.) common for Rehab & Sale building + part stilt & part
ground floor + 15t to 13" upper residential floors with a total height of 40.90mtrs.
from general ground level up to terrace level as shown on plans.

b) Proposed 05nos. of flats on 12" floor of Wing ‘B’ instead of 02nos. of flats & part
terrace as shown on plans.

c) Proposed minor changes in planning of Staircases & lifts of Rehab building Wing
‘B.

4) Wing ‘C’ (earlier Wing ‘D’):

a) Proposed one additional upper residential floor i.e. 9" floor over earlier approved
Wing ‘D’ building. By virtue of this, now high Commercial Wing ‘C’ building is
having 02 level basements (-8.30mtrs.) common for Rehab & Sale building + part
stilt & part ground floor + 15t to 9" upper commercial floors with a total height of
38.30 mtrs. from general ground level up to terrace level as shown on plans.

b) Proposed 09 nos. of N.R. & part refuge at 8" floor of Wing ‘C’ instead of 09 nos.
of shops & part terrace as shown on plans.

c) Proposed minor changes in planning of Staircases & lifts of Rehab building Wing
‘C.

5) Licensed Surveyor has proposed minor changes in 02 level basements in each
wing. However, also proposed few changes in the floor wise users of the building as
shown on plans & as under;

11 FLOOR WISE USERS ARE AS UNDER:-
SALE WING ‘A-1’ & ‘A-2’;

Floors Users
Wing ‘A-1’ Wing ‘A-2’
2"d basement Surface car parking & 02 wheeler parking by way of 6.00
(-8.30 mtrs.) mtrs. wide two way ramp+ 02 nos. of space for M.C.G.M.
(Common) Utility + U.G.tanks.
18t basement Surface car parking & 02 wheeler parking by way of 6.00
(-4.90mtrs.) mtrs. wide two way ramp + 03 nos. of space for M.C.G.M.
(Common) Utility + gents & ladies rest rooms + gents & ladies toilets +
Meeting place + Waiting room + Rain water harvesting
tank
Ground floor Double height Entrance lobby + 03 nos. of N.R. + 08 nos.

of lower level duplex N.R. with internal staircase + society
office + sub-station + 02 nos. of meter rooms

15t floor 08 nos. of upper level duplex N.R. with internal staircase +
01 no. of N.R. accessible by two staircases, 01 staircase
having protected lobby

2" floor (podium) Surface car parking & 02 wheeler parking by way of two
car lifts + electric meter room.

3 & 4t floor (Podium) | Surface car parking & 02 wheeler parking by way of two
car lifts




5" floor (podium)

02 tier stack car parking & 02 wheeler parking by way of
two car lifts & transfer girder beam

6! floor

06 nos. of flats in Wing A-1 + common Fitness center
accessible from both Wings + 06 nos. of flats in Wing-A-2

7t Refuge floor

04 nos.
area +

terrace

of flats + refuge
part of common
Refuge area & common

04 nos. of flats + refuge area
+ part of common Refuge
area & common terrace

8t to 13" floors

06 nos.
floor

of flats on each

06 nos. of flats on each floor

14" Refuge floor

04 nos.

of flats + refuge
area at two locations

04 nos. of flats + refuge area
at two locations

15t to 22" floors

floor

09 nos. of flats on each

09 nos. of flats on each floor

Terrace

refuge area)

Open to sky (treated as

Open to sky
refuge area)

(treated as

REHAB BUILDING- WINGS ‘B’ & ‘C’

Floors

Users

Wing ‘B’

| Wing ‘C’

2nd basement

Surface car parking & 02 wheeler parking by way of 6.00 mtrs.

(-8.30mtrs.) wide two way ramp+ 02 nos. of space for M.C.G.M. Utility +
(Common) U.G. tanks.

15t basement Surface car parking & 02 wheeler parking by way of 6.00 mtrs.
(-4.90mtrs.) wide two way ramp + 03 nos. of space for M.C.G.M. Utility +
(Common) gents & ladies rest rooms + gents & ladies toilets + Meeting

place + Waiting room + Rain water harvesting tank

Ground floor (Part
Stilt)

Entrance lobby + 02
N.R. + Meter room +
OWC + society office +
surface parking

Entrance lobby + 02N.R. + 01 No.
lower level of duplex N.R. with internal
staircase + Meter room + Space for
Rehab STP + Surface Parking

18t floor 06 nos. of flats 01 no. upper level of duplex N.R. with
internal staircase + 01 no. of lower
level of N.R. having 05 level i.e. 15t to
5" floor level. (All levels are
interconnected to each other by
internal staircase + 02 nos. of N.R.

2" floor 05 nos. of flats 03 nos. of N.R. + 01 no. of 15t mid-
level N.R. of N.R. having 05 level

3" floor 05 nos. of flats 05 nos. of N.R. + 01 no. of 2" mid-
level N.R. of N.R. having 05 level

4% floor 05 nos. of flats 01 no. of N.R. + 01 no. of 3™ mid-level
N.R. of N.R. having 05 level

51 floor 05 nos. of flats 09 nos. of N.R. + 01 no. of upper level
N.R. of N.R. having 05 level

6'" floor 05 nos. of flats 14 nos. of N.R.

7" floor 05 nos. of flats 13 nos. of N.R.

8" Refuge floor 04 nos. of flats & |09 nos. of N.R. & Refuge area

Refuge area

9 floor

05 nos. of flats

Fitness center + recreational area

10t to 13t floor

05 nos. of flats on each
floor

Open to sky terrace (treated as refuge
area)

Terrace

Open to sky (treated as refuge area)
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Il DETAILS OF STAIRCASES PRg\ﬁDED ARE AS UNDER:-

SALE WING ‘A-1’ & ‘A-2’:

Wings | Staircase description Width of | Nos. of Type of
staircase | staircase staircase

Wing Leading from 02 level basement to | 1,50 mtrs One Enclosed
‘A-1 02" floor (podium) then diverted and

leads to terrace level

Leading from ground to 1St floor | 1.50 mtrs. | One Enclosed

level.
Wing Leading from ground floor to 02" | 1.50 mtrs One Enclosed
‘A-2’ floor (podium) then diverted and

leads to terrace level

Leading from 2"¢ basement to 15| 1.50 mtrs. | One Enclosed

floor
For Internal Staircase- 1.50 mtrs 08nos. Open
N.R.s | Leading from ground to 15t floor (one for

each N.R.)

Staircase of each wing is internally located & adequately ventilated to outside air from
open to sky void above 7™ floor. Staircases of the basement having smoke check
lobby for basement & staircases leading from basement shall be staggered at ground
floor and then diverted to upper floor as shown on plans.

REHAB BUILDING WING ‘B’ & ‘C’:

Wings Staircase description Width of | Nos. of Type of
staircase | staircase | staircase

Wing ‘B’ | Leading from 02" level basement | 1.50mtrs | One Enclosed
to terrace level

Wing ‘C’ | Leading from 02" level basement | 1.50mtrs | One Enclosed
to terrace level

For N.R. [ Internal Staircase- 1.20mtrs. | One Open
Leading from ground to 15t floor

Staircase of each wing is externally located & adequately ventilated to
above ground level. Staircases of the basement having smoke check lobby for
basement & staircases leading from basement shall be staggered at ground floor and
then diverted to upper floor as shown on plans.

outside air

Ill] DETAILS OF LIFTS PROVIDED ARE AS UNDER;

SALE WING ‘A-1 & ‘A-2’:

Wings Lifts Type Profile Nos. of lifts

Wing ‘A-1’ | Passenger lifts Leading from ground to top floor 04 nos.
Passenger lifts Leading from ground to 15t floor 01 no.

Wing ‘A-2’ | Passenger lifts Leading from ground to top floor 04 nos.

For Passenger lifts Leading from ground to 2" |01 no.

basement basement floor

For Car lifts Leading from ground to 5" Car-| 02 nos.

podium parking (podium) floor

One of the passenger lift from each wing shall be converted into fire lift. The lift lobby
& common corridor at each floor level is ventilated to outside air by open to sky void
as shown on the plan. The lift lobby at each basement level shall be pressurized and
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separated from the rest of the basement areas, by a smoke-activated fire resisting
door of two hours’ fire resistance as shown on the plan.

REHAB WING ‘B’ & ‘C’:

Wings Lifts Type Profile Nos. of lifts
Wing ‘B’ Passenger lifts Leading from ground to top floor 02 nos.
Wing ‘C’ Passenger lifts Leading from ground to top floor 02 nos.

One of the passenger lift from each wing shall be converted into fire lift. The lift lobby &
common corridor at each floor level is adequately ventilated to outside air as shown on
the plan. The lift lobby at each basement level shall be pressurized and separated from
the rest of the basement areas, by a smoke-activated fire resisting door of two hours’
fire resistance as shown on the plan.

IV] REFUGE AREAS PROVIDED IN EACH WING ARE AS FOLLOWS:

SALE WING ‘A-1 & ‘A-2’:

Wing | Refuge Refuge area | Refuge area | At the height of
floor (required) (proposed) from ground level.
Wing | 7t floor 124.55 sq. mtrs. | 62.32 sq. mtrs. +
A-1 Common 140.00 sq. 23 55mirs.
mtrs. refuge area for
Wing ‘A-1" & ‘A-2’
th
14™ floor | 161.76.mtrs. 161.80 mtrs.. 43 85mirs.
(on two locations)
Wing | 7t floor 124.55 sq. mtrs. | 62.32sq.mtrs. +
‘A-2’ Common 140.00 sq.
mtrs. refuge area for 23.55mirs.
Wing ‘A-1" & ‘A-2’
th
14" floor | 161.29 sq.mtrs. 161.30 sq.mtrs. (on two 43 85mirs.
locations)
In addition to that, terrace of each wing will be treated as refuge area
Refuge area calculation shall be verified by E.E.(B.P.) City as per rules & excess
refuge area above 4.25% if any, shall be counted in F.S.I. as per D.C.P.R. -2034.

REHAB WING ‘B’ & ‘C’:

Wing Refuge | Refuge area | Refuge area | At the height of
floor (required) (proposed) from ground level.
ina ‘R’ th
Wing ‘B 8" floor | 48.43sqg.mtrs. 49.75sq.mtrs. 23 50mtrs.
Wing ‘C’ | 8" floor | 19.16 sq.mtrs. 20.43 sq.mtrs. 30.50 mtrs.

In addition to that, terrace of both wings will be treated as refuge area. In Wing-C
earlier terrace was treated as Refuge area but since the height of the building is now
proposed as 38.30 mtrs. the Refuge area is provided on 8" floor & accordingly
hardship is submitted by the L.S. which is considered herewith.

Refuge area calculation shall be verified by E.E.(B.P.) City as per rules & excess
refuge area if any, shall be counted in F.S.I. as per D.C.P.R. -2034.




V] OPEN SPACE: 768

As per the proposed plans uploaded by Licensed Surveyor the building abuts on 18.29
mtrs. wide Shuklaji Street on East side as shown on plans.

Open spaces all around the Building as under;

Sides From building line to plot boundary

Common open spaces of Wing ‘A-1’ & ‘A-2’

North 6.00 mtrs. to 7.73 mtrs.

South 6.00 mtrs. to 10.34 mtrs.

West 6.41mtrs. to 8.17mitrs. joint open space between Sale & Rehab building

East 2.00 mtrs. to 3.00 mtrs. + 18.29 mtrs. wide Shuklaji Street

OPEN SPACE:

As per the proposed plans uploaded by Licensed Surveyor the building B & C
accessible by 6.00mtrs. wide open space of Wing ‘A’ which is connecting to 18.29mitrs.
wide Shuklaji Street on East side as shown on plans.

Open spaces all around the Building as under;

Sides From building line to plot boundary

Wing ‘B’ & ‘C’

North 3.00mtrs. including parking

South 3.00mtrs. to 5.00mtrs. wide paved R.G.

West 1.91mtrs. to 3.00mtrs.

East 6.41mtrs. to 8.17mitrs joint open space between Rehab & Sale building

VI] ACCESS RAMP:

No. of Ramp Width Details
i nd
01 8.00 mirs. 02 way ramp leading from ground level to 2
basement level

THE PROPOSAL IS CONSIDERED FAVORABLY DUE TO FOLLOWING:

i) The site abuts on 18.29 Mtrs. wide Shuklaji Street on East side.

ii) This proposal falls under DCPR 33(7).

iii) There shall be no compound wall on Road side i.e. East side.

iv) This department has already issued N.O.C.s vide No. i) FB/HR/City/128, dated-
20/04/2011,(later treated as cancelled) &ii) FB/HR/City/610, dated- 04/05/2013.

v) The L.S has uploaded the C.C. u/no. EB/5814/D/A dated 22/10/2014 issued by
A.E.B.P.(City-lll) stating that the C.C. granted for Rehab Wing ‘B’ & ‘C’ for entire work
& further C.C. for Wing A-1 & A-2 up to 12" floor including podium floors as per
approved plans.

vi) Licensed Surveyor has submitted the hardship letter for the proposed building with
various deficiencies such as provision of staircase, etc & various concessions
obtained as per the report submitted by Ch.E.(D.P.) for approval of Hon. M.C./Sir.
Licensed Surveyor has also submitted the Note sheet dated 16/10/2020, for the
necessary concessions which are approved by Ch. Eng. (D.P.) / Hon’ble M.C.

vii) In this case, Licensed Surveyor has proposed high rise Commercial Wing ‘C’ building

(before the changed nomenclature of Wing ‘D’ building) having height 38.30mtrs. As
per C.C. issued by E.E.(B.P) construction work of the building is carried out &
completed up to 8" floor level. Also Architect has given hardship letter to consider the
refuge area on 8™ floor at the height of 30.50 mtrs. as refuge area on the floors below




8™ floor is not possible to provide 7or§1e9reason stated as already allotted to the
tenants and same is considered.

viii) Also, Licensed Surveyor has proposed wing A1 and A2 building comprising of
ground plus 22" floors where refuge area is required on 215t floor. As per C.C. issued
by E.E.(B.P) construction work of the building is carried out & completed up to 12t
floor level. Also Architect has given hardship letter due to planning and space
constraint, it is not possible to provide reguge area on 21st floor. Architect has
represented not to insist refuge area on 215t floor which is very small in size and to
consider terrace as refuge area and same is considered.

ix) Advanced in-built fire-fighting system such as wet-riser cum down-comer system,
hydrant system, sprinkler system, Drencher system, fire-alarm & fire-detection
system, public address system etc. are recommended for the said proposed building.

x) Architect/Licensed Surveyor has been directed to provide Automatic smoke

detection system above & below the false ceiling level wherever false ceiling is
proposed in the building.

xi) Now L.S has proposed only one floor above earlier approved 8" floor & will be use
for fithess center and recreational area hence same is considered.

E.E.B.P.-(City) is hereby requested to scrutinize the plans as per amended
DCPR2034 & verify civil work and all other requirements pertaining to civil Engineering
side including open spaces, corridors, staircases, amendments, height, refuge area in
Sqg. Mtrs & floor occupancy of the building. If any changes in the plans other than
mentioned above then E.E.B.P. (City) shall refer back the proposal to this department for
revised NOC till then further process shall not be permitted.

In view of above, as far as this department is concerned, there is no objection
from fire safety point of view, for the proposed construction of High-rise Residential &
Commercial building comprising of two buildings i.e. Sale Building & Rehab building,
Sale Building i.e. Wing ‘A’ building comprising of two wings i.e. Wing ‘A-1’ & Wing ‘A-2’
having 02 level basements (-8.30mtrs. level) common for Rehab & Sale building +
ground & 18t floor for commercial + 2" to 5" podium parking floors + 6" to 22"¢ upper
residential floors with a total height of 69.95mtrs. from general ground level up to terrace
level. Rehab Building comprising of two wings i.e. Wing ‘B’ & Wing ‘C’. High rise
Residential Wing-B is having 02 level basements (-8.30mtrs.) common for Rehab & Sale
building + part stilt & part ground floor + 15t to 13" upper residential floors with a total
height of 40.90mtrs. from general ground level up to terrace level and High Commercial
Wing ‘C’ building is having 02 level basements (-8.30mtrs.) common for Rehab & Sale
building + part stilt & part ground floor + 15t to 9" upper commercial floors with a total
height of 38.30mtrs. from general ground level up to terrace level as per details shown in
the enclosed plan signed in token of approval, subject to satisfactory compliances of the
following requirements.

. Due to amendments proposed by the Licensed Surveyor in the amended building plans,
it is very much necessary to suggest amendments in some of the earlier N.O.C.
requirements & additional N.O.C. requirements have to be stipulated from Fire Protection
and Fire Fighting installations point of view.

. Earlier N.O.C.’s of Fire Protection & Firefighting requirements issued by this department
vide No.- FB/HR/City/610, dated- 04/05/2013 shall be strictly adhere to along with
modified following stipulated amendments & additional Fire Protection & Firefighting
requirements:

. Amendment to the requirement Sr. No. 15E) of NOC No. FB/HR/City/610, dated-
04/05/2013




Automatic Sprinkler System (for each wing of Rehab & Sale Building)
The Automatic sprinkler system in each shop, each N.R., each flat, society office, fitness
center, recreation area, pump room, lift lobby, common corridor at each floor level of
each wing, each building and entire basement & podium including car parking area as
per the standards laid down by N.B.C./T.A.C. or relevant I.S. specification.

. Amendment to the requirement Sr. No. 15f) of NOC No. FB/HR/City/610, dated-
04/05/2013

Automatic Smoke Detection System (for each wing of Rehab & Sale Building)

Each electric meter room, each lift machine room, each shop, each N.R., fitness center,
recreation area, society office, pump room of the building shall be protected with
Automatic smoke detection system with main console panel at ground floor level.

A) ELEVATION FEATURES: (for Wing ‘A’ & ‘B’)
As shown on plan, elevation features/treatment shall be given as per the MCGM
guidelines & DPCR-2034.

B) OTHER NOC / PERMISSIONS:
Necessary permissions / N.O.C. for licensable trade activity, addition/ alteration,
interior work, etc. shall be obtained from competent Municipal Authorities & CFQO’s
Department.

. No any other changes except mentioned above as shown on the uploaded plans
shall be carried out in the building unless/until permitted by this department.

The concerned party has paid scrutiny fees time to time as mentioned below;
Sr. | Type of | Total Gross | Scrutiny fee | Receipt No./SAP | Date
No. | Proposal built up area | paid in (Rs.) | Doc. No.
in(Sq. mtrs.)
1 Proposal 32699.90 Rs.5,15,000/- | 1673293 08/06/2010
1000612839
------- Rs. 50,000/- | 1676434 22/06/2010
1000622313
2 |18 32699.90 Rs.2,52,500/- | 1774292 13/03/2013
Amendment 1001380350
2 | Now 2"d | Now the Architect has certified the Gross built-up area as
Amendment | 37178.00 sq.mtrs. & has paid online additional Scrutiny fees of
Rs. 1,37,6000/- vide Receipt no-0008787 & 0008788 & SAP Doc
No-100942760 Dated 2/12/2020 & Also paid Rs 2/- on auto-
generated Challan no. CHE/CFO/46867/20 on 09/12/2020 as per
revised schedule of fees.

However, E.E.B.P. (City) is requested to verify the total gross built-up area and
inform this department, if the same is found to be more for the purpose of levying
additional scrutiny fees, if required.

Note:

a. The firefighting installation shall be carried out by approved licensed agency.

b. The area calculation shown in the enclosed plan shall be checked by E.E.B.P.(City).

c. E.E.B.P.(City) is requested to scrutinize the plans as per amended D.C.P.Regn. &
verify entire civil work & all other requirements pertaining to civil engineering side
including open spaces, corridors, staircases, amendments, height and refuge area in
sq. mtrs. & floor occupancy of the building. The width of abutting road & open spaces
are mentioned in plans as submitted by the Architect attached herewith. These
parameters shall be verified by E.E.(B.P.) as per the concerned Regulations of
DCPR-2034/DCR-1991 (as applicable) before granting any permission
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(1.0.D./C.C./further C.C.), if found any contradiction, this proposal/ Requirement letter
shall be referred back to this Department for revised remarks from fire safety point of
view.

. E.E.B.P.(City) shall verify the proposal in context with the relevant Regulations of
DCPR-2034/DCR-1991 (as applicable) & verify the compliance as per same. If the
same is not complied with, this proposal shall be referred back to this department for
issuing fresh remarks from fire safety point of view.

. The schematic drawings/plans of automatic sprinkler system, automatic smoke
detection system, wet riser system, public address system, manual fire alarm system
shall be got approved from CFO.

The area, size, etc. for the sprinkler system, detection system, fire alarm system, wet
riser system, public address system, electrical duct, etc. to be verified & examined by
MEP Consultant.

. Separate necessary permission for any licensable activity shall be obtained from
concerned department of MCGM/CFQ'’s department till then shall not be allowed to
use.

. There shall be no any tree located in the compulsory open spaces or in the access
way near the Entrance gates.

This Requirement letter is issued only from Fire Protection & Fire-Fighting
requirements point of view on behalf of the online application from Architect without
prejudice to legal matters pending in court of law, if any. Any matter pertaining to
authenticity or legality shall be cleared by concerned Owner/ Occupier/
Developer/Architect, etc.

The plans approved along with this Fire safety requirement letter are approved from
Fire Risk / Fire Safety point of view only. Approval of these plans does not mean in
any way of allowing construction of the building. It is Architect / Developers
responsibility to take necessary prior approval from all concerned competent
authorities for the proposed construction of the building.

. As per section 3 of Maharashtra Fire Prevention and Life Safety Measures Act- 2006,
it is the liability of Owner/Occupier to provide & maintain the Fire Prevention & Life
Safety Measure in good repair and efficient condition at all the time in accordance
with the provisions of Maharashtra Fire Prevention and Life Safety Measures Act or
the Rules.

Digitally signed by

Atmaram  Atmaram HEMANT Dbigitally signed by
Jagdambaprﬁﬁﬂ?am baprasad DATTATR gi“#A’\ITTRAvPARAB
asad Ml e AY PARARB 15318 10550
Scrutinized & prepared by Approved by
DIVISIONAL FIRE OFFICER DY. CHIEF FIRE OFFICER
MUMBAI FIRE BRIGADE MUMBAI FIRE BRIGADE
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Rubberwala House, Dr. A.R. Nair Road, Agripada, Mumbai -~ 400 011.| Phone : 2302 7800.

Date: 27/08/2021

To,

Member Secretary,

State Level Expert Appraisal Committee — Il (SEAC-II)
15" Floor, New Administration Building

Environment Department, Mantralaya,

Mumbai, Maharashtra.

UNDERTAKING

We, M/s. HILTON INFRASTRUCTURE,, Proposed a Redevelopment Project at C.T.S No. 207,
1/207 & 208 of Tardeo Division, Ward No. D-4042-46 & 4039 (D Ward), situated at 122-138,
Shuklaji Street, Mumbai.,

We hereby undertake that, to achieve following parameters and standards of treated sewage and
monitor the same as per Environment (Protection) Rule, 1986 and as per the NGT Order dt
30.04.2019 Principal Bench in O.A. no. 1069/2018.

No.| Parameter Standard
1. | pH value 55t09.0
2. | Biochemical Oxygen demand (BOD), 3 days at 27°C 10 mg/1
3. | Total Suspended solids (TSS) 20 mg/l
4. | Chemical Oxygen Demand (COD) 50 mg/ 1
5. | Nitrogen Total 10 mg/1
6. | Phosphorus Total 1.0 mg/1
7. | Fecal Coliform 100 MPN/ 100 ml

Yours faithfully,

FOR HILTON INFRA UCTURE

/
AU %@ GNATORY .
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HILTON INFRASTRUCTURE

Rubberwala House, Dr. A.R. Nair Road, Agripada, Mumbai — 400 011.] Phone : 2302 7800.

Date: 27/08/2021

To,

Member Secretary,

State Level Expert Appraisal Committee — 2 (SEAC-2)
15" Floor, New Administration Building

Environment Department, Mantralaya,

Mumbai, Maharashtra.

UNDERTAKING

We, M/s Hilton Infrastructure have proposed “Redevelopment Project at C.T.S No. 207,
1/207 & 208 of Tardeo Division, Ward No. D-4042-46 & 4039 (D Ward), situated at 122-
138, Shuklaji Street, Mumbai, Maharashtra.

We hereby undertake that; we will do operation and maintenance of the STPs for 10
years.

Yours faithfully,

HILTON INFRASTRUCTURE,

ORIZED SIGNATORY
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During Operational Phase

REVISED EMP INCLUDING 10 YEARS OF STP MAINTAINANCE COST

No. Component Description Capital cost Operational and
Rs. In lacs. Maintenance cost
(Rs. in lacs/yr.)
1 AIR AND NOISE ENVIRONMENT
1.1 [Cost for Ambient Air Quality|On-site Sensors No set up cost is involved as 0.50
& Noise Monitoring already considered
Construction Phase
By outside MoEF & CC Approved| *No set up cost is involved 0.22
Laboratory
1.2 |Cost for DG Stack Exhaust DG stack—1 No *No set up cost is involved 0.10
Monitoring
1.3 |Cost for plantation RG area on ground 2.15 1.20
2 WATER ENVIRONMENT
2.1 [Cost for Waste waternCost for sewage  Treatment 60.85 23.14
treatment # Plants
Cost for sewage sump pump 2.50 0.20
including the discharge pipe till
STP
Air ozonator for STP of sale 4.28 At Actual
building
2.2 [Cost  for EnvironmentalOn-site Sensors 36.00 2.00
Monitoring By outside MoEF & CC Approved| *No set up cost is involved 0.09
Laboratory
2.3 |Cost for Water Conservation |Cost for RWH Tank 11.00 0.55
(Rain  Water  HarvestingCost for Treatment unit for rain 6.00 0.02
System) water tanks
Cost for Environmentall *No set up cost is involved 0.09

Monitoring ( rain water)

Con

[ nal
d
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To,

M/s. Irani Architects,
121, Kartar Bhavan,
Colaba Causeway,
Mumbai- 400 005.

Sub : Storm Water Drain Remarks for the proposed
redevelopment on C.S.No.207, 1/207 of Tardeo Division,
Shuklaji Street, Mumbai in ‘D’ Ward.

Ref : Your Licensed Plumber M/s. Kshitij Construction’s letter
under No.- Nil received on 05.07.2011.

Gentlemen,

With reference to above, you are requested to carry out the work of Storm Water Drain

as per accompanying plan, subject to the following conditions :-
1. The minimum formation / ground level of plot under reference shall be at least 28.04 M.
(92.00") THD or 15 cm. (6") above the formation level of proposed footpath, if any, raised

footpath / existing access, abutting / proposed road, whichever is higher.

2. The Storm Water Drain suggested in the accompanying plan shall be laid as per
Municipal Specifications using R.C.C. pipes, NP2 class (I.S.l. Mark only) duly encased
with 15 cm. thick M-15 cement concrete all around alongwith provision of water
entrances having minimum size of 450mm. x 450mm. covered with M.S. / C.1. gratings.
The built up drain shall be covered with prestressed R.C.C. / C.I. grating for entire
length. The velocity of flow shall be maintained at 1.2M. / Sec. (4' / sec.) while the drain
is running full.

3. One catch pit chamber shall be provided at point G which shall be 60 cm (2’) below the
invert of pipes, as shown in the accompanying plan. The internal S. W. Drain
arrangement shall be provided as follows -

a) 300 mm.dia R.C.C.pipes ( slope 1:150) from points :A-B-C-D-E-F-G-H and K-L-M-N-O-P-G

b) 300 mm. wide built up drain shall be in cement concrete of Grade M-20 having minimum
thickness of walls of 20 cm. which shall be covered with gratings from points J-G with
minimum depth of 300 mm. at starting point @ slope 1:400.

c) The down take pipes of 100 mm. dia. from podium level up to ground level shall be
provided which shall be connected to the water entrance on ground level within property.
The slope to the surface of podium shall be given in such a way that all the storm water

from podium will flow towards down take pipes without stagnation.

4. The side / marginal open spaces shall be levelled, consolidated and paved with cement
concrete with proper slope in such a way to discharge the storm water into proposed

" storm water entrances.

[P TO]

A21
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work.

REGARDING STREET CONNECTION :

7. a)

You shall make one connection of 300 mm. dia. R.C.C. pipes NP2 class (I.S.1. Mark
only) from point G to H duly encased with 15 cm. thick M-15 grade cement concrete
all around from last catch pit chamber to Municipal S.W. Manhole at developer’s risk
and cost. The connection shall be made only after the necessary permission for
road opening is obtained from A.E. (Maint) of ‘D’ Ward

The work of providing S.W. Drain from last catch pit chamber to Municipal S.W.
Drain shall be carried out under the supervision and as per suggestions of A.E.
(Env.) of ‘D' Ward.

In case, if it is not possible to connect internal S.W. Drain to existing manhole on
Municipal Storm Water Drain due to site conditions / difficulties or if the existing
manhole is far away from the plot, then the internal S.W. Drain shall be connected to
Municipal S.W. Drain by constructing additional manhole on Municipal S.W. Drain at

developer's cost.

REGARDING COMPLETION CERTIFICATE :

8. You

shall approach to this office for Completion Certificate after actual street connection

is done along with following papers :-

a)

b)

Certificate along with Completion plan of S.W. Drains as carried out on site as per
Municipal specifications duly signed by you and also by the Licensed Plumber.
Remarks and sketch from office of the concerned ward about actual street
connection from last catch pit chamber to Municipal S.W.Drain.

9. The Completion Certificate shall be obtained on completion of the work of internal Storm

Water Drain as per Municipal specifications and as per accompanying plan, from this

office.

10. Other Conditions.

a)

b)

TR LG P PVl Aabbare Aas

As regards road and footpath work in setback portion, you are requested to obtain
remarks from E.E.(Road)City.

In setback portion, after construction of foot path water entrance should be shifted
from point 1-2, 3-4, 5-6 and 7-8 by extending existing lateral by 300 mm. dia. R.C.C.
pipe (NP2 class) as per municipal specifications and drawings in consultation with
Executive Engineer (Storm Water Drains) Planning Cell and under supervision of
A.E.(Environment) ‘D’ Ward at developer's risk and cost. Please note that if shifting
of water entrance will not be possible by extending the existing pipes then you will

have to provide new water entrances at suitable place at your cost.

622
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¢) The necessary arrangement shall be provided in basement in accordance with |.S.
12251-1987 (Re-affirmed) for proper collection and disposal of storm water. The
arrangement shall also be made to pump out / drain out the water of the basement
to the nearest water entrance within the property by providing sump well.

d) An Indemnity Bond on stamp paper of Rs.200/- shall be submitted to the Ex. Eng.
(S.W.D.) Planning Cell indemnifying M.C.G.M. against any losses, damages, etc., if
occurred, due to flooding in the basement under reference and stating that the
same will be binding on Owner / Developer and their legal heirs / successors or

whosoever deriving title through them.

11. These remarks are valid for one year from the date of issue of this letter, within which
period Completion Certificate shall be obtained, failing which the remarks will have to be
revalidated.The prevailing fees / charges will be charged for each revalidation / revision.

12. These remarks are given from the point of view of disposal of storm water only, without
prejudice to the boundaries of the plot shown, ownership of plot, status of existing

structures on it, if any, and use of the land under reference.

13. That during the execution work of the proposed building, if any Storm Water Drain , other
than shown on accompanying plan, is found existing within the plot, the work of
proposed building shall be stopped and the same shall be brought to the notice of this
office immediately. No further work shall be commenced unless the remarks regarding

the same are obtained from this office.

Yours faithfully,

: Plan

(Storm Water Drains) Planning Cell.
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Environmental Consultancy & Laboratory

Lab.Gazetled by MoEF&CC-Govt. of India

Lab. Accredited by NABL - ISO/IEC 17025:2017 [TC-56600,Valid until 03.08,2024 in the field of Testing]

QCI-NABET Accredited EIA Consulting Organization 1SO 8001 : 2015
STP/ETPWTP Project Management Consultants ISO 45001 : 2018

Lab :Survey No. 23/A, Conformity Hissa No.2 G.V Brothers Bldg., Bata Compound, Khopat, Near Flower Valley, Thane (West) - 400 601, Maharashtra, India.
Tele : +91 22 2547 49 07 / +91 22 2547 62 17 Email : lab@ultratech.in Visit us at : www.ultratech.in

TEST REPORT
ISSUED TO: M/s. HILTON INFRASTRUCTURE. REPORT NO. : UT/ELS/REPORT/C-133/01-2023
For Your Site: ‘Proposed Redevelopment Project’ "FUEGO” ISSUEDATE : 12/01/2023
At CTS No. 207, 1/207 & 208 of Tardeo Div. Ward No. D-4042-46 & 4039 YOUR REF. :  HI/FUEGO/ULTRA TECH/22-23/011
(D Ward), Situated at 122-138, Shuklaji Street, Mumbai - 8. REF. DATE : 07/07/2022
SAMPLE PARTICULARS - AMBIENT AIR QUALITY MONITORING
Sampling Plan Ref. No.: : C-23/12-2022 Location Code ¢ Bl
Sampling Procedure : UT/LQMS/SOP/AA01A  Sample Location : Project North Boundary
Sample Registration Date : 26/12/2022 (03 Meter off towards South Direction)
Date of Sampling : 23/12/2022 Co-ordinates: N18°57°47.30"; E72°49'27.52"
Time of Sampling ¢ 09:30 Hrs. to 17:30 Hrs.
Analysis Starting Date i 26/12/2022 Collected By :  ULTRA-TECH
Analysis Completion Date : 28/12/2022 Height of Sampler : 1.0 Meter
Sample Lab Code : UT/ELS/C-107/12-2022 Sampling Duration : 08 Hours
Ambient Air Temperature : 25.5°Cto 31.4°C Relative Humidity : 52.0%t063.0%
Sr. No. Test Parameter Test Method Test Result Unit

1 Sulphur Dioxide (S0:) 1S 5182 (Part 02) : 2001 13 pg/m?

2, Oxides of Nitrogen (NOx) IS 5182 (Part 06) : 2006 23 pg/m?

3. Particulate Matter (PMiq) EPA/625/R-96/010a Method 10-2.1 76 pg/m?

4. Particulate Matter (PMz5) 1S 5182 (Part 24) : 2019 26 pg/m?

5. Carbon Monoxide (CO) t IS 5182 (Part 10): 1999 13 mg/m?

+: Sampling Period 1 Hr.

Remark/  Statement  of The parameters tested above are found to be within 24 hourly TWA of National Ambient Air Quality Monitoring Standard

Conformity: (NAAQMS]), Part IlI- Section IV. NAAQMS is provided as Annexure-1 for your reference.(Turnover to find Annexure)
Sampling Instrument Used Make & Model Calibration Status
Equipment Respirable Dust Sampler Make - Polltech; Model -PEM-RDS 8NL; Sr. No .3313 Valid up to - 03/10/2023
Details Fine Dust Sampler Make - Polltech; Model - PEM ADS 2.5/10y ; Sr. No. 18213 Valid up to - 05/01/2023
Note: 1. Samples were collected by following laboratory's SOP (UT/LQMS/SOP/AAD1A) based on CPCE Guidelines - National Ambient Air Quality Monitoring Series:

NAAQMS/2003-04 and respective test methods.

2. This test report refers only to the sample tested.
3. Monitoring area coming under Residential areas and observed values are relevant to sample collected only.
4. This test report may not be reproduced in part, without the permission of this laboratory.
5. Anmy correction invalidates this test report.
6. Weather was Sunny during sampling period.
o~ &";FE"MH‘“
22 ELECIN
P A 2eoa o
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’/- Meghan Patil
* (Authorized Signatory)

-
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H.0.: Unit No. 224,225 208, Jai Commercial Complex, Eastern Express Highway, Opp. Cadbury Factory, Khopat, Thane (W) 400 601, Maharashtra, India.
Tel : +91-22+2538 01 98 /254503 72/ 2544 62 51 Email : sales@uliratech.in
Pune : +91-20-29525517 - pune@ultratech.in Kochi : +91-048-44011173 / +81-8895200626 - kechi@ultratech.in
Kolkata: +033-40089145 / +91-9674488196 - kolkala@ultratech.in
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ANNEXURE-I

Time National Ambient Air Quality Standards
Sr. No. Pollutants Weighted Industrial, Residential, Rural and Ecological Sensitive Area
Average Other Area {Notified by Central Government)
Annual* 50 20
107%1 3
01. Sulphur Dioxide (S0z), ug/m 24 Hours™* 80 80
Annual* 4 30
; 3 5
02. Oxides of Nitrogen (NOx), pg/m 24 Hours** 80 80
) Annual* 60
i 3
03 Particulate Matter (PMio), ug/m 24 Hours** 100 100
Annual* 40 40
i 3
04. Particulate Matter (PM; 3}, pg/m 24 Hours™ &0 60
08 Hours* 02 02
1 3
05. Carbon Monoxide (C0), mg/m — 04 04

* Annual arithmetic mean of minimum 104 measurements in a year at a particular site taken twice a week 24 hourly at uniform :ntervals.

** 24 hourly or 8 hourly or 1 hourly monitored values, as applicable, shall be complied with 98% of the time in a year. 2% of the time, they may exceed the
limits but not on two consecutive days of monitoring.

NOTE: Whenever and wherever monitoring results on two consecutive days of monitoring exceed the limits specified above for the respective category,

it shall be considered adequate reason to institute regular or continuous monitoring and further

Page 1 of 1




UITRA TECH® 787

Environmental Consultancy & Laboratory

Lab.Gazetted by MoEF&CC-Gowt. of India

Lab. Accredited by NABL - ISO/IEC 17025:2017 [TC-5600,Valid until 03.08.2024 in the field of Testing]

QCI-NABET Accredited EIA Consuiting Organization ISO 8001 : 2015
STP/ETPMWTP Project Management Consultants ISO 45001 : 2018

Lab :Survey No, 33/A, Conformity Hissa No.2 G.V.Brothers Bldg., Bata Compound, Khopat, Near Flower Valley, Thane (West) - 400 601, Maharashtra, India.
Tele : +91 22 2547 49 07 / +91 22 2547 62 17 Email : lab@uiltratech.in Visit us at : www.ultratech.in

TEST REPORT
ISSUED TO: M/s. HILTON INFRASTRUCTURE. REPORT NO. : UT/ELS/REPORT/C-134/01-2023
For Your Site: ‘Proposed Redevelopment Project’ "FUEGO” ISSUE DATE : 12/01/2023
At CTS No. 207, 1/207 & 208 of Tardeo Div. Ward No. D-4042-46 & 4039 YOUR REF. :  HI/FUEGO/ULTRA TECH{ZZ 23/011
(D Ward), Situated at 122-138, Shuklaji Street, Mumbai - 8. REF. DATE : 07/07/2022
SAMPLE PARTICULARS g AMBIENT AIR QUALITY MONITORING
Sampling Plan Ref. No.: ¢ C-23/12-2022 Location Code i D2
Sampling Procedure : UT/LQMS/SOP/AAQ01A Sample Location : Project West Boundary
Sample Registration Date : 26/12/2022 (04 Meter off towards East Direction)
Date of Sampling : 23/12/2022 to 24/12/2022 Coordinates:N18°57'46.92",E72°49'25.92"
Time of Sampling : 18:00 Hrs. to 02:00 Hrs.
Analysis Starting Date : 26/12/2022 Collected By : ULTRA-TECH
Analysis Completion Date : 28/12/2022 Height of Sampler : 1.0 Meter
Sample Lab Code : UT/ELS/C-108/12-2022 Sampling Duration : 08 Hours
Ambient Air Temperature : 24.7°Cto 30.8°C Relative Humidity : 53.0% to62.0%
Sr. No. Test Parameter Test Method Test Result Unit

1 Sulphur Dioxide (502) IS 5182 (Part 02) : 2001 11 pg/m?

2 Oxides of Nitrogen (NOx) 1S 5182 (Part 06) : 2006 21 ug/m?

3. Particulate Matter (PMo) EPA/625/R-96/010a Method 10-2.1 74 pg/m?

4 Particulate Matter (PM:s) 1S 5182 (Part 24) : 2019 24 pg/m?

5 Carbon Monoxide (CO) + IS 5182 (Part 10): 1999 1.1 mg/m?

t: Sampling Period 1 Hr.

The parameters tested above are found to be within 24 hourly TWA of National Ambient Air Quality Monitoring Standard

Opinions / Interpretations:
(NAAQMS), Part l1I- Section IV. NAAQMS is provided as Annexure-1 for your reference.(Turnover to find Annexure)

Sampling Instrument Used Make & Model Calibration Status
Equipment Respirable Dust Sampler Make - Polltech; Model -PEM-RDS 8NL; Sr. No .3313 Valid up to - 03/10/2023
Details Fine Dust Sampler Make - Politech; Model - PEM ADS 2.5/10p ; Sr. No. 18213 Valid up to - 05/01/2023
Note: 1. Samples were collected by following laboratory’s SOP (UT/LQMS/SOP/AAOLA) based on CPCB Guidelines - National Ambient Air Quality Monitoring Serles:

NAAQMS/2003-04 and respective test methods.
2. This test report refers only to the sample tested.
3. Monitoring area coming under Resldential areas and observed values are relevant to sample collected only.
4, This test report may not be reproduced in part, without the permission of this laboratory.
5. Any correction invalidates this test report.
6. Weather was clear during sampling period.

- END OF REPORT -

Meghan Pakil
uthorized Signatory)

Pagelof1l

H.O.: Unit No. 224,225,206, Jai Commercial Complex, Easlern Express Highway, Opp. Cadbury Factory, Khopat, Thane (W) 400 601, Maharashtra, India.
Tel : +91-22+2538 01 98/ 254503 72/ 2544 62 51 Email : sales@uitratech.in
Pune : +81-20-28525517 - pune@ultratech.in  Kochi : +91-048-44011173 / +91-9885200526 - kochi@ultratech.in
Kolkata: +033-40089145 / +91-9674488198 - kolkata@ultratech.in
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ANNEXURE-I

NATIONAL AMBIENT AIR QUALITY STANDARDS, PART 1II-SECTION IV

aze ndia wi from Wednesday, November 18, 2009
Time National Ambient Air Quality Standards
Sr. No. Pullufants Weighted Industrial, Residential, Rural and Ecological Sensitive Area
Average Other Area {Notified by Central Government)
01. Sulphur Dioxide (S0;); pg/m?® 2::[-‘::;];* :g Eg
02. Oxides of Nitrogen (NOx), pug/m?3 2:::;?:,,‘ ;g gg
03 Particulate Matter (PMiqo), ug/m? 2?1:::;1;‘“ 160‘::} 16]3(:}
04. | Particulate Matter (PMzs), ug/m? zigf:“ ;g Zﬁ
05. Carbon Monoxide (€0), mg/m? (? 18 :::l‘:si ﬁi gi

* Annual arithmetic mean of minimum 104 measurements in a year at a particular site taken twice a week 24 hourly at uniform intervals.

** 24 hourly or 8 hourly or.1 hourly monitored values, as applicable, shall be complied with 98% of the time in a year. 2% of the tiine, they may exceed the
limits but not on two consecutive days of monitoring,

NOTE: Whenever and wherever monitoring results on two consecutive days of monitoring exceed the limits specified above for the respective category,
it shall be considered adequate reason to institute regular or continuous monitoring and further
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WITRA TECH® 789

Environmental Consultancy & Laboratory

Lab.Gazetted by MoEF&CC-Gowvt. of India

Lab, Accredited by NABL - ISO/IEC 17025:2017 [TC-5600, Valid until 03.08.2024 in the field of Testing]

QCI-NABET Accredited EIA Consulting Organization IS0 9001 : 2015
STP/ETPMWTP Project Management Consultants 1SO 45001 : 2018

Lab :Survey No. 83/A, Conformity Hissa No.2 G.V.Brothers Bldg., Bata Compound, Khopat, Near Flower Valley, Thane (West) - 400 601, Maharashtra, India.
Tele : +91 22 2547 48 07 / +91 22 2547 62 17 Email : lab@ultratech.in Visit us at : www.ultratech.in

TEST REPORT
ISSUED TO: M/s. HILTON INFRASTRUCTURE. REPORTNO. : UT/ELS/REPORT/C-135/01-2023
For Your Site: ‘Proposed Redevelopment Project’ "FUEGO” ISSUE DATE : 12/01/2023
At CTS No. 207, 1/207 & 208 of Tardeo Div. Ward No. D-4042-46 & 4039 YOUR REF. :  HI/FUEGO/ULTRA TECH/22-23/011
(D Ward), Situated at 122-138, Shuklaji Street, Mumbai - 8. REF. DATE :  07/07/2022
SAMPLE PARTICULARS : AMBIENT AIR QUALITY MONITORING
Sampling Plan Ref. No.: ¢ C-23/12-2022 Location Code y 03
Sampling Procedure : UT/LQMS/SOP/AA01A Sample Location : Project South Boundary
Sample Registration Date : 26/12/2022 (03 Meter off towards North Direction)
Date of Sampling : 24/12/2022 Co-ordinates: N18°57°48.86"; E72°49'27.33"
Time of Sampling : 02:30 Hrs. to 10:30 Hrs.
Analysis Starting Date : 26/12/2022 Collected By : ULTRA-TECH
Analysis Completion Date : 28/12/2022 Height of Sampler : 1.0 Meter
Sample Lab Code : UT/ELS/C-109/12-2022  Sampling Duration : 08 Hours
Ambient Air Temperature : 24.9°Cto 30.1°C Relative Humidity : 51.0% to 62.0 %
Sr. No. Test Parameter Test Method Test Result Unit
1 Sulphur Dioxide (S02) 1S 5182 (Part 02) : 2001 15 pg/m?
2 Oxides of Nitrogen (NOx) 1S 5182 (Part 06) : 2006 25 pg/m?
3 Particulate Matter (PM10) EPA/625/R-96/010a Method 10-2.1 79 pg/m?
4, Particulate Matter (PM:3) IS 5182 (Part 24) : 2019 29 pg/m?
5 Carbon Monoxide (CO) 1$ 5182 (Part 10): 1999 15 mg/m?
+: Sampling Period 1 Hr.
Opinions / Interpretations: The parameters tested above are found to be within 24 hourly TWA of National Ambient Air Quality Monitoring Standard
(NAAQMS]), Part l1l- Section IV. NAAQMS is provided as Annexure-1 for your reference.(Turnover to find Annexure]
Sampling Instrument Used Make & Model Calibration Status
Eq;;f:;m Respirable Dust Sampler Make - Politech; Model -PEM-RDS 8NL; Sr. No.3313 Valid up to - 03/10/2023
Fine Dust Sampler Make - Polltech; Model - PEM ADS 2.5/10p ; Sr. No. 18213 Valid up to - 05/01/2023
Note: 1. Samples were collected by following laboratory’s SOP (UT/LQMS/SOP/AAQLA) based on CPCH Guidelines - National Amblent Air Quality Monitoring Series:

NAAQMS/2003-04 and respective test methods,
. This test report refers only to the sample tested,
. Monitoring area coming under Residential areas and observed values are relevant to sample collected only.
. This test report may not be reproduced in part, without the permission of this laboratory.
. Any correction invalidates this test report.
Weather was Sunny & Clear during sampling period.

L

- END OF REPORT -

' ‘H-.":_-:((.T:;I_,;} Meghan Patil

‘ (Authorized Signatory)

T
A, e

Pagelof1

H.O.: Unit No. 224,225,206, Jai Commercial Complex, Eastern Express Highway, Opp. Cadbury Factory, Khoﬁat. Thane (W) 400 601, Maharashtra, India.
Tel: +91-22+2538 01 98/ 254503 72/ 2544 62 51 Email : sales@ultratech.in
Pune : +91-20-28525517 - pune@uiltratech.in  Kochi ; +91-048-44011173 / +91-9895200526 - kochi@uiltratech.in
Kolkata: +033-40089145 / +91-9674488198 - kolkata@ultratech.in
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ANNEXURE-I

Time National Ambient Air Quality Standards
Sr.No. Pollutants Weighted Industrial, Residential, Rural and Ecological Sensitive Area
Average Other Area {Notified by Central Government)
Annual* 50 20
L R
01. Sulphur Dioxide (SOz), pg/m 34 Hours** 80 80
Annual* 40 30
: : 5
02. Ozxides of Nitrogen (NOx), p.g/m 24 Houre*™ 80 80
Annual* 60
i 3
03 Particulate Matter (PMin), pg/m 24 Hours** 100 100
Annual* 40
i 3
04, Particulate Matter (PMas), pg/m 24 Hours™ 60 60
: 08 Hours* 02 02
3
05. Carbon Monoxide (CO), mg/m 01 Hours** 04 04

* Annual arithmetic mean of minimum 104 measurements in a year at a particular site taken twice a week 24 hourly at uniform intervals.

** 24 hourly or 8 hourly or 1 hourly monitored values, as applicable, shall be complied with 98% of the time in a year. 2% of the time, they may exceed the
limits but not on two consecutive days of monitoring.

NOTE: Whenever and wherever monitoring results on two consecutive days of monitoring exceed the limits specified above for the respective categery,

it shall be considered adequate reason to institute regular or continuous monitoring and further
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ITRA TECHX 791

Environmental Consuitancy & Laboratory

Lab.Gazetted by MoEF&CC-Govt. of India

Lab. Accredited by NABL - ISO/IEC 17025:2017 [TC-5600,Valid until 03.08.2024 in the field of Testing]

QCI-NABET Accredited EIA Consulting Organization I1SO 9001 - 2015
STP/ETPIWTP Project Management Consultants ISO 45001 : 2018

Lab :Survey No. 93/A, Conformity Hissa No.2 G.V.Brothers Bldg., Bata Compound, Khopat, Near Flower Valley, Thane (West) - 400 801, Maharashtra, India,
Tele : +91 22 2547 49 07 / +91 22 2547 62 17 Email : lab@ultratech.in Visit us at : www.ultratech.in

TEST REPORT
ISSUED TO: M/s. HILTON INFRASTRUCTURE. REPORT NO. : UT/ELS/REPORT/C-136/01-2023
For Your Site: ‘Proposed Redevelopment Project’ "FUEGO” ISSUE DATE : 1270172023
At CTS No. 207, 1/207 & 208 of Tardeo Div. Ward No. D-4042-46 & 4039 YOUR REF. : HI/FUEGO/ULTRA TECH/22-23/011
(D Ward), Situated at 122-138, Shuklaji Street, Mumbai - 8. REF. DATE ¢ 07/07/2022
SAMPLE PARTICULARS : NOISE LEVEL QUALITY MONITORING
Sampling Plan Ref. No. i C-23/12-2022 Sample Lab Code : UT/ELS/C-110/12-2022
Date of Monitoring i 23/12/2022 Survey Done By : ULTRA-TECH
Sr. Noise Level Reading in dB(A)
Location
No. Time (Hrs) Day dB(A) Time (Hrs) Night dB(A)
01. | Project North Boundary 10:00 to 10:05 54.1 22:00 to 22:05 44.1
02. | Project West Boundary 10:10 to 10:15 53.9 22:10 to 22:15 43.5
03. | Project South Boundary 10:20 to 10:25 528 22:20 o 22:25 43.2

Opinions / Interpretations:  The Noise Pollution (Regulation And Control) Rules, 2000: Is Provided as Annexure Il for Your Reference.
(Turnaver to find Annexure).

Note: 1. Monitoring area coming under Residential Area.
2. Noise level monitored is an average for period as stated above, the permissible sound pressure level is to be determined with respect to the total
time a workman is being exposed (continuously or a number of short term exposures per day] in Hrs.

Sampling Equipment Instrument Used Make & Model Calibration Status
Details Sound Level Meter Make - Casella; Model - CEL-633C; Sr. no. 2382959 Validupto-11/12/2023
Note: 1. This test report refers only to the monitoring conducted.

2. This test report may not be reproduced in part, without the permission of this laboratory.
3. Any correction invalidates this test report.

- END OF REPORT -

R /* Meghan Patil
_~.%/ (Authorized Signatory)

Page 10f1

H.O.: Unit No. 224,225 206, Jai Commercial Complex, Eastern Express Highway, Opp. Cadbury Factory, Khopat, Thane (W) 400 601, Maharashtra, India.
Tel : +91-22+2538 01 88/ 2545 03 72 / 2544 62 51 Email ; sales@uiltratech.in
Pune : +81-20-28525517 - pune@uiltratech.in Kochi : +91-048-44011173 / +91-9895200526 - kochi@ultratech.in
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ANNEXURE-II
THE NOISE POLLUTION (REGULATION AND CONTROL) RULES, 2000

(The Principal Rules were published in the Gazette of India, vide S.0. 123(E), dated 14.2.2000 and subsequently amended vide S.0. 1046(E),
dated 22.11.2000, 5.0. 1088(E), dated 11.10.2002, 5.0. 1569 (E), dated 19.09.2006 and S.0. 50 (E) dated 11.01.2010 under the Environment

[Protection) Act, 1986.)

¢ SCHEDULE
(See rule 3(1) and 4(1))
Ambient Air Quality Standards in respect of Noise

Limits in dB{A) Leq
Area Code Category of Area / Zone Day Time Night Time
A Industrial Area 75 70
B Commercial Area 65 55
C Residential Area 55 45
D Silence Zone 50 40

Note:

1. Day time shall mean from 6.00 a.m. to 10.00 p.m.

2. Night time shall mean from 10.00 p.m. to 6.00 am.
3. Silence zone is an area comprising not less than 100 meters around hospitals, educational institutions, courts, religious places or any other

area which is declared as such by the competent authority.
4. Mixed categories of areas may be declared as one of the four above mentioned categories by the competent authority.

* dB(A) Leq denotes the time weighted average of the level of sound in decibels on scale A which is relatable to human hearing.

A "decibel” is a unit in which noise is measured.

“A”, in dB(A) Leg, denotes the frequency weighting in the measurement of noise and corresponds to frequency response characteristics of the

human ear.
Leq: Itis energy mean of the noise level over a specified period.

o CONSTRUCTION ACTIVITIES

The maximum noise levels near the construction site should be limited to 75 dB{A) Leq(5 min.) in industrial areas and to 65 dB{A) Leq(5 min.) in other areas.

e THE PERMISSIBLE LEVELS FOR NOISE EXPOSURE FOR WORK ZONE

(TheModel Rules Of The Factories Act, 1948)

Peak sound pressure level in dB Permitted number of impulses or impact/day
140 100
135 315
130 1000
125 3160
120 10000

Notes:

1. No exposure in excess of 140 dB peak sound pressure level is permitted.

2. For any peak sound pressure level falling in between any figure and the next higher or lower figure as indicated in column 1,the permitted
number of impulses or impacts per day is to be determined by extrapolation on a proportionate basis.

Total time exposure (continuous or a number of short term Sound Pressure Level in dB(A)
exposures per day) in Hrs

90

4 93

2 96

1 99

1/2 102
1/8 108

1/16 111
1/32 (2 minutes) or less 114

Notes:

1. No exposure in excess of 115 dB(A) is to be permitted.
2. For any period of exposure falling in between any figure and the next higher or lower figure as indicated in column 1,the permissible sound

pressure level is to be determined by extrapolation on a proportionate basis.

Page 1 of1
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Environmental Consultancy & Laboratory

Lab.Gazetted by MoEF&CC-Gout. of India

Lab. Accredited by NABL - ISO/IEC 17025:2017 [TC-5600,Valid until 03.08.2024 in the field of Testing]

QCI-NABET Accredited EIA Consulting Organization
STP/ETPIWTP Project Management Consultants

12015
12018

1SO 8001
IS0 45001

Lab :Survey No. 93/A, Conformity Hissa No.2 G.V.Brothers Bldg., Bata Compound. Khopat, Near Flower Valley, Thane (West) - 400 601, Maharashlra, India.
Tele : +91 22 2547 49 07 / +91 22 2547 62 17 Email : lab@uitratech.in Visit us at : www.ultratech.in

ISSUED TO: M/s. HILTON INFRASTRUCTURE. REPORT NO. UT/ELS/REPORT/C-137/01-2023

For Your Site: ‘Proposed Redevelopment Project’ “FUEGO” ISSUE DATE 12/01/2023

At CTS No. 207, 1/207 & 208 of Tardeo Div. Ward No. D-4042-46 & 4039 YOUR REF. HI/FUEGO/ULTRA TECH/22-23/011

(D Ward), Situated at 122-138, Shuklaji Street, Mumbai - 8. REF. DATE 07/07/2022

SAMPLE PARTICULARS 2 SOIL QUALITY MONITORING

Sampling Plan Ref. No. : C-23/12-2022 Sample Type Surface Soil (at 15cm depth)

Sampling Procedure : UT/LQMS/SOP/SO01A Sample Location :  Near West Boundary

Sample Registration Date : 26/12/2022

Date & Time of Sampling : 23/12/2022 at 17:00Hrs.

Analysis Starting Date 1 26/12/2022

Analysis Completion Date = 02/01/2023 Sample Quantity &  : 1kg In Plastic Bag Contained in Zip Lock

Sample Collected By : ULTRATECH Packing Details Bag

Sample Lah Code :  UT/ELS/C-111/12-2022

Sr.No. Test Parameter Test Methods Test Result Unit

1. Moisture Content 18:2720 (Part 2): 1973 4.6 %
2. Bulk Density UT/LQMS/SOP/S03 1129 kg/m?
3. Organic Matter 18:2720 (Part 22) : 1972 09 %
4. Total Organic Carbon 18:2720 (Part22) : 1972 0.5 %
5. pH [1:2.5 Soil:Water Extract] 18:2720 (Part 26) : 1987 7.9 -
6. Conductivity(1:2soil:Water Extract) 15:14767- 2000 0.825 mS/cm
7. Sodium as Na (Water Extractable) UT/LQMS/SOP/519 116 mg/kg
8. Magnesium as Mg (Water Extractahle) UT/LQMS/SOP/S22 108 mg/kg
9, Chlorides as CI (Water Extractable) UT/LQMS/SOP/S23 146 mg/kg
10, Sulphate as SO (Water Extractable) UT/LQMS/SOP/S24 163 mg/kg
11. Sodium Adsorption Ratio UT/LQMS/SOP/S26 1.1 (meq/kg)V?
12, Cation Exchange Capacity UT/LQMS/SOP/S18 251 meq/100g
13. Water Holding Capacity UT/LQMS/SOP/S12 539 %
14. Available Boron as B (Available) UT/LQMS/SOP/S27 0.9 mg/kg
15. Phosphorous as P20s (Available) UT/LQMS/SOP/S28 91 kg/ha
16. Potassium as K:0 (Available) UT/LQMS/SOP/S29 231 kg/ha
17. Nitrogen as N (Available) UT/LQMS/SOP/S30 160 Kg/ha
18, Iron as Fe UT/LQMS/SOP/S35&537 83621 mg/kg
19. ZincasZn UT/LQMS/SOP/S35&S537 91 mg/kg

Remark/ Statement of Conformity: NIL

1. Samples were collected by following laboratory’s SOP [UT/LQMS/SOP/S01A) based on Methods Manual: Soil Testing in India by DA&FW, MoA, GOL
2. This test report refers only to the sample tested.
3. This test report may not be reproduced In part, without the permission of this laboratory.

Note:

4. Any correction invalidates this test report.
- END OF REPORT -

, %J'_A TEE"\

H.O.: Unit No. 224,225,206, Jai Commercial Complex, Easlern Express :!}ghway, Opp. Cadbury Factory, Khopat, Thane (W) 400 601, Maharashtra, India.
Tel : +91-22+2538 01 98/ 2545 03 72/ 2544 62 51 Email : sales@uitratech.in
Pune : +91-20-29525517 - pune@ultratech.in  Kochi : +91-048-44011173 / +91-0895200526 - kochi@ultratech.in
Kolkata: +033-40089145 | +91-9674488198 - kolkata@ultratech.in
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FRIDAY | 22 JANUARY 2016 | MUMBAI

Beedi baron
to spend 38
years in jail

AGE CORRESPONDENT
THRISSUR (KERALA), JAN. 2 /

Business coon A This Is to inform that the praject This is fo inform that the project
Mohammed Nxsham 4 known as “Agua” at CTS No. 890] | lknownas *Fuego”at TS No. 207,
will have to spend at Jeast | [siuated at243-G, Patthe Bapurao| | |11207 & 208 of Tardeo Div. D ward,
38 years behind bars for the | |Marg (Falkiand Road) at Girgaon

murder of watchman
Chandrabose of Sobha
City here early last year
District additional ses-
sions court judge K.P
Sudhir on Thursday sen-
tenced him to life impris-
onment for murder and 24
vears of rigorous impris-
onment for allied crimes
and imposed a fine of Rs
70.3 lakh. Out of this, %50
lakh will go to the wife of
the Chandrabose as com-

dangerous weapons or
means). Further rigorous
imprisonment is for five

years under Section 449 for | | Name of Work: Redocation of 22 kv | | | Wasat Pade Loyod R Se M New
frespass to commif the | |Cable of Mumbsi Central to Borival in 7 uulnt:E
offence along with a fine of | |cennection with proposed &tn line, Pursuani lo Regulation 47 of SEBI LOD)

¥10,000. Nisham will also
have to pay a fine of 320,000
and spend two years in
prison for destruction of
property (Section 427).

The trial court also

assaulted by
riot conv1ct

s “Lic

PUBLIC NOTICE

Div. D ward, Mumbal — 400 008 of
M/s. Rubberwala Housing &
Infrastructure Ltd., Rubberwala
House, Dr. AIR.Nair Road,
Agripada, Mumbai - 11. has bean
accorded Environmental
Clearance. from the Ministry of
Environment and Forests. Caopies
ofthe clearance letterare available
with the Maharashtra Poliution
Control Board and may also be
seen on the websita of the Ministry
of Environment and Forests at
hitp:A/ ec.maharashtra.gov.in

{Shuklaji street,  Mumbal - 400
008 of Mis. Hilton Infrastructure,
Rubberwala House, Dr. A. R. Nair
|Road, Agripada, Mumbai - 11, has
been accorded Environmental
Clearance from the Ministry of
JErwfrunrnenl and Forests. Copies
ofthe clearance letter are available
with the Maharashtra Pallution
Control Board and may also be
|seen on the wabsite of the Ministry
of Environment and Forests at

PUBLIC NOTICE

,l Abad Bn Denatioh Ths Sonket ris http:/fec.maharashtra.gov.in
: — AP awarded life imprisonment g e Sdg Sdl-
: s. ng
} e g NdtaHousing Mis. Hitton Infrastructuro,
: ] Rubberwala House,
; IPC, and rigorous impris- | Rubhanwala House, ‘
3 onment for 10 years and 2 = Or. AR Nair Road, by B ak Road,
4 finG of .21 13; Ul imder [B Agripada, Mumbai- 11, Agripada, Murnba -11.
ol Section 326 (voluntarily [h—>
simple, elo- | causing grievous hurt by | Eerre =y Arihant Multl Commercial Limited

RELOCATION OF 2.2 KV CABLE

Tender No. ELITR/Ci2016/02.

Mumbai Division, Westemn Railway.
Approx. Cost of Work: T 36,80 344/,
EMD: T 73.810/-. Date & Time for
Submission of Tender: 24/02/2016
(15.00 hrs.} Date & Time for Opening of
Tender: 24/0212016 {15.30 hrs.).
Tender. forms can alsa be downloaded

(Fomerly - Lifeline Drugs & Pharma Limiad)
CIN . L51809MH1882PL G202
Regd. Office - F/3, Shat Arcade, Wing-C,

Reguistions, 2015, NOTICE is hereby given nat
the meting of Boerd of Directors of the Company
will De heid on Thursday, 11th day of Febnary
2016 to consider, approve and 1o take on record,
infer-2fia, the Un-audited Financial Results for|
3nd Guarter endad on 3{st December 2613
This intimabon s aiso avaiable on the webste of

“flv schooling in awarded him rigorous from Western Railway's Website 8 Compen), i srantmokicon; coni and on

B et imprisonment (one year) | |wwwwrindianraiiways gov.in Notce | | [2% ®eoste cf 235 sher e hires of e

for voluntary assault | |Bcad Locaton - Dy. Chief Electrical By Orcer of the Board

(Section 323), assault using | | Engineer (Construction), Traction Powar For Arihant Mt Commerclal Limited

1 weapon (three years, | [House Buiding 2nd Fioor, ‘D'Road, Deapak 8. Bansal (DIN : 03578201)

[Rabindranath | Section 324) and for crimi. | |Chrehgate Mumbai-400020. || |plece s Mumsat Managing Director
Suniversity in | nal intimidation (three Déta - 220d January 2016

3. —PTi years, Seclion 506). :

Voitaire Leasing & Finance Limited NOTICE

: CIN ; LTO101MH 1984910133820 Take Notice thal Shri Anil Jayram

J ourna lst Bop, Qe sha s oy Ben el G Kharade who is a owner of Piot Na.

Wing, Fan Sali Road, Malad (£}, Mumbai 400 197
NOTICE

Pursyant to-Regulation 47 of SEEI LOD
Regulations, 2015, NOTICE is hereby given that
the meeling ‘of Board of Directors of the
Company will ba held on Thursdzy, 11t day of
Fehyuary 2016 {n consider, 2pprove and fo tzke
on recmf intzrala, e Llnauuhm Financts!

124, Seclor 16 A, Nerul, Navi Mumbal
400 706 has !usUmispiaoed origiral
documents of the said plol
{Consisting of sale deed, registration
stamp duty and other originel
papers).and apply for the duplicate
onginal documents,

TR

TR

R R

D s S

T

i e T

W+

e e T S e s

&Y.

ber | 11} 44 Any persen having any claim against
. jikitine-above criginal documents of tho

wawi olol write with praner

REW nEl UK 5“ 0 ‘f‘: ik
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MAHARASHTRA POLLUTION CONTROL BOARD ‘

Phone 4010437/4020781 Kalpataru Point, 3rd & 4th floor, Sion- Matunga |
14037124/4035273 Scheme Road No. 8, Opp. Cine Planel Cinema, Near |
Fax  :  24044532/4024068 /4023516 Sion Circle, Sion (E), ‘

Email : enquiry@mpcb gov.in tMumbai - 400022
Visit At :  hitp://mpcb.gov.in

IMHAR%S}HRA

i

Infrastructure /Orange/LS]

Consent order No: Format1.0/BO/RO-HQ/E1C-Mu-5853-14/CE/CC- 7667 Date- {4 \oS]wi'-F
|

To,

M/s.Hilton Infrastructure

CTS No.207,1/207 & 208 of Tardeo Div.,
Ward No.D.4042-46 &4039(D Ward), ‘
Situated at 122-138,

Shuklaji Street.Mumbai-400 008. '

Subject: Consent to Establish for Building/Construction project Orange category. |
Ref :Minutes of Consent Committee meeting held on 30th July 2014. '

Your application CE1404000267 ‘
Dated: 20t March, 2014.

For: Consent to Establish for Building/Construction project

under Section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule 5 of the Hazardous Wastes (M, H & T M) Rules 2008 is
considered and the consent is hereby granted subject to the following terms and ‘
conditions and as detailed in the schedule L, II, III & IV annexed to this order: |

1. The consent is granted for a period up to commissioning of the project of 5
years whichever is earlier.

2. The proposed capital investment of the project is Rs. 146.32 Cr. (As per CA
Certificate submitted by project proponent)
The Congent to Establish is valid for construction of residential project named as
M/s.Hilton Infrastructure., CTS No,207,1/207 & 208 of Tardeo Division. Ward
No.D.4042-46 &4039(D Ward), Situated at 122-138,Shuklaji Street, Mumbai-400 008 for
total plot area of 4,245.86 Sq. Mtrs and total construction built up area 34,196.36 Sq.
Mtrs including utilities and services as per Construction commencement certificate
1ssued by local body.

3. Conditions under Water (P&CP), 1974 Act for discharge of effluent: ‘

| Sr. | Deseription | Permitted | Standards to | Disposal |
no. | quantity of be achieved |
L discharge (CMD) e S SRR b |
E 1. | Trade effluent 0.00 NA
2. | Domestic effluent } 121 As per 60% shall be reused & ‘
Schedule -1 recycled and remaining

! shall be discharged in |
LAk | municipal sewer 5
4 LOndltlons under Air (P& CP) Act. 1981 for air emissions:

e ‘ D 4 A i (! D he

S BN sl et

8O [ [ ] ) " "
1 DG Set 400 KVA 1 As Per Schedule -I1
[2 |DGSet 1000 KVA B As Per Schedule -IT ===

“Ms Hilton Infrastruclure” SRO Mumban 1NFOILA02151000
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5. Conditions under Municipal Solid Waste (Management and Handling) Rule,2000:

s e —————

H S ¥ * mw
] no | Type Of Waste o) l_Qualj;tlty & UoM L I'reatment _|+ Disposal |
i Bmdegradab[e 303 {ngDay | Will be treated in Used as Manure |
! | . 3y | Organic Waste Convertor e S
LE H'I P Sludge 18 Kg/Day |- Used as Manure
| |
L S | = : - = L]
| 3 Non- Bmdﬁ*gradahle 143 Kg/Day Will be Segregate and - ||
Hand over to authorize '
‘_ o~ =i o e A RGT I R T Y O Lp_al ty. 4 il

6. Conditions under Hazardous Waste (MH & TM) Rules, 2008 for treatment and Disposal of
hazardons waste; NIL.

7. The Board reserves the right to review, amend. suspend, revoke ete. this consent and the
same shall be binding on the industry.

8. Applicant shall submit an affidavit in Board’s prescribed format regarding the Compliance
of conditions stipulated in Environmental Clearance /CRZ clearance and Consent to
Establish.

=

The applicant shall not take any effective steps for Implementation of Project
before obtaining Environmental Clearance as per EIA Notification, 2006
and amendment thereto.

As per Para 2 of EIA Notification dated 14/9/2006, the effective steps include
starting of any econstruction work or preparation of land by the project
management. However as clarified by the MoK vide office memorandum No, J-
1103/41/2006-1A.11(1); Dated-19/8/2010,fencing of the site to protect it from
getting encroached & construction of temporary shed(s) for the guard(s)
&acquisition of land shall not be treated as effective steps.

For and on behalf of the
Maharashtra Pellution Control Board

X

( Rajeev Kymar Mit
MembenrSecre

Received Consent fee of -
Sr. Amount(Rs.) D. No. Date " Drawn On
No. e
Rs. 2.92,740/- 070699 13/3/2014 Union Bank of India

Copy to:
1. Regional Officer, MPCB Mumbai and Sub-Regional Officer MPCB, Mumbai-L.
-- They are divected to ensure the compliance of the consent conditions.
2. Chiel Accounts Officer, MPCB, Mumbai.
3. CCICAC desk- for record & website updation purposes.

"Mis Hilton Infrastruciure” SRO Mumbai MIQL02151000 Page 2 of 6
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Terms & conditions for compliance of Water Pollution Control:

1)

2)

A] As per your application, you have proposed to install Sewage Treatment Plant
(STP) with the design capacity of 150 CMD.

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so
as to achieve the following standards prescribed by the Board or under EP Act, 1986
and Rules made there under from time to time, whichever is stringent.

Sr No. [Parameters Standards prescribed by
Board

imiting Concentration in
mg/l, except for Ph
01 BOD (3 days 270C) [100
02 Suspended Solids 100
03 COD 250
04 Residual Chlorine lppm

C ) The treated effluent shall be 60% recycled for secondary purposes such as toilet
flushing, air conditioning, firefighting, on land for gardening etc and remaining shall
be discharged in to the municipal sewerage system,

D] Project proponent shall operate STP for five years from the date of obtaining
occupation certificate.

The Board reserves its rights to review plans. specifications or other data relating to

~ plant setup for the treatment of waterwarks for the purification thereof & the system for

3)

4)

“M/s Hiften Infrastructure” SRO Mumbai I1/OA/02 151000 Page 3

the disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to
establish the umt or establish any treatment and disposal system or and extension or
addition thereto.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance of
standards and safety of the operation thereof.

In case, the water consumption of the project is not covered under the water consumption
of local body, in that situation, the project proponent shall submit the CESS Returns in
the preseribed format given under the provision of Water (Prevention & Control of
Pollution) Cess Act, 1977 and Rules made there under for various category of water
consumption.

In case the water consumption is duly assessed under the quantity of water
consumption of local body, the project proponent shall submit certificate to that effect
from the concern local body with the request not to assess CESS on their water
consumption, being already assessed on the water consumption of local body.

Purpose for water consumed Water consumption
Lk | quantity (CMD)
Domestic purpose s | 143
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Schedule-11

Terms & conditions for compliance of Air Pollution Control: ‘

1. As per your application, you have proposed to install the Air pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

. | Stack APC Heigh Type Quantity UOM S% SO

Attached To System t in OfFuel

Mtrs.
DG Set Acoustic A Ltr/Hr
(400 KVA ) enclosure i
2 DG Set Acoustic | 5.5 LDO 164 Ltr/Hr | — =
(1000 KVA ) | enclosure

* Above roof of the building in which it is installed.

2. The applicant shall operate and maintain above mentioned air pollution
control system, so as to achieve the level of pollutants to the following
standards.

_Particulate matter [ Not to exceed | 150 mg/Nm?.

3. The Applicant shall obtain necessary prior permission for providing additional control |
equipment with necessary specifications and operation thereof or alteration or |
replacement alteration well before its life come to an end or erection of new pollution ‘
control equipment.

The Board reserves its rights to vary all or-any of the condition in the consent, if due
to any technological improvement or otherwise such variation (including the change \
of any control equipment, other in whole or in part is necessary).

4, Conditions during construction phase ‘
A During construction phase, applicant shall provide temporary sewage disposal and |
MSW facility for staff and worker quarters. ‘

B | During construetion phase, the ambient air and noise quality should be closely
monitored to achieve Ambient Air Quality Standards and Noise by the project ‘
proponent through MoEF approved laboratory.

C | Noise generating activity shall be carried out during day time only. |

'M/s Hilton Infrastructure® SRO Mumbai IOAL/02151000
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Schedule-111
Details of Bank Guarantees

construction work
without obtaining
consent to
estabhsh from the
MPC Board, thus

violated the
provisions of
Environmental

Laws and in
future, they will
not do such
violations.

Sr. | Consent Amt of Submission | Purpose of BG Compliance | Validity
No. | (C to E/O/R) | BG Period Period Date
| | Imposed _
1 Consent  to | Rs, 15 Days Towards Upto Five years
[ Establish 5 lakh compliance (Commissioning
'[ | ' of consent pf the project
conditions
2 Rs. 15 Days Towards Upto Five years
10 lakh submission of an |[Commissioning
affidavit within 15 of the project
days in the
prescribed format
towards not taking
further effective
! steps prior to
' : obtaining the EC
3 | Rs. 15 Days Submission of |1 Month 4 month
| 2 lakh Board Resolution from date
‘ from company of 1ssue of
Board, towards consent
starting of

*Mis.Hilton Infrastructure” SRO Mumbal WAO/L/02151000




1}

3)

4)

5)

6)

8)

9

10)

*Mis Hilton Infrastruciure™ SRO Mumbai MFOA/02151000

Rl (B AV

Schedule-1V

General Conditions:

The following general conditions shall apply as per the type of the industry.
The apphicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
environmental protection Act 1986 and Municipal Solid Waste (Management & Handling)
Rule 2000 and E-Waste (Management & Handling Rule 2011.

Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

Vehicles hired for bringing construction material to the site should be in good condition
and should conform to applicable air and noise emission standards and should be operated
only during non-peak hours.

Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or
by treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic
enclosure/ acoustic treatment of the room should be designed for minimum 25 dB
(A} imsertion loss or for meeting the ambient noise standards, whichever is on
higher side. A suitable exhaust muffler with insertion loss of 25 dB (A) shall also
be provided. The measurement of insertion loss will be done at different points at
0.5 meters from acoustic enclosure/room and then average.

¢) The industry shall take adequate measures for control of noise levels from its
own sources within the premises in respect of noise to less than 55 dB(A) during
day time and 45 dB(A} during the night time. Day time is reckoned between 6
a.m. to 10 p.m and night time 15 reckoned between 10 p.m to 6 a.m.

d) Industry should make efforts to bring down noise level due to DG set, outside
industrial premises, within ambient ncise requirements by proper sitting and
control measures.

€) A proper routine and preventive maintenance procedure for DG set should be set
and followed in consultation with the DG manufacturer which would help to
prevent noise levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the swurrounding area due to
operation of D.G. Set.

h) The applicant shall comply with the notification of MoEF dated 17.05.2002
regarding noise limit for generator sets run with diesel.

Solid Waste — The applicant shall provide onsite municipal solid waste processing system
& shall comply with Municipal Sohid Waste (Management & Handling) Rule 2000 & E-
Waste (M & H) Rule 2011.

Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web
site of the MPCB.

The industry shall submit official e-mail address and any change will be duly informed to
the MPCB.

The firm shall submit to this office, the 30th day of September every year, the
environment statement report for the financial year ending 31st march in the prescribed
Form-V as per the provision of rule 14 of the Environmental (Protection) Second Amended
rule 1992.

The applicant shall obtain Consent to Operate from Maharashtra Pollution
Control Board before commissioning of the project.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: 24023516 . S 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in Cinema, Near Sion Circle,
Emall: cac-cell@mpcb.gov.in Sion (E), Mumbal-400022
Infrastructure/ORANGE/L.S.1

No:- Format1.0/CC/UAN No.0000099386/c0 2\ 200 1S3 & pate: 21 [ 12|
TD.

M/S, HILTON INFRASTRUCTURE Y Lo

CTS NO.207,1/207,& 208, Tardeo Division, !*faf

Ward No, D, 4042 - 46, & 4039, Situated at @

122-138, it

Shuldlji Street, Mumbai Your Service & Our Duty

Sub: Consent to Operate{1st part) for MHADA redevelopment construction
project in Red Category

Ref: 1. consent to establish granted vide No Format 1.0/BO/RO-HQ/EIC-
MU-5853-4/CE/CC-7664 dtd 19.08.2014

2. Minutes of 7th Consent Committee Meeting held on 03.09.2021 &
09.09.2021

Your application NO. MPCB-CONSENT-0000099386

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Itwemerit) Rules 2016 is considered and the
consent is hereby granted subject to the; folmng ‘terms and conditions and as detailed in
the schedule LILlIl & IV annexed to this order: *

1. The consent is granted for period upto 30.09.2022

2. The capital investment of the project is Rs.59.5673 (Total ClI of Project is
146.32 Cr) Cr. (As per undertaking submitted by pp).

3. The Consent to Operate is valid for MHADA redevelopment construction
named as M/S. HILTON INFRASTRUCTURE,CTS NO.207 ,1/207,& 208 , Tardeo
Division, Wardd No. D, 4042 - 46, & 4039, Situated at 122-138, Shuklajl
Street -Mumbai on Total Plot Area of 4245.86 SqMtrs for part completed
construction BUA of 7249.69 SqMtrs out of Total Construction BUA of
34196,36 SqMtrs as per EC granted dated 30.03,2015 including utllities and
services

4, Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr No Description Permitted (in CMD) Standards to Disposal

MIS, HILTON INFRASTRUCTURE/COMAN No. MPCR-CONSENT-0000009386 (27-10-2071 11:07:33 am) /QMS FO6_FO2/00 Pageloty
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Sr

No Description . Permitted Standards to Disposal
2. |Domestic 55 As per Schedule - | he treated effluent shall be
effluent 60% recycled for secondary

purposes such as toilet flushing,
air conditioning, cooling tower
make up, firefighting etc. and
remaining shall be connected to
the sewerage system provided
by local body

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Description of stack / Number of

source Stack Standards to be achieved

Stack No.

As per Schedule -l

6. Conditions under Solid Waste Rules, 2016:
SrNo Type Of Waste Quantity & UoM Treatment Disposal

1 DRY GARBAGE 99 Kg/Day  [SEGREGATION MCGM /SALE
2 WET GARBAGE 66 Kg/Day  |OWC and composting|As Manure
3 STP SLUDGE 6 Kg/Day Dewatering As Manure

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

SrNo Category No. Quantity UoM Treatment Disposal
NA

8. The Board reserves the right to review, amand “suspend, revoke etc, this consent and
the same shall be binding on the lnduﬁtry o

9. This consent should not be construgd 3s‘exemptlon from obtaining necessary
NOC/permission from any other Government authorities.

10. Project Proponent shall install online monitoring system for the parameter pH, S5, BOD
and flow at the outlet of STP

« 11. Project Proponent shall operate Organic waste digester with compaosting facility or
biodigestor with composting facility effectively

12. The project proponent shall make provision of charging of electric vehicles in atieast
30 % of total available parking area.

13. Project Proponent shall comply the Construction and Demolition Waste Management
Rules, 2016 which is notified by Ministry of Environment, Forest and Climate Change
dtd.29/03/2016.

14. The Project proponent shall submit bank Guarantee of Rs 5.956 Lakhs(0,1 % of Capital
Investment). The same shall be forfeited as PP has not obtained revalidation of consent
to establish dtd 19.08.2014, thus viclated the consent conditions.

15. The Project Proponent shall comply with the Environmental Clearance obtained vide No
SEAC-2014/CR-11/TC-1 dtd 30.03.2015 for construction project having total plot area
of 4245.86 Sgm and total construction BUA of 34196,36 Sqm.

M5, HILTON INFRASTRUMTURE/CD/UAN No. MPCB-CONSENT-0000099386 (27-10-2021 11:07:33 am) /GMS POE_FOZ00 Page 2of 7
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Recelved Consent fee of -

For and on behalf of the
Maharashtra Pollution Control Board.

(g

(Ashok Shingare A5},
Member Secretary

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 100000.00 |TXN2010000415 06/10/2020[{0Online Payment

16. The Project Proponent shall comply with the Environmental Clearance obtained vide No
SEAC-2014/CR-11/TC-1 dtd 30.03.2015 for construction project having total plot area
of 4245.86 Sqgm and total construction BUA of 34196.36 Sqm.

2 100000.00 [TXN2110001278 14/10/2021|0Online Payment

Copy to:

" from the Project proponent

1. Regional Officer, MPCB, Mumbai and Sub-Regional Officer, MPCB, Mumbai |
- They are directed to ensure the compliance of the consent conditions,
They are directed to obtain and forfeit the bank guarantee of Rs. Rs 5.956 Lakhs

2. Chief Accounts Officer, MPCB,Sion, Mumbai

M, HILTON INPRASTRUCTURE/CO/UAN Mo, MPCE-CONSENT-0000099386 (27-10-2021 11:07:3) wm] QMS,POS_FO2/00
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1 A] As per your application, you have provided Sewage Treatment Plant (STP) with
design capacity of 60 CMD based on MBBR

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Limiting concentration not to exceed in mg/l,

Sr.No Parameters except for pH

1 pH 5.59.0
2 BOD 10
. 3 coD 50
4 TSS 20
5 NH4 N 5
| 6 N-total 10
7 |Fecal Caliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to

plant setup for the treatment of waterworks for the purification thereof & the system
! for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish ahy'h‘éaﬁhehi and disposal system or and extension
or addition thereto.

3} The Industry shall ensure replacement of pollunon control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety cf the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution} Act, 1974 and as amended, and other provisions as
contained in the said act.

Water consumption

Purpose for water consumed

quantity (CMD)
1. |Industrial Cooling, spraying in mine pits or boiler feed 0.00
2, |Domestic purpose 70.00

3 Processing whereby water gets polluted & pollutants 0.00
' lare easily biodegradable ;

4 Processing whereby water gets polluted & pollutants
" |are not easily biodegradable and are toxic

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

0.00

MS. HILTON INFRASTRUCTURE/CO/UAN No, MPCR-COMSENT-0000099386 (27-10-2021 11:07:33 sm) /OMS.POS_FOLO0 Page & of 7
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SCHEDULE-N
Terms & conditions for compliance of Air Pollution Control:
1) As per your application, you have provided the Air pollution control
(APC)system and erected following stack (s) and to observe the following
fuel pattern-

Stack Attached Heightin - Type of

Stack No. To APC System Mers. AR Quantity & UoM

NA NA NA 0 NA 0 —-NA--

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

| Total Particular matter | Nottoexceed | 150 mg/Nm3 |

3) The Applicant shall obtain necessary prior permission for providing additional cantrol
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5} Conditions for utilities like Kitchen, Eating Places, Canteens:-
a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.
b) The toilet shall be provided with exhaust system connected to chimney through
ducting.
¢) The air conditioner shall be wbration groof and the noise shall not exceed 68
dB(A). o

d) The exhaust hot air from A.C. sh‘a‘ll b,hﬁ'&hched to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

SCHEDULE-IN
Details of Bank Guarantees:
. Amt of 3ot 2 Ve
Sr. Consent(C2E/C BG Submission Purpose . Compliance Validity
No. 20/C2R) imposed Period of BG Period Date
Operation
&
Consent to :
Rs 10 Maintenane A
1 Ope;::g{lst Lakhs 15 Days of Pollution Continious  [31.01.2023
Control
Systems
Consentto | o, il
2 Ope;:::}{lst Lakhs 15 Days of Board Continious  [31.01.2023
Resolution
Towards
Consent to
Rs 5.956 Compliance .
3 Ope;:'tfjtlst Lakhs 15 Days of Consent Continious |31.01.2023
Conditions
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- Consent SN
Sr. (C2E/: Amtof BG | - Submission : Purpose of  Compliance — Validity
No. = €20 : Imposed Period 0BG Period Date

J/C2ZR) R

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of
Regional Officer at the respective Regional Office within 15 days of the date of issue of
Consent.

# Existing BG obtained for above purpose if any may be extended for period
of validity as above.

BG Forfeiture History

ool Amount Ry Amount of Reason of
-.Consent of BG Submission Purpose of 8G 8G

Srno. ; 1 ! :
: (C2E/C20/C2R) imposed Eeniod BG Forfeiture Forfeiture

Towards
Censentte [ Rs 5.956 Compliance
Operate(1st Part)| Lakhs of Consent
Conditions

BG Return details

viglation of
consent
condition

Srno. Consent (C2E/C20/C2R). BG imposed Purpose of 8G - A mount of BG

NA
SCHEDULE-IV

Returned

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Hoart staff-at the terminal or designated points and
shall pay to the Beard for the services'renderad in this behalf,

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Alr (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Nolse (Follution
#nd Contrel) Rules, 2000 and E-Waste (Management & Handling Rule 2011,

Crainage system shall be provided for collection of sewage effluents, Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow, No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes, No sewage shall find its way other than in designed and provided collection
system.

4  Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and nolse emission standards and should be operated only
during non-peak hours.

5  Conditions for D.G, Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise, The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient nolse standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided, The measurement
of insertion loss will be done at different points at 05 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures,

w
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d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e} A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set,

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel,

6 Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011,

7  Affidavit undertaking in respect of no change In the status of consent conditions and
compliance of the consent conditions the draft can be downioaded from the official web site
of the MPCB,

8 Applicant shall submit official e-mall address and any change will be duly informed to the
MPCB.

9  The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992,

11 The applicant shall make an application for renewal of the consent at least 60 days before
date of the expiry of the consent.

For and on behalf of the
Maharashtra Pollution Control Board.

(Ashok Shingare 1AS),
Member Secretary
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/NCP/58079/2020
Environment & Climate
Change Department
Room No. 217, 2™ Floor,
Mantralaya, Mumbai- 400032,
Date: 92(03]202]

To

M/s. HILTON INFRASTRUCTURE,

Tardeo Division, D Ward, Shuklaji Street,

Mumbai.

Subject : Environment Clearance for Redevelopment Project along with sale
component at Tardeo Division, D Ward, Shuklaji Street, Mumbai by M/s.
HILTON INFRASTRUCTURE

Reference :App]icatibn no. SIA/MH/NCP/58079/2020

This has reference to your communication on the above mentioned subject. The
proposal was considered by the SEAC-2 in its 151 meeting under screening category 8 (a) B2 as
per EIA Notification, 2006 and recommend to SEIAA. Proposal then considered in 229" Part C
meeting of State Level Environment Impact Assessment Authority (SEIAA).

2. Brief Information of the project submitted by you is as below:-
1. | Plot Area | 4245.86 Sq.mt.
(sq.mt.) '
2. | FSI Area | 22195.05 Sq.mt.
(sq.mt.}
3. | Non FSI Area |21030.36 Sq.mt.
{sq.mt.)
4. | Proposed built- | 43225.4] Sq.mt.
up area (FSI +
Non FSI)
(sq.mt.)
5. | Building Project Proposal Flats/Shops
Configuration Redevelopment Building- Flats: 65 Nos.
One building with two wings (Wing B &  [Shops: 65 Nos.
C): : i
Wing B: 2 Basements + Ground + 13 Floors
Wing C: 2 Basements +Ground + 9 Floors
6. | No. of
Tenements & || Sale building- Flats: 244 Nos.
Shops One Building with two wings (Wing A1 & [Shops: 15 Nos.
A2): :
2 Basements + Ground + 1% Floor + 2™ to
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5% Podjum + 6% to 22™ Floor

| if any....

Total 1740 numbers of person including floating population.
Population '
- 18. | Total Water | 206 CMD
Requirements
(CMD) S

9. | Sewage 178 CMD
generation
(CMD)

10) STP  capacity | 2 STPs of capacity 50KL and 160 KL
and Technology | Technology: MBBR (Moving Bed Bio. Reactor)

114 STP location Redevelopment: Under ground '

Sale : 1% floor

12, Total Solid | Non-biodegradable waste: 397 Kg/day
Waste Biodegradable waste: 265 Kg/day
Quantities Total: 662 Kg/day

13/ R.G. Area in|RG required: 391.54 Sq. mt.
$q.m. RG provided on Ground: 391.72 Sq. mt.

RG provided on Podium: Nil. .
Total RG Provided : 391.72 Sq.mt.

14| Power During Operation Phase:
requirement Details:

' Connected load (KW): 5984 KW
Maximum demand (KW): 2922 KW

154 Energy Total Energy Saving: 21%

Efficiency - Energy saving with the help of Solar: 5 % -

16)] DG set capacity | 2 DG sets of 320 kVA & 750 kVA capacity

17) Parking 4W & | 4 Wheelers: _
2W MCGM Public Parking: 112 nos.

' Captive Parking: 199 nos.
2 Wheelers:
MCGM Public Parking: 220 nos.
Captive Parking: 58 nos.

18] Rain water | Provision of 2 Rain water harvesting tanks of total capacity 110 KL
harvesting .
scheme

19] Project Cost in | Rs. 272.19 Crores
(Cr)

20| EMP Cost Construction Phase: Rs. 35.90 Lacs

{ Operation Phase:
Capital cost: Rs. 153.25 Lacs
Operational and Mamtenance cost: Rs. 31.37 Lacs/annum

21 CER Details | --

with justification
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Major particulars of project are as mentioned below:

# | Description EC received | Expansion in EC [Remarks
de. 30.03.2015

1 | Total Plot Area (sg.mt) 4,245.86 4,245.86 No change

2§ Ground Coverage Area 2,212.21 2,212.21 No change
(sq.mt.) _

3 | Permissible Built —up 15,936.18 22,326.84 Increased by 6390.66 sq.mt.
area Including ' due to provision of PPL
Fungible Area (sq.mt) parking as per LOI received

from MCGM dt.
27.03.2019 & increase in
Fungible area as per revised
DCPR 2034

4 | Proposed Built-up Area | 15,605.49 22,195.05 Proposed  increase by
as per FSI Including 6589.56 squmt. as per

Fungible Area (sq.mt) increase in  permissible
' built-up area

5 | Built up Area as per 18,590.87 21,030.36 Proposed increase by
Non FSI (sq.mt) 2439.49 sq.mt.

6 | Total Construction 34,196.36 43,225.41 Proposed increase by
Built up Area (sq.mt) ' 9029.05 sq.mt.

7 [Parking requirement 4 Wheelers: 4 Wheelers: |Provision of Public Parking

(Nos.) Captive MCGM Public [as per LOI dt 27.03.2019
Parking: 178 Parking: 112 [received from MCGM
Captive Parking: |Captive parking: Proposed|
175 decrease by 3 nos. as per
tDCPR 2034
8 |Parking Spaces Provision| 4 Wheelers: 4 Wheelers: Erovision of 112 nos. of
(Nos.) Captive MCGM Public  [Public Parking as per LOI dt.
Parking: 223 Parking: 112 . [27.03.2019
Captive Parking: [Captive Parking: Proposed|
199 as per requirement
2 Wheelers: 2 Wheelers:  |[Proposed 220 nos. of 2W for
Nil MCGM Public |public parking and 58 nos. of
Parking: 220 [2W for Captive parking
Captive Parking:
58

The comparative chart showing amendment in configuration of buildings is as below.

[EC received dt. 30.03.2015  [Expansion in EC Remarks
Redevelopment Building: Redevelopment * No change in number of
One building with two Building: floors of Wing B
wings (Wing B & (): One building with two Proposed increase by 1 floor
Residential (Wing B): wings (Wing B & C) in Wing C
2 Basements + Ground + 13 | Wing B: Proposed increase by 4 nos.
Upper Floors 2 Basements + Ground + of flats _
Shops (Wing O): 13 Upper Floors Proposed increase by 4 nos.
2 Basements + Ground + 8 Wing C: of shops
Upper Floors 2 Basements +Ground +
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Flats: 61 Nos.
Shops: 61 Nos,

9 Upper Floors
Flats: 65 Nos.
Shops: 65 Nos.

Construction of Wing B :
Completed up To 13th floor
Construction of Wing C:
Completed and occupied up
8th floor

Sale Building :

One Building with two
wings _

(Wing Al & A2):

2 Basements + Lower _
Ground + Upper Ground + 1%
to 4" Parking Floors + 5% to
16" (part) Upper Floors

Flats: 128 Nos.

Shops: 11 Nos,

Sale Building :

One Building with two
wings (Wing Al & A2):
2 Basements + Ground +
1% upper floor + 2™ to
5% Podium + 6™ to 227
upper floor.

Flats: 244 Nos.

Shops: 15 Nos.

- Change in nomenclature of

LG and UG as Ground & 1st
floor : :

Ist to 4th parking floor
renamed as 2nd to 5th

. podium

Proposed increase by 5 nos.
of floors. _
Proposed increase by 116

nos. of flats

Proposed increase by 4 nos.
of shops

Construction of Wing-Al &
A2: Completed up to 8th
Upper Floors (habitable)

3. ‘The proposal has been considered by SEIAA in its 229% Part ¢ meeting. SEIAA noted

that, PP obtained earlier EC dated 30.03.2015 for the plot area of 4,245.86.00 Sq. Mtrs., FSI area

of 15,605.49 Sq. Mitrs. and Total construction area of 34,196.36 Sq. Mtrs. Due to increase in built

-up area as per DCPR, 2034, PP proposes amendment in earlier EC. Now, Proposed total BUA is -

43225.41 Sq.mt. SEIAA decided to accord Environment Clearance to the said project under the
provisions of Environment Impact Assessment Notification, 2006 subject to implantation of

following terms and conditions-

Specific Conditions:
A. SEAC Conditions-

i.

PP to submit IOD/IOA/Concession Document/Plan Approval or any other form of
documents as applicable clarifying -its conformity with local planning rules and
provisions thereunder as per the circular dated 30.01,2014 issued by the Environment
Department, Govt. of Maharashtra. _
PP to obtain & submit following NOCs as per latest amended plan:

a) Water Supply, b) Sewer Connection, ¢) Solid Waste Management, d) CFO NOC
PP to provide air ozonator for STP of sale building to avoid odour to residents as STP

is proposed on first floor of building. PP to ensure that nitrogen and phosphate

_parameters of treated waste water from STP are as per NGT norms.

PP to submit drawings of internal storm water drain and sewer line up to final disposal
point along with invert level.

PP to reduce discharge of excess treated water below 35%.

PP to submit final approval received for concession of RG area from MCGM.

PP to provide annual maintenance of STP for 10 years or till formation of society,
whichever is later & same should be included in EMP.
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PP to provide minimum 25 % four-wheeler and two-wheeler Parking’s should be
equipped with electric Charging facilities.

B. SEIAA Conditions-

1.

2.

PP to provide grass pavers of suitable types & stre'ngth to increase the water permeable
mother earth area up fo 1/3rd of plot area as well as allow effective fire tender
movement. '

PP to achieve at least 5% of total energy requirement from solar/other renewable
sources.

. PP Shall comply with Standard EC conditions mentioned in the Office Memorandum

issued by MoEF& CC vide F.No0.22-34/2018-1A.11I dt.04.01.2019.

SEIAA after deliberation decided to grant EC for — FSI- 22,195.05 m2, Non-FSI-
21,030.36 m2, Total BUA- 43,225.41 m2. (Plan approval - Received concession
approval from M.C.G.M on 16.10.2020)

General Conditions:
a) Construction Phase :-

L

IL

II1.

VI

ViL

VIIL

XL

X1l

The solid waste generated should be properly collected and segregated. Dry/inert solid
waste should be disposed of to the approved sites for land filling after recovering
recyclable material.

Disposal of muck, Construction spoils, including bituminous material during
construction phase should not create any adverse effect on the neighbouring
communities and be disposed taking the necessary precautions for general safety and
health aspects of people, only in the approved sites with the approval of competent
authority.

Any hazardous waste generated during construction phase should be disposed of as
per applicable rules and norms with necessary approvals of the Maharashtra Pollution
Control Board. :

Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generated during the constructlon phase should be
ensured.

Arrangement shall be made that waste water and storm water do not get mixed.
Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices.

The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority.

Permission to draw ground water for construction of basement if any shall be obtained
from the competent Authority prior to construction/operation of the project.

. Fixtures for showers, toilet flushing and drinking should be of low flow either by use

of aerators or pressure reducing devices or sensor based control.

The Energy Conservation Building code shall be strictly adhered to.

All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

Additional soil for levelling of the proposed site shall be generated within the sites (to
the extent possible) so that natural drainage system of the area is protected and
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XIV.

XV.

XVL

XVIL

XVIIIL

XIX.

XX.
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improved.
Soil and ground water samples will be tested to ascertain that there is rio threat to

ground water quality by leaching of heavy metals and other toxic contaminants.

PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and: Preservation of Trees Act, 1975 as amended during the validity of

- Environment Clearance.

The diesel generator sets to be used during. construétion phase should be low sulphur
diesel type and should conform to Enwronments (Protectlon) Rules prescnbed for air
and noise emission standards.

PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 as amended during the validity of
Environment Clearance.

Vehicles hired for transportation of Raw material shall strictly comply the emission
norms prescribed by Ministry of Road Trané.port & Highways Department. The vehicle
shall be adequately covered to avoid spillage/leakages.

Ambient noise levels should conform to residential standards both during day and

night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, 5o as to conform to the
stipulated standards by CPCB/MPCB.

Diesel power generating sets proposed as source of backup power for elevators-and
common area illumination during construction phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed D@ sets. Use low sulphur diesel is preferred. The location of the DG sets
may be decided with in consultation with Maharashtra Pollution Control Board.
Regular supervision of the above and other measures for monitoring should be in place
all through the construction phase, so as to avoid disturbance to the surroundings by a
separate environment cell fdesigriated person. ' '

B) Opefation phase:-

L

I1.

fIL

a) The solid waste generated should be properly collected and segregated. b) Wet waste
should be treated by Organic Waste Converter and treated waste (manure) should be
utilized in the existing premises for gardening. And, no wet garbage will be disposed
outside the premises. ¢) Dry/inert solid waste should be disposed of to the approved
sites for land filling after recovering recyclable material.

E-waste shall be disposed through Authorized vendor as per E-waste (Management
and Handling) Rules, 2016.

a) The installation of the Sewage Treatment Plant (STP) should be certified by an -
independent expert and a report in this regard should be submitted to the MPCB and
Environment department before the project is commissioned for operation. Treated
effluent emanating from STP shall be recycled/ reused to the maximum extent
possible. Treatment of 100% grey water by decentralized treatment should be done.
Necessary measures should be made to mitigate the odour problem from STP. b) PP to
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give 100 % treatment to sewage /Liquid waste and explore the possibility to recycle at
least 50 % of water, Local authority should ensure this.

Project proponent shall ensure completion of STP, MSW disposal facility, green belt
development prior to occupation of the buildings. As agreed during the SEIAA -
meeting, PP to explore possibility of utilizing excess treated water in the adjacent area
for gardening before discharging it into sewer line No physical occupation or allotment
will be given unless all above said environmental infrastructure is installed and made
functional including water requirement.

The Occupancy Certificate shall be issued by the Local Planning Authority to the
project only after ensuring sustained availability of drinking water, connectivity of
sewer line to the project site and proper disposal of treated water as per environmental

- norms.

Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking should be fully internalized and no public space

~ should be utilized.

PP to provide adequate electric charging points for electric vehicles (EVs).

Green Belt Development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/ Agriculture Dept.
A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures shall
not be diverted for other purposes. '

The project management shall advertise at least in two local newspapers widely
circulated in the region around the proiject, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing that
the project has been accorded environmental clearance and copies of clearance letter
are available with the Maharashtra Pollution Control Board and may also be seen at
Website at http://parivesh.nic.in

Project management should submit half yearly compliance reports in respect of the
stipulated prior environment clearance terms and conditions in hard & soft copies to
the MPCB & this department, on 1st June & 1st December of each calendar year.

A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if any,
were received while processing the proposal. The clearance letter shall also be put on
the website of the Company by the proponent.

The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;

SPM, RSPM. S02, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in the public domain.

C) General EC Conditions:-

1. PP has to strictly abide by the conditions stipulated by SEAC& SEIAA.



815

IL. If applicable Consent for Establishment” shall be obtained from Maharashtra Pollution
Control Board under Air and Water Act and a copy shall be submitted to the
Environment department before start of any construction work at the site.

IIl. Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the pr0_|ect
has been started without obtaining environmental clearance.

IV. The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB.

V. The environmental statement for each financiat year ending 3 1st March in Form-V as
is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respectlve Regional
Offices of MoEF by e-mail.

VI. No further Expansion or modifications, other than mentioned in the ELA Notification, .
2006 and its amendments, shall be carried out without prior approval of the SEIAA.
In case of deviations or alterations in the project proposal from those submitted to
SEIAA for clearance, a fresh reference shall be made to the SEIAA as applicable to
assess the adequacy of conditions imposed and to add additional environmental

~ protection measures required, if any. :

VIL. This environmental clearance is issued subject to obtaining NOC from Forestry &

Wild life angle including clearance from the standing committee of the National Board

-for Wild life as if applicable & this environment clearance does not necessarily implies

that Forestry & Wild life clearance granted to the project which will be considered
separately on merit.

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent -
has not violated any environmental laws in the past and whatever deciston under EP Act or of the
Hon’ble court will be binding on the project proponent. Hence this clearance does not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

5. 'This Environment Clearance is issued purely from an environment point of view without
prejudice to any court cases and all other applicable permissions/ NOCs shall be obtained before
starting proposed work at site.

6. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

7.~ Validity of Environment Clearance: The environmental clearance accorded shall be valid
as per EIA Notification, 2006, amended time to time.
8.  The above stipulations would be enforced among others under the Water (Prevention and

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
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amendments. _

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.

Manisha Patinkar-

(Member Secretary ¥y

Copy to: _
1. Chairman, SEIAA, Mumbai.
. Secretary, MoEF & CC, 1A~ Division MOEF & CC
. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
. Regional Office MoEF & CC, Nagpur
. District Collector, Mumbai City. _
. Commissioner, Municipal Corporation of Greater Mumbai
. Regional Officer, Maharashtra Pollution Control Board, Mumbai.

=1 N Lh s W b



To,
M/s. Hilton Infrastructure

Rubberwala House, Dr, A, R.

Agripada, Mumbai 400 011,
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Government of Maharashira

SEAC-2014/CR-11/TCA
Environment department
Room No. 217, 2™ floor,
Mantralaya Annexe,
Mumbai- 400 032.
Dated: 30" March, 2015,

Nair Read,

Subject: Environment clearance for proposed Redevelopment Project “Fuego” at CTS No.
207,1/207 & 208 of Tardeo Div. Ward No.D-4042-46 & 4039(D Ward),situated at
122-138,Shuklaji Street,M-8 by M/s. Hilton Infrastructure

This has reference to
was considered as per the

your comimunication on the above mentioned subject. The proposal
EIA Notification - 2006, by the State Level Expert Appraisal

Committee-11, Maharashtra in its 23™ meeting and recommend the project for prior environmental
clearance to SEIAA. Information submitted by you has been considered by State Level
Environment Impact A ssessment Authority in its 71% & 82™ meetings.

2. [t is noted that the proposal is considered by SEAC-II under screening category 8(a) B2 as

per EIA Notification 2006.

Brief Information of the project submitted by you is as-

Name of Project

“Proposed Redevelopment Project”, at Shuklaji Street, Mumbai.

Name of Proponent

M/s. Hilton Infrastructure
Mz, Tabrez Shaikh- Partner.

Conscltant

M/s. Ultra-Tech Environmental Consultancy & Laboratory

Type of project: Housing
project / Industrial Estate /
SRA scheme / MHADA /
Township or others

Redevelopment project.

Location of the project

At C.T.S No. 207, 1/207 & 208 of Tardec Div. Ward No. D-4042-46
& 4039 (D Ward), situated at 122-138, Shuklaji Street, Mumbai-
400008.

Whether in Corporation /
Municipal / other area

Municipal Corporation of Greater Mumbai (M.C.G.M.)

Applicability of the DCR

33(7)

Note on the initiated work (If
applicable)

. Total constructed work {FSI+ Non FSI): 12,272.39 Sq. mt.

= Date and area details in the necessary approvals issued by the
competent authority (attach scan copies):IOD dated 06.05.2011
and Commencement Certificate dated 26.08.2011 received from

M.C.G.M.
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LOI / NOC fromt MHADA /

Date and construction area details mentioned in the approved letier:

Other  approvals  (If| MHADA NOC dated 20" May 2009
applicable)

Total Plot Area (5q. m.) 4245.86 S5q. mt.

Deductions 260.42 5q. mt.

Net Plot area

3985.44 Sq. mt.

Permissible FS1 (including
TDR etc.)

15936.18 Sq.mt. (including fungible area)

Proposed Built-up Area (FSI
& Non-FSI)

FSI area (sq. m.): 15605.49 (including fungible area)
*Non FS1 area (sq. m.}: 18590.87
*Total BUA area (sq. m.): 34196.36

Ground-coverage Perceniage
(%) (Note: Percentage of plot
not apen to sk}

221221 (55.50%)

Estimated cost of the project

Rs. 146.32 Crores

No. of building &
configuration(s)

its

Redevelopment:

1 Building with 2 wings (Wings B & C):

Residential (Wing B): 2 Basements + Ground -+ 13 Upper Floors
Shops (Wing C): 2 Basements + Ground + 8 Upper Floors

Sale:

1 Building with 2 wings (Wing Al& A2):

2 Basements + Lower Ground + Upper Ground + 1% to 4" Parking -
Floors + 5" to 16" (part) Upper Floors

Numtber of tenants and shops

Redevelopment:
Flats: 61 Nos.

Shops: 61 Nos.

Sale:
Flats: 128 Nos.
Shops: I Nos.

Number of  expected|Redevelopment: 488 Nos.
residents / users Sale: 673 Nos.
Total: 1161 Nos.
Tenant density per hector  |655/hector
Height of the building(s) Redevelopment;

Wing B: 40.90 mt.(Upto Terrace Level)
Wing C: 34.40 mt. (Upto Terrace Level)

Sale (Wing A1 & A2): 55.25 mt. {(Upto Terrace Level)

Right of way (Width of the
road from the nearest fire
station fo the proposed
building(s))

18.30 mt. wide road

2-
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Turning radins for easy
access of fire tender
maovement from all around
the building excluding the
width for the plantation

Minimum 6.00 mt.

Existing structure(s)

Details of the demolition with
disposal (If applicable)

Debris and excavated material has been transported and unioaded at
construction of retaining wall in connection with the extension of]
harbour lines between Andheri & Goregaon stations on Western
Railway.

Totai Water Requirement

Dry season:
Fresh water (CMD): 91
Domestic: From M.C.G.M. : 90
» Swimming pocl makeup: From water tanker of potable
quality: 1
Recycled water (CMD): 52 (STP Treated sewage)
» Flushing =49
* Gardening =3
Total Water Requirement (CMD): 143
Swimming Pool (CMD) : As mentioned above
Fire fighting (Cum):
Redevelopment: 150 {One Time Requirement)
Sale: 300 (One Time Requirement)

L d

Wet Season:

Fresh water (CMD); 91
o Domestic: From M.C.G.M. =47+ From RWH tank = 43
s Swimming pool makeup: From water tanker of potable

quality : |

Recycled water (CMD): 49 (STP Treated sewage for flushing}

Total Water Requirement ({CMD}): 140

Swimming pool make up (CMD): As mentioned above

Fire fighting (CMD):

Redevelopment: 150 (One Time Requirement)

Sale: 300 (One Time Requirement})

L]

*

Rain Water Harvesting
(RWH)

»Level of the Ground water table: 4.0 to 4.3 mt. below ground level
+Size and no of RWH tank(s) and Quantity:

Redevelopment: 52 KL

Sale: 100 KL

«Location of the RWH tank(s):

Redevelopment: Underground

Sale: 1% Basement

+Budgetary allocation (Capital cost and O&M cost)

Capital cost: Rs.15.20 Lacs
O & M cost: Rs. 0.76 Lacs/annum

UGT tanks

+ Location(s} of the UGT tank(s}:

-3-



820

Redevelopment: Underground
Sale: 1™ Basement

Storm water drainage

*Natural water drainage pattern: The storm water collected through
the storm water drains of adequate capacity will be discharged into
the externai drain.

»Quantity of storm water: 0.00 m*/sec

*Size of SWD:: One internal discharge point of 500 mm dia. with the
siope of 1:200

Sewage and Waste water

*Sewage generation (CMD):

Redevelopment: 44

Sale: 77

*STP technology: MBBR

*Capacity of STP (CMD):

Redevelopment: 50 KL

Sale: 90 KL

*Location of the STP:

Redevelopment: Ground floor

Sale: Lower Ground floor

*DG sets (during emergency}: for essential back-up
(Total DG capacity of the project including load of STP.)

Redevelopment: 1 D.G. of eapacity 400 kVA

Sale: 1 D.G. of capacity 1000 kVA

*Budgetary allocation (Capital cost and O&M cost):

Capital cost: Rs.64.50 Lacs

O & M cost: Rs.18.67 Lacsfannum

Solid waste Management

Waste generation in the Pre Construction and Construction phase:

= Waste generation: Debris and excavated material has been
transported and unloaded at construction of retaining wall in
connection with the extension of harbour lines between Andheri &
Goregaon stations on Western Railway.

* Disposal of the construction waste debris: The construction waste
shall be partly reused within plot and partly shall be disposed to
Authorized landfill site.

‘Waste generation in the operation Phase:

» Dry waste (Kg/day): 143

*  Wet waste (Kg/day): 303

»  STP Sludge {(Dry sludge) (Kg/day):18

Mode of Dispasal of waste:
= Dry waste:
Non recyclable: To M.C.G.M.
Recyclable: To recyclers
+  Wet waste: Organic Waste Converter (OWC)
»  STP Sludge (Dry sludge): As manure

A
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*  Area requirement:

[. Location(s) and totai area provided for the storage and treatment
of the solid waste

Location:

Redevelopment: [* Basement Level

Sale: 2" Basement Level

Area:

Redevelopment: 42 Sq. mt.

Sale: 66 Sg.mt.

+  Budgetary allocation (Capital cost and O&M cost)

Capital cost: Rs. 18.00 lacs {Cost for treatment of biodegradable
garbage in Organic Waste Convertor (OWC)

QG & M cost: Rs., 2.72 lacs/annum (Cost for treatment of]

biodegradable garbage in Organic Waste Convertor (OW(C)

Green Beit
Development

Total RG area:
I. RG area other than green belt (Please specify for
playground, ete.): Not applicable
2. RG area under green belt:
* RG on the ground: 318.96 Sq. mt.
* RG on the podium: Nil
= (reen area on upper floor: 106.25 Sq.mt.
3. Plantation:
+  Number and list of trees species to be planted in the ground RG:
29 nos.

Sr. No. | Common Name | Botanical Name
1 Bahava Cassia fistula
2 Parijatak Nyctanthes arbor-tristis
3 Kunti Murraya paniculata
4 Shirish Albizia lebbeck
5 Neem Azadiracta Indica
6 Maharukh Ailanthus excelsa
7 Nandruk Ficus retusa
8 Tamhan Largerstromia speciosa
9 Karanj Pongamia pinnata
10 Sita Ashok Polyalthia longifolia
11 Shirish Albizia lebbeck
12 Kadamb Anthocephallus cadamba
13 Son chafa Michelia champaca

+ Number and list of shrubs and bushes species to be planted in the

podium RG:

List of shrubs to be planted on upper floors
Sr. No. | Common Name | Botanical Name
1 White Plumbagoe | Plumbago zeylanica
2 Tarwad Cassica auriculata
3 Nirgudi Vitex negundo
4 Takala Cassica lora
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rﬁ ] Krushna Kamal ‘ Passiflora edulis |
*  Budgetary allocation {Capital cost and O&M cost)

Capital cost: Rs. 2.34 Lacs
O & M cost: Rs. 0.37 Lacs/annum

Energy

« Power supply:

« Maximum demand: 1766 KW

« Connected load: 3790 KW

= Source: Local Authority

Energy saving by non-conventional method:
Provision of solar water heating system

Use of solar lighting for common area and staircase lighting
Use of solar energy for external lighting

CFL/T5 Lamps & Electronic Ballast for common area lighting
LED lights for Lift lcbby and staircase

Variable frequency devices (VFD) for lifts and pumps

» Detail calculations & % of saving: 19 %

*Compliance of the ECBC guidelines: (Yes / No) (If yes
Then submit compliance in tabular form): Yes.

« Budgetary allocation (Capital cost and O&M cost)
Capital cost: Rs. 56.60 lacs (Solar system)

O & M cost: Rs. 2.84 lacs/annum {Solar system)

DG Set:

» Number and capacity of the DG sets to be used:

For essential backup

For Redevelopment: ! D.G. of capacity 400 kVA

For Sale: I D.G. of capacity 1000 kVA

«Type of fuel used: Diesel

Environmental Management
plan Budgetary Allocation

Constraction phase (with Break-up):

« Capital cost

« O & M cost (Please ensure manpower and other details)
Total cost incurred for EMP

Sr. | Component Description Total Cost
No. {Rs. In
Lacs)
] Air Water for Dust 12.96
Environment Suppression
2 Health & Site Sanitation 5.00
Hygiene Disinfection at site | 3.60
Environment
Health Check up of | 27.00
workers
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3 Environment Environmental 0.90
management Monitoring
4 Total Cost 4946
Operation Phase {with Break-up)-
«  Capital cost
+  (O&M cost (Please ensure manpower and other details)
Operational
Sr. Capital anci'
No [Component Description  [cost Maintenance
Rs. In lacs. cost
(Rs. in
lacs/vr)
1 |Water Waste water|STP cost of
Environme treatment (ZSTITS of 64.50 12,67
nt capacity 90 KL
and 50 KL)
Water Rain Water
Conservatio/Harvesting (2
n RWH tanks of |15.20 0.76
(Rain Water|total capacity
Harvesting) 152 KL)
2 |Land Environment Cost for
{Solid Waste Treatment of
Management) b:odegra‘dab]e 18.00 b 72
garbage in
OowWC
Operational
Sr, Capital |4
o Maintenance
{iNo iComponent Description  |cost cost
Rs. In lacs. (Rs. in
lacs/yr)
3 |Air Environment Gardening 2.34 0.37
4 |[Emergy Conservation  |Solar panels
for common  |12.00 (.80
area lighting
Sola'r water 24 50 0.70
heating system
Solar panels
for external  [20.10 1.34
lighting
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5 |Environment MOEF
Monitoring approved
agency for
- Monitoringil 8.89
. Hence no
set up cost
is involved

6 |[Other maintenance cost |[Other

maintenance
cost (FOR = 3,13
SWM, Water
tanks, DG etc.)
Total Cost 156.64 ]47.38

+» Quantum and generation of Corpus fund and Commitment:

Project proponent shall operate and maintain EMF for 3 years after
giving possession and shall also generate corpus fund during 3 years
for O & M of Rs.142.14 lacs (i.e. 47.38 lacs x 3 years).

» Responsibility for further O &M:

Corpus fund shall be handed over to the society, While handing over
Environmental Management Facilities M.O.U. shall be made with
society to accept responsibility of further O & M of EMF.

Traffic Management MNos. of the junction to the main road & design of confluence:

One entry & one exit

Parking details:

Number and area of basement: 2 Basements

Total Parking area: 6590.50 Sq.mt.

Area per car: 30 Sq. mt./Car

«4-Wheeler: 223 Nos.

= Width of all Internal reads (m): Minimam 6.60 mt.

3. The proposal has been considered by SEIAA in its 71% & g2" meetings & decided to accord
environmental clearance to the said project under the provisions of Environment Impact
Assessment Notification, 2006 subject to implementation of the following terms and
conditions :

General Conditions for Pre- construction phase:-

{0
{in

This environmental clearance is issued subject to utilization of excess treated water

This environmental clearance is issued subject to land use verification. Local
authority / planning authority should ensure this with respect to Rules, Regulations,
Notifications, Government Resolutions, Circulars, etc. issued if any.
Judgments/orders issued by Hon’ble High Court, Hon’ble NGT, Hon'ble Supreme
Court regarding DCR provisions, environmental issues applicable in this matter
should be verified. PP should submit exactly the same plans appraised by concern
SEAC and SEIAA. If any discrepancy found in the plans submitted or details
provided in the above para may be reported to environment department. This
environmental clearance issued with respect to the environmental consideration and it

8-




(iii)

(iv)
(¥)

(vi)
{vii)

(viti)

(ix)
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does not mean that State Level Impact Assessment Authority (SEIAA) approved the
proposed tand use.

Occupation certificate shall be issued to the project only after ensuring availability of
drinking water and connectivity of the sewer line to the project site.

STP capacity shall be increased appropriately considering waste water generation.

This environmental clearance is issued subject to obtaining NOC from Forestry &

Wild life angle including clearance from the standing committee of the National
Board for Wild life as if applicable & this eavironment clearance does not necessarily
implies that Forestry & Wild life clearance granted to the project which will be
considered separately on merit.

PP has to abide by the conditions stipulated by SEAC & SEIAA.

The height, Construction built up area of proposed construction shall be in accordance

with the existing FSI/FAR norms of the urban local body & it should ensure the same

along with survey number before approving layout plan & before according
commencement certificate to proposed work. Plan approving authority should also

ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

"Consent for Establishment” shall be obtained from Maharashtra Pollution Control
Board under Air and Water Act and a copy shall be submitted fo the Environment
department before start of any construction work at the site.

All required sanitary and hygienic measures should be in place before starting
construction activities and to be maintained throughout the construction phase.

General Conditions for Consfruction Phase-

(i)

(i)

(iif)

(iv)

(v)
(vi)
(vi1)
(viid)

(ix)

Provision shall be made for the housing of construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobile toilets,
mobile STP, safe drinking water, medical health care, créche and First Aid Room
etc,

Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal
of wastewater and solid wastes generated during the construction phase should be
ensured,

The solid waste generated should be properly collected and segregated. dry/inert
solid waste should be disposed off tu the approved sites for land filling afier
recovering recyclable material.

Disposal of muck during construction phase should not create any adverse effect on
the neighboring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority.

Arrangement shall be made that waste water and storm water do not get mixed.

All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

Additional soil for leveling of the proposed site shall be generated within the sites
(to the extent possible) so that natural drainage system of the area is protected and
improved,

Green Belt Development shall be carried out considering CPCB guidelines
including selection of plant species and in consultation with the focal DFQY
Agriculture Dept.

Seil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants,
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Construction spoils, including bituminous material and other hazardous materials
must not be allowed to contaminate watercourses and the dumpsites for such
material must be secured so that they should not {each into the ground water.

Any hazardous waste generated during construction phase should be disposed off as
per applicable rules and norms with necessary approvals of the Maharashtra
Pollution Control Board.

The diesel generator sets to be used during construction phase should be low
sulphur diese] type and should conform to Environments (Protection) Rules
prescribed for air and noise emission standards.

The diesel required for operating DG sets shall be stored in underground tanks and
if required, clearance from concern authority shall be taken.

Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform to
applicable air and noise emission standards and should be operated only during
non-peak hours.

Ambient noise levels should conform to residential standards both during day and
night. Incremental pollution loads on the ambient air and noise guality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to
the stipulated standards by CPCB/MPCB.

Fly ash should be used as building material in the construction as per the provisions
of Fly Ash Notification of September 1999 and amended as on 27th August, 2003.
(The above condition is applicable only if the project site is located within the
100K m of Thermal Power Stations).

Ready mixed concrete must be used in building construction.

(xviii) The approval of competent authority shall be obtained for structural safety of the

(xix)
{xx)
(xxi)

{xxif)

{xxiii)

(xxiv)

(xxv)

buildings due to any possible earthquake, adequacy of fire fighting equipments etc.
as per National Building Code including measures from lighting.

Storm water control and its re-use as per CGWB and BIS standards for various
applications.

Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices referred,

The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority.

The installation of the Sewage Treatment Plant {STP) should be certified by an
independent expert and a report in this regard should be submitted to the MPCB and
Environmenent department before the project is commissioned for operation.
Discharge of this unused treated affluent, if any should be discharge in the sewer
line. Treated effluent emanating from STP shall be recycled/refused to the
maximum extent possible. Discharge of this unused treated affluent, if any should
be discharge in the sewer line. Treatment of 100% gray water by decentralized
treatment should be done. Necessary measures should be made to mitigate the
odour problem from STP.

Permission to draw ground water and construction of basement if any shall be
obtained from the competent Authority prior to construction/operation of the
project.

Separation of gray and black water should be done by the use of dual plumbing line
for separation of gray and biack water.

Fixtures for showers, toilet flushing and drinking should be of low flow either by
use of aerators or pressure reducing devices or sensor based control.

-10-
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(xxvi) Use of glass may be reduced up to 40% to reduce the electricity consumption and
load on air conditioning. If necessary, use high quality double glass with special
reflective coating in windows.

(xxvii) Roof should meet prescriptive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation matertal to fulfill requirement.
(xxviii)Energy conservation measures like installation of CFLs /TFLs for the lighting the
areas outside the building should be integral part of the project design and should be
in place before project commissioning. Use CFLs and TFLs should be properly
collected and disposed off/sent for recycling as per the prevailing guidelines/rules
of the regulatory authority to avoid mercury contamination. Use of solar panels may
be done to the extent possible like installing solar street lights, common solar water
heaters system. Project proponent should install, after checking feasibility, solar

plus hybrid non conventional energy source as source of energy.

(xxix) Diesel power generating sets proposed as source of back up power for elevators and
common area illumination during operation phase should be of enclosed type and
conform to rules made under the Environment (Protection} Act, 1986, The height of
stack of DG sets should be equal to the height needed for the combined capacity of
all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

{(xxx} Noise should be controlled to ensure that it does not exceed the prescribed
standards. During nighttime the noise levels measured at the boundary of the
building shall be restricted to the permissible levels to comply with the prevalent
regulations.

(xxxi) Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Parking should be fully internalized and no
public space should be utilized.

{xxxii) Opaque wall should meet prescriptive requirement as per Energy Conservation
Building Cede, which is proposed to be mandatory for all air-conditioned spaces
while it is aspirational for non-air-conditioned spaces by use of appropriate thermal
insulation material to fulfilf requirement.

(xxxiii) The building should have adequate distance between them to allow movement of
fresh air and passage of natural light, air and ventilation.

(xxxiv)Regular supervision of the above and other measures for monitoring should be in
place all through the construction phase, so as to avoid disturbance to the
surroundings.

(xxxv) Under the provisions of Environment {(Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the
project has been started without obtaining environmental clearance.

(xxxvi}Six monthly monitoring reports should be submitted to the Regional office MoEF,
Bhopal with copy to this department and MPCB.

General Conditions for Post- construction/operation phase-

® Project proponent shall ensure completion of STP, MSW disposal facility, green belt
development prior to occupation of the buildings.As agrred during the SEIAA
meeting, PP to explore possibility of utilizing excess treated water in the adjacent area
for gardening before discharging it into sewer line No physical occupation or
allotment will be given unless all above said environmental infrastructure 15 installed
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and made functional including water requirement in Para 2. Prior certification from
appropriate authority shall be obtained,

Wet garbage should be treated by Organic Waste Converter and treated waste
(manure) should be utilized in the existing premises for gardening. And, no wet
garbage will be disposed outside the premises. Local authority should ensure this.

Local body should ensure that no occupation certification is issued prior to operation
of STP/MSW site etc. with due permission of MPCB.

A complete set of all the documents submitted to Department should be forwarded to
the Local authority and MPCB.

In the case of any change(s) in the scope of the project, the project would require a
fresh appraisal by this Department.

A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures
shall not be diverted for other purposes and year-wise expenditure should reported to
the MPCB & this department.

The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shail be in the Marathi
language of the local concerned within seven days of issue of this letter, informing
that the project has been accorded environmental clearance and copies of clearance
letter are available with the Maharashtra Pollution Control Board and may also be
seen at Website at htip: / /o0 maherashtra, gov. in.

Project management should submit half yearly compliance reports in respect of the
stipulated prior environment clearance terms and conditions in hard & soft copies to
the MPCB & this department, on 1% June & 1™ December of each calendar year.

A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if
any, were received while processing the proposal. The clearance letter shall also be
put on the website of the Company by the proponent.

The proponent shall vpload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. It shall simultanecusly be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. SO,, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
focation near the main gate of the company in the public domain.

The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB.
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(xiii) The environmental statement for each financial year ending 31* March in Form-V as
is mandated to be submitted by the project proponent fo the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project
proponent has not violated any environmental laws in the past and whatever decision
under EP Act or of the Hon’ble court will be binding on the project proponent. Hence this
clearance does not give immunity to the project proponent in the case filed against him, if
any or action initiated under EP Act.

5. In case of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance
without any intimation and initiate appropriate legal action under Environmental
Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the
department or for that matter, for any other administrative reason.

7. Validity of Environment Clearance: The environmental clearance accorded shall be
valid for a period of 5 years.

8. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department fo assess the
adequacy of the condition(s) imposed and to incorporate additional environmental
protection measures required, if any.

9. The above stipulations would be enforced among others under the Water (Prevention and
Control of Poliution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981,
the Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes
(Management and Handling ) Rules, 1989 and its amendments, the public Liability
Insurance Act, 1991 and its amendments.

10. Any appeal against this environmental clearance shall lie with the National Green
Tribunal (Western Zone Bench, Pune), New Administrative Building, 1* Floor, D-, Wing,
Opposite Council Hall, Pune, if preferred, within 30 days as prescribed under Section 16
of the National Green Tribunal Act, 2010.

(Ajoy Mighta)
Principal Secretary,
Environment department &
MS, SEIAA
Copy to:
1. Shri. R. C. Joshi, 1AS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.
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Shri. Ravi Bhushan Budhiraja, Chairman, SEAC-II, 5-South, Dilwara Apartment,
Cooperage, M.K.Road, Mumbai 400021.

Additional Secretary, MOEF, ‘MoEF & CC, Indira Paryavaran Bhavan, Jorbagh
Road, Aliganj, New Delhi-i10003.

Member Secretary, Maharashtra Pollution Conitrol Board, with request to display a
copy of the clearance.

The CCF, Regional Office, Ministry of Environment and Forest (Regional Office,
Western Region, Kendriya Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-Shankar
Nagar, Bhopal- 462 016). (MP).

Regional Office, MPCB, Mumbai.

Collector, Mumbai,

Commissioner, Municipal Corporation Greater Mumbai (MCGM).

CEO, MHADA, Bandra (E), Mumbai

1A- Division, Monitoring Cell, MoEF & CC, Indira Paryavaran Bhavan, Jorbagh
Road, Aliganj, New Delhi-110003.

Select file (TC-3)

(ECuploadedon 22 |2 13015 )
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